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LOK SABHA DEBATES

LOKSABHALOKSABHA

Monday. SeptenAter, 16,1991/Bhadra 25. 
1913 {Seka)

The LokSabha met at Eleven of the Clock 

{MR. SPEAKER In the Chair] 

[T/anslalfon]
{bttenvfAkms)

SHRI MADAN LAL KHURANA (South 

DettiO: Sir, similar to the jnddent that oc- 
cuired outside the house of hon. Shri Ad- 
vani, some shots were fired outside the 
house of the Chief Justice two days ago.

(kitemrakms)

My contention is that the person who 
fired the shots was dmrk...(liaemptions)

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Sir, please allow the members to 
spedk one at a time.

MR. SPEAKER: I shaH allow everyone 
tospeakby turn and IshaO start with the back 
benches.

(kiterruptkms)

MR. SPEAKER: Please sit down. 
Whatever you have sakl will not go on rec­
ord. I shall invHe you to speak later.

{MenupOon̂

Please sk down. Dont compel me to 
sayanylhing more. I shall cafl the Members 
one by one.

I will come to you 
[TtmstaSofii

{IntBmpthns)

SHRI RAM NARAIN BERWA (Jonk): 
Sir, I would li' ̂ to draw your attention to> 
wards Tonk district. Despite being abundant 
in natbnal resources, this district is counter' 
among the industrially backward districiw. 
Step can be taken for the devebpment of 
this regbn. (Interruptions) Due to the negli­
gible number of large and medium scale 
industries, the per capital income in the 
region is very low and majority of the popu- 
latk>n of facing poverty and unempbyment. 
In such a situatbn the devebpment of ancil­
lary and small industries is also not possible. 
At present, artisans and craftsmen of the 
carpet and 'beedi* industry are earning their 
livelihood through middlemen. Due to tĥ 
cbsure of the Rajasthan State Tennery,. 
Tonk, artisans and craftsmen of the carpet 
and leather Industry dependent on the for­
mer are facing acute hardship.

Therefore, I request for the setting up of 
a growth centre in Tonk distrbt so that bcal 
entrepreneurs get special benefits and in­
dustrial devebpment can take place in the 

district.
SHRIRAMSAQAR (Barabanki): I would 

like to draw attentbn towards an important 
matter. Sir, recently in this House, a member 
of our party Shri Uday Pratap Singh raised 
an Issue regarding security provided to Shri 
Mulayam Singh Yadav. The hon. Home 
Minister had given an assurance that the 
National Security Guards provkied to Shri 
Mulayam Singh Yadav would not be with­
drawn. But today's newspapers report that 
the Government is with-drawing the National 
Security Guards and will take af inal dedsbn 
within 15 days.
Sir. by that time this Sessbn will come 

toacbseandwewiHnot be able to discuss 
the matter. We must have a specific state­
ment from the Government on the steps 
proposed to be taken to provkJe security to 
political persons.
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Sir, some days back the former Minister 
Shri Sharda Prasad Rawat was murdered. 
Now the security arrangements for ex-MPs 
of the State are being withdrawn and lesser 
security is being provided to ex-MLAs. The 
Gk>vernment's attitude towards U.P. seems 
to be vengeful. The Government must darify 
as to what steps it proposes to take for 
provkiing security to Shri Mulayam Singh 
Yadav. We need a specifk: assurance from 
the Government. (Interruptions)

We want to know the Governmenfs 
reaction.

MR. SPEAKER: You have been given 
time to speak. Now please let others also 
speak.

SHRI RAM SANGAR: Sir. this matter 
was raised earlier also. How shall we know 
about the Government’s readk>n now that 
the Session is going to end day after tomor­
row. {Interruptions)

MR. SPEAKER: You have been given a 
chance to speak. Now you are not letting 
others speak.

SHRI RAM SAGAR: Sir. Shri Uday 
Pratap Singh. Shri Chhotey Singh Yadav 
and myself are also getting the threatening 
letters. (Interruptions)

MR. SPEAKER: You are misusing the 
opportunity given to you for speaking. You 
shoukJ not do this.

(Interruptions)

MR. SPEAKER: Please sit down. Let 
Others speak. You can discuss this matter 
Witt) the Home Minister.

SHRI SYED MASUDAL HOSSAIN 
(MurshU£ted):Sir. I want to draw attentbn 

towards the fkxxJ situaibn in West Bengal. 
Five district os West Bengal, partk:utariy 
MurshkJabad. Malda ans West Dinajpur are 
in the grip of floods. Nearly 40 lakh people 
are affected. The bss to crops is inesti­
mable. Some lives also been tost. Wheat is

required to be distributed as a relief, but the 
stocks of wheat are so kiw What it is hamper­
ing the relief operatbns. Day before yester­
day a discussk>n was hekJ with the hon. 
Agriculture Minister to request him to take 
special steps for the supply of wheat to the 
area. The hon. Minister is present here. He 
is requested to explain what steps are being 
taken. Assistance woufcJ be needed for the 
reconstruction of houses after the fkxxl 
waters have receded.

Sir. maximum problems are being 
caused by the soil erosk>n that is taking 
place on the banks of rivers. partk:ularly on 
the western side. Most of the eroskni has 
taken place k>etween Farakka and Jalangi in 
Murshidabad v̂hile the maximum erosk>n 
has taken place in Aakhiriganj. This is a very 
dangerous devebpment Central assistance 
is needed in this situatbn and I request the 
Central Government to send a team over 
there.

Sir. some reports have appeared in 
newspapers although 1 am too sure as to the 
authentk:ity of these reports. I have high 
regard for the hon. Prime Minister. The 
newspaper reports say that Kumari Mamata 
Banerjee has gone there with somef unds on 
behatt of the Prime Minister. Iff the reports 
are true, then this is not the proper way. The 
financial assistance should be directed 
through the Slate Governmentso that itcan 
be used fudickMisly. Such a method would 
be nrKm beneficial. (Interruptions)

it is not aspersion against any Member 
or any Minister.

[TranslaSorii

Sir, Central assistance stiouU be dkeded 
through the State Governmeflt. A Central 
team should be sent there for an immediale 
on-the-spot assessment of the extent of 

damage and the type of reief required. Fi­
nancial assistance shoidd be given immedi­
ately for relief and rehabifitation purposes, 

for rebuilding and repairing damaged houses
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and sowing of crops etc.

\EngSsm

SHRIBASU DEB ACHARIA (Bankura); 
Sir. Food Minister is here, {htterruf̂ion̂ He 
should assure this House that there wiR not 
be any scarcity Of food in West Bengal.

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOQ: I will discuss with you. {hlemp- 
tions)

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OFYOUTH 
AFFAIRES AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT ) (KUMARI MAMATA 
BANEFUEE): Sir. I am the first MP- not as a 
Minister but as an MP-. tospeak to the Prime 
Minister. I toM him that in West Bengal, some 
districtsaretotallyoutoff because of floods. 
Many people did not get even food. Due to 
scar̂ of food, medical assistance and 
other things, the people are suffering like 
anything. More than 50 people have died. 
When I got the informatnn. I passed it on 
immediately to the Prime Minister. ItoMhim 
to kindly give some assistance. Then I met 
liim. He fias given some money for the 
victims. But I have handed over this money 
to the District Magistrates and not to any 
party men. A District kilagistrate is a part of 
the Government.

I personally went to the dtetiict and 
handed it over to the District Magistrate so 

that people oouM get it from the District 
Magistrata. They sixHdd get it immediately. 
H wa hand it over to the Chief Secietaryorto 
the Chief Minister, it wil take more time. 
Moreover, he fe not here. He has gone 
abioad. ShouU I go abroadto hand i overto 
the Chief Minister? He stKxikJ have come

hadk.

SHRI NIRMAL KANH CHATIERJEE 
(Dum Dum): Wa undaisland tha ooncem of 
our anaigalic Minislar fiwn West Bengal

But site shouU rememtier just two things. 
This is a request to her. She is quite right ttiat 
slie has ncM behaved in a partisan matmer 
because she handed it over to the District* 
■Magistrate.

But the point is tfiat in West Bengal, 
there is a panchayati system. And we are 
trying to functton through such elected rep­
resentatives.

MR. SPEAKER: Mr. Nirmal Kanti Chat- 
teijee. you please aHow the bacMbenchers to

{Intemjplions)

MR. SPEAKER: You have been speak­
ing in Zero Hour. Question Hour, every­
where. So, it is not necessary now

{biteirvpthns)

MR. SPEAKER: This is not just a social 
distribution of time. {Intemptions)

MR. SF>EAKER: Pease take your seat.

{fnteiTuptions)

fun. SPEAKER: When I am standing. 
Mr. Pal. you shouM sit down.

{Intempthns)

Please sit down now. Mr. Basu Deb 
Acharia.you promised to me that you wi> 
alow only one liiiember.

{titamptiims)

MR. SPEAKER: This is not the way. 
There are many others who want to speak.

I the comfitnn is serious, wel. certainly 
the Food Minister has saki that he woidd Gka 
to tak to you and he wi certainly tak to you.

KumariMamataBanerjee has done wel 
IngMing the money. Protnbly sha romom- 
beishartanureasanMPin IheHousaand, 
so. sha spoka. ft shouM ba welooma aba
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[Translation]

SHRI VISHVESHWAR BHAGAT (Bai- 
aghat): Sir, the Malanjkhand Copper Project 
is situated in the adtvasi areas of Balaghat 
district The Banjar river f bws near the proj­
ect area. This river serves the Adivasis living 
near the area. The effluent released into the 
river by the Malanjkhand Copper Project has 
proved fatal for the cattle owned by the 
Adivasis. This situation has arisen k>ecause 
the project has not installed a pollution con­
trol system.

I request that a pollution control system 
be installed immediately and compensation 
be provided to farmers for losses suffered in 
terms fo crops and cattle.

SHRI RAM TAHAL  CHOUDHARY 
(Ranchi): Mr. Speaker. Sir. Chota Nagpur 
and Santhal Pargana in Bihar are rich in 
minerals like coal, copper. Iron, bauxite and 
mica. But it is unfortunate that devebpment 
works couki not be undertaken in the area 
and because of this there is k)t of resentment 
among people. Area of the regbn is 46 per 
cent of the total area of Bihar and populatbn 
is arourui 12 crore. 40 percent of the total 
minerals of the country are found in this 
regnn. This region in also rk:h in forest 
wealth. A number of rivers originating from 
hils fbw through the regk>n. It is surprising 
lhal the regbn tich in natural wealth is quite 
poor. This is the reason shy on 17-9>90 a 
memorandum for constitutbn of a separate 
Slate, consisling of Chota Nagpur and 
Santhal Pargana, was presented to the 
Preskient by the State unit of the Bharatiya 
Janata Party. Memorandum was jointly 
signed by 6 MPs and 22 MPs of BJP. Just 5 

per cent area of the regbn has been electri­
fied. The numkier of bcal and trbal people in 
empbyment in Bokaro Steel Plant and in the 
industries in Hatia, Sindri, Jamshedpur, 

Fatratu and other cities is n̂igible. Provi- 
sbnforonly7percenthasbeenmadeintĥ * 
regbn. There is shortage of schools and* 
coleges. Transportatbn fadlilies are also 
inadequate. SimHarly. Ranchi. Hazaribangh. 
Kbdarma and Girbih have not been con­
nected with railway lines. Since British rule

the regbn has t>een neglected. Culture of 
the regbn is also distinct Only because of 
the aforementbned factors it has been 
demanded that a separate State consisting 
of Chota Nagpur and Santhal pargana be 
formed. Unfortunately, the Government of 
India is not taking interest in according State 
status to the regbn, whereas several other 
demands raised later on for formatbn of 
new states have been acceded to. So the 
people of the regbn will be compelled to 
come on the streets in support of the de­
mand for separate State, making the current 
situatbn worse. Therefore, I urge that a 
separate state consisting of Chota Nagpur 
ans Santhal Pargana be constituted t>efore 
the situation takes a turn for the worst, 
otherwise the BJP will be compelled to take 
constitutbnal measures. In Chota Nagpur 
life can be totally paralysed and the respon­
sibility for it will rest on the Govemment The 
Govemment is not paying attentbn to the 
situatbn in whbh hundreds of people have 
bst their lives or are dying of cholera in 
RancN and Chota Nagpur. So the Govem­
ment shoukJ take up remedial measures on 
an urgent basis.

I woub like to draw the attentbn 
towards one more thing, in the regbn be­
cause of Shortage of electrbity and water, 
'rangari tax' and goondaism factories have 
cbsed down. Therefore, it is requested that 
the Govemment shouki  make available 
ebctridly and water in the regbn. From 
Gola to Ichagarh via SiNi, natbnal high%iray 
No.23isunderconstructbn for25 years and 
is stin nowhere near oompletbn. I thank you 
forgiving me the time to speak.

[Engrish]

PROF. K.V. THOMAS (Ernakulam):Sir. 
postal artbles are airlifted from Bombay to 
Cochin t>y three Indian Airlinesflights, Butfor 
the last one month, postal artbles are air­
lifted from Bombay to Trivandrum and then 
to Cochin by flights whbh causes a delay of 
three to four days. So. my request to the 
Govemment is as per the earfier practice, 

the postal articles from Bombay shouki be 
directly airlifted to Cochin so that postal



BHADRA 25.1913 (S>VOt) 10

attidascan be distrlMited either on the same 
day or the next day.

[rianstalM

SHRIHARISMHCHAViOA(Banaskan- 
tha): Mr. Speaker. Sir, my constituency 
Banaskantha is on Pakistan border, it has 
not leoeivad rains. For lack of rains agricul­
ture has adversely been affected and noth­
ing has grown in the area. Situatkm in the 
area is bad. Bav. Tharaj. Radhanpur, San- 
talpur Dwdhar and Dhanera tehsils of the 
area did not receive rain at aB. Underground 
water derived thiDugh weHs and tubewells Is 
saine and is not potable. Though the State 
Government madearrangementsiorsuppi/ 
of drinking water through tops tMit at* the 
vlages have not been provided with the 
ladity. Therefore, for months at a stretch 
water is not available for diirddng and bath­
ing purposes. So there is need for supply of 
drinking water.

Sir. for lack of industries there is tot of 
unempbyment in is my constituency. Fod- 
derisnot available for cattle. In the prevail­
ing condittons. the State Government or the 
Government of kidiashoidd make arrange- 
mentsfordrinking waterandfodderfor cattle. 

Jobs are to be provkled to unemptoyed. If 
these are not made available to the people 
then starvatkm conditkMis will be created in 
the area. Therefore, through you. I urge the 
Government of India to make arrangements 
for provkJing drinking water and jobs for 
unemptoyed. to save peoplefrom stanration.

SHRIHARAOHAN ROY (Asansol): Mr. 
Speaker. Sir. in my constituency Asansol 
there are nwre than 150 coal mines. In my 
Constituency consisting of seven assembly 
aegmenls piMto sector iron, steel and rail 
factories are tocaled. It is big commercial 
andindustrialarea.butthetelephone fadli- 
tias are not salistectoty. Telephones have 
not been functioning property for months 
together wMch has affected trade and busi- 
naaa adwaiaely. In response to my corre- 
spondenoe on the issue the hon. Minister 

hinted at the possÛ of setting up of a 
cfigkal exchange In the area soon, but the

woik has not yet started on the exdiange. 
Telephone system is not itely to improve 
without Commisstoning a digital exchange 
there. Therefore, it is requested that a digital 
exchange may t>e set up soon. And t9 digital 
exchange is set up, telephone system is not 
going to improve. I also request that an 
improvement shouU also be brought about 
in the functtoning of telephone system m 
Asansol, Ourgapur and Burdwan districts.

SHRI LAKSHMINARAIN MANITRIPA- 
THI (Raiserganj): Mr. Speaker, Sir, I thank 
you forgiving methetimeto speak. Through 
you,lwouMKketodrawthe attenttonofthe 
hon. Minister towards non-ragularisatton of 
sen;ices  of emptoyees who have been 
working for a tong time in census depart­
ment. of Uttar Pradesh. Despite order of 
High Court on the write petition of tfiese 
emptoyees. their services have not lieen 
regularised.

Sir, through you, I request the hon. 
KAniiiterof HomeAffanrsto  regularise the 
services of those emptoyees working on 
casuiU l>asis for tong time like bonded 
labourers. First the senrices of these em­
ptoyees be r̂ularised and only after this 
the remaining vacant posts be fiBed through 
fresh recniitmenL

[EngBsHl

SHRI  DWARKA NATH DAS 
(Karimganj): Mr. Speaker, Sir, I am lo draw 
your attentton that for the last 8 years, grow­
ing of 'Buro Paddy* in the low-l]̂ areas of 
Karim Ganj District. Assam suffered serious 
set l)ack due to drought and ftoods;specially 
in 1990-91. the toss is so heavy that the 
farmers couM not sustam it and as a rssui 
they are in a miserable plight The matter has 
been referrsd to the Hon. Prkne minister. 
Govemment of India initially on 11.4.1990 
and subsequently to the Govemment of 
Assam. Despair for appropriate actnn. But 

to this dît nothing ha been done by the 
State Govemment to ameiorate the sorraw 
of the farmers. Through Agriculyre is mainly 
a State Subhect. Centre cannot shiik Is 
responsbHty altogether. I propose ttm a
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IhiDughsuiv̂beinadeinthis respect. Wl 
Ihe hon. Minister and take siMtable steps so 
ttiat the farmefs of Karim Ganj District of 
Assam are reived of their miseries?

[riaosfatKMl

SHRf CHANDUUVL CHANbRAKAR 
Pug): Mr. Speaker. Sir. I am a member 
torn district Ding in Madhya Pradesh and 
yesterday democracy was mufderad in my 

oonstiuency. The buSding of only tocal 
newspaper* AmarMran*published from my 
district has been demoSshed by the local 
Municipal Corporation. First they believed 
thal the neŵ»per was unregistered and 
was tocated in a buiUing constructed on 
unauthorised land but iaier on it was found 
that the bulMing was constructed with legal 
permission. That txiBding has been demol­

ished. It is the only newspaper of that area. 
Chief Editor of the newspaper was arrested 
and released on bai of R 5.000. This is a 
great ir̂ustice. ft is the muider of demooacy 
in my district wftch has taken piaoe.

SHRIMATI SHEELA GAUTAM (AK- 

gaih); Mr. Speaker. Sir. a report on tock 
industry of Aligarh has appeared in newspa­
pers with bold caption. In the column Vhas- 

Khafaar* in ‘Jansatta’ the same report has 
been pubished today Le.. 16.9.91. in this 
oonneclkin. I wouU Iw to know from tfi 
Government whytheworidfamous130y«ar 
old kwk ind«̂ of Aigarit is breathirv is 
bsL The main reason for the lock industry 
being on the verge of ctosure on the one 
hand is  communal riots in Aigarh and on

theoihar liandisthefauky indûrialpoicy 
of ttw govemmenL T1 date no concrete 
measures have been taken bytheGovem* 

mantforthe devetopment and promotion of 
woddfamous bck industry of Aigaifi. Due to 
Ms woikafs ampkiyed in tock industiy in 
Ajgarh are swikMng owar to other indus> 
tries. The industiy is now virtualyoDnfinedto 
house and because of this the workers are 

suftaiing from several diseases.

the number of chid lalxHmrs and
-----—--trJirnwnawi tm rtrtiiirl n rntifc ■ tîti Sm Siwofiian wijiWHiwft b ocmsiQsraiMf nign m wofiian wijiWHiwft b ocmsiQsraiMf nign m m, 
Oontractois do not pay ful wages to them

Since tfiefinancialoondHnn of tfie labourers 
is not safeiacloiy they have to wori( and gat 
less wages. Communal riots are very usual 

m Aigarii due to whKh the dfy lemakK 
under curfew most of the time. Smal worft- 
ers manufacture their good themselves but 
due to the curiew imposed in the city they are 
unable to sal them in the open mariuL As a 
lesuft they have to se> their goods to the 
contractors or the capitafistsat cheaper rales 
who selt them in the market under their own 

trade marie al higher rates. Therefore. I 
wouM Ike the Government to take the faOow- 
ing concrete measures in order to isvive tlw 
k>ck industiy of intematkMial lapute in Ai- 
garii.

1. Aseparatetown outskie the city 
shouU be devetoped forthe tock 
ndustiy.

Lock indusny shoidd be declared 
as a cottage ndustiy.

loans from bank should t>e made 
avalabieateasy nstalmertsand 

at tow interest rate to tock indus­
try.

4.  Housing fadfties in the
adjacent to the factories should 
tw made avaBafate to the tabour­
ets at cheaper rate.

SHRIUPENDRA NATH VERMA (Cha-SHRIUPENDRA NATH VERMA (Cha- 
tra): Mr. Speaker, Sir. on September tra): Mr. Speaker, Sir. on September 9. 
poice, some Govemmertf offkaals andpoice, some Govemmertf offkaals and 
musdemen of forest Mafia beat adivasis inmusdemen of forest Mafia beat adivasis in 
Paia-Piparia vilage near Baitkhari underPaia-Piparia vilage near Baitkhari under 
KpraM Tefisi of Hoshangabad KpraM Tefisi of Hoshangabad dntrid inin 
Madhya Pradesfi. Madhya Pradesfi. 24 Aifivasis ham beenAifivasis ham been 
put belwid the ban for their imnkrement input belwid the ban for their imnkrement in 
he case. However, five days have passedhe case. However, five days have passed 
since the kwkienl took plaoe but neithar anysince the kwkienl took plaoe but neithar any 
hi|̂  authority such as colector or SP. orhi|̂  authority such as colector or SP. or 
Comfnissianar noramr IflcuBlaiKir oroarfia- 

mentarian liave visitad the site. IGsan Adi-mentarian liave visitad the site. IGsan Adi- 
vasl Sangadian - Samta Sangathan wMchvasl Sangadian - Samta Sangathan wMch 
losbaan woridngfor thawelfareaf AcSwasislosbaan woridngfor thawelfareaf AcSwasis 
toratong timeisbaingdtAibadasnaxaaiastoratong timeisbaingdtAibadasnaxaaias 

by pofioa. Tha piaclioa of legal by pofioa. Tha piaclioa of legal faing faing ofof 
' in I
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bsen going on for the last many years. These 
mafia people get poitical patronage and 
have their approach to the Government 

officials. That area is disliiibed and outside 
musdemen are not eschewing attaddng 
people theiB. Is the Government ready to 
constiute a oonuniUee of Menters of Lok 
Sdbha to get it imresligated?

SHFU  SURYA NAIMYANA YADAV 
(Saharasa): Mr. Speaker. Sir, I have ra- 
onved an information that atrodties are 
b«ng committed on the students of Sched­
ule Castes and Scheduled Tribes in the 
campusoftheColegeof Medical Sciences. 
Mr. Speaker, Sir, it is a serious matter...

Ml̂ SPEAKER: No. not in this manner.

(Intemption̂

SHRI SURYA NARAYAN YADAV: Can 
amatterbe more significant than this?(Aifer- 
nftkin̂

SHRI SUKDEO PASWAN (Arwia); Mr. 
Speaker, Sir, the inckienis of atrocities on 
the peopleof Scheikiled Castes and Sched­
uled Tribes in every comer of the country 
cometoight every now and then. But on the 

12th of this month some students commMed 
atradties on their felow students betonging 
to Scheduled Castes and Scheduled Tribes 
in the campus of the Colsgo of Medical 
SdanoasinDeliiilselLThenocaandeaisof 
asludani were chopped off, he«
off and beaten in abrulal manner. Dozens ofoff and beaten in abrulal manner. Dozens of 
stodents have been k̂ ed.lwouUM(s thestodents have been k̂ ed.lwouUM(s the 
Government to think over the matter seri-Government to think over the matter seri- 

ouŝ and take stringent measwes againstouŝ and take stringent measwes against 
•nn studonts who were fcwohrad In iL•nn studonts who were fcwohrad In iL 
Adequate assiglanee shouM also be pio-Adequate assiglanee shouM also be pio- 
vidadtotfw tfudentwhoeenoee and earsvidadtotfw tfudentwhoeenoee and ears 
««• chopped off.««• chopped off.

SIM SURYA NARAYAN YADAV: I*.SIM SURYA NARAYAN YADAV: I*. 
SlpHtor, Sir, I i* a vwy MiipuB and impor-SlpHtor, Sir, I i* a vwy MiipuB and impor- 

r.1heOaweminaiitBhouMmafce»r.1heOaweminaiitBhouMmafce» 
tforthwidi in this die House.tforthwidi in this die House.

SIffil SRHCAMTA JENA (CuttadO: Sir, 
we wouMUke to have a Statement from the 
Mmister. (intennf)«bn̂

SHRI CHANDRA JEET YADAV 
(Azamgarh): Sir, I think this discrimmatnn, 
particularly against the wesdcersectnn of the 
society. shouM be stopped. Something must 
bedone in this regard. (Mannfilian̂

SHRI  SAIFUDDM CHCXiDHURY 
(Katwa): Sir, this is most shocking news. 
Why do not you hear this?

SHRI SRIKANTA JENA: I wouU Onto 
know whether the attention of the Minister 

hasbeen drawntothisornaL (kttenvpSon̂

{TransbOorii

MR SPEAKER: Plesfie let other Mem­
bers also speak, release...

{mtampOons)

MR. SPEAKER: It isasortofiiiustfea to 
the Members who speak very rare in ttie 
House. Please dooT do ttiis.

{UlaavpOoiKil

MR. SPEAKER: Pleasesitdown. WhenMR. SPEAKER: Pleasesitdown. When 
I do not cal you, I can others. What is wrongI do not cal you, I can others. What is wrong 
ini?

SHRI SURYA NARAYAN YADAV: Al

ini?

SHRI SURYA NARAYAN YADAV: Al 
ttieseincidertshaMebeentakkigplaoe underttieseincidertshaMebeentakkigplaoe under 
the veiy nose of the Government and the veiy nose of the Government and I is is a 
matlarofshame foraBof us.(Mamiatibin}

MR. SPEAKER: Please iMped the

matlarofshame foraBof us.(Mamiatibin}

MR. SPEAKER: Please iMped the 
feeings of other Members. Supposing, youfeeings of other Members. Supposing, you 
hawe lalsad one issue, many Msmbeis wanthawe lalsad one issue, many Msmbeis want 
to speak on that Issue and you want iwto speak on that Issue and you want iw 
leaponie aiso.inthBwayyouarecow»uw-leaponie aiso.inthBwayyouarecow»uw- 

ingtfwlhneaf the House.OtherMaaMbamingtfwlhneaf the House.OtherMaaMbam
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arenaturaOy not getting the time and they 
are campaigning that only those Members 
who raise thev voices get the chance and 
ottieis do not  get th chance to speak. 
Please, respect their feelings also. Here is a 
Member, who has stood up  for the first 
time. You should allow him to speak. This is 
not correct

(/Msmfrttwis)

lyn. SPEAKER: At least in this House 
we shouM respect the feeSngs of those 
Memberswhoare  foBowing therulesand 
who are not speaking unless they arecalled. 
So, what kind of picture wiO you be present­
ing, if you do not aDow them to speak?

(baemptionsy

MR.SPEAKER:OnlyShri Chowdhary’s 
statement wM go on record.

(Memptionsy

MR. SPEAKER: Shri Chalterjee. of all 
the Members, it is not proper for you to stand 
up and speak.

(hteiTuptions)

MR. SPEAKER: Shri Chatty, I take 
strong exceptkm to your standing up and 

^Making. Because you shouU respect the 
feeings of other Members also. Kyou want 
any response from the Government, you 
please come regularly under the rules and 

Itien I wl ask the Government to make the 
response and all that Please respect the 
feelngs of other Members. Only two d̂ s 
am remaining. On the last diqr. lam alkMvî 
those Members who have not spoken and 
yatyou are not having any resp̂ for their 
foetngs. This is not oorrecL Phnse do not 
do this.

SHRI NflMAL KANTIGHATTERJEE:

MR. SPEAKER: You raise it, according 
to rules and not without rules.

(jnfamyjiKms)

SHRI K.V.R. CHOWDHARY (Ra- 
jahmundry): Mr. Speaker, Sir, in our con­
stituency, almost all the vinagers belonging 
to al communtties are struggling with fear of 
inter-caste feuds whch are a common fea­
ture now-a-days. Afew persons are encour­
aging caste wars. Unless, we take steps to 
prevent them at the grassroot level, several 
Tsunduru type of atrocities may take place. 
The Government shouM use its iron hand to 
give protection to the people bykientifying 
the culprits - whichever the caste or reSgbn 
they may bekMig to - and giving them severe 
punishment. We wtt gain nothirig by speak­
ing vehemently that atrocities are committed 
on this community orthat community, in our 
own vfflage, ahar̂ boy embraced agirlof 
twelve years of Kapu Caste in a broad day 
light and the other caste retafiated. The 
peaceful atmosphere was vitiated and ten- 
stbn was created.

I  humbly request the House to take 
immediate steps to see that peacehji atmos­
phere prevails.

[TransbtkHi

SHRI SATYA PAL SINGH YADAV 
(Shahjahanpur): Mr.Speaker, isdueto wrong 
poiciesadaptedby the Government of Uttar 
Pradesh, we have been facing acute short­
age of fertilizers. AH the hoarders and big 
cultivator have hoarded a huge stock of 
fertilizers due to which fertilizer are not avail­

able to the needy persons. A fertilzer uni 
under the name of Bindal Agro Fertafacer 
Limited was proposed to be sat up in 
Shahjahanpur,thefoundation stoneof whk:h 
was laki by late Shii Rapv Gandhi three 
yeare ago. But due to the rwn-availabMy of 
foreign exchange the writ was ref used to be 

given In̂iort ioenoe. The resuK «ma ftil 
thousandsof acrasof land aoquiredfnmttw 
people for selling up the factory has baan

*NotRacoidad
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lying useless. The farmers have not only 
been deprived of cuttivating their land but 
they have not been paid any compensation 
for M also. Therefore, they have staged a 
dhama in front of the off Ice of District Magis-

Mr. Speaker. Sir. through you, I would 
tketosubmH to the Central Government that 
they should assi  to overcome th shortage 
•of feitSzeis. They should also make provi­
sion fbrthe availabaity of foreign exchange 
to Bin Agio Fertilizer so that the unit is 
estaUtehed in Shahjahanpur and the people 
wilw have lieen derived of their land may 
getcompensation.Hadtheunitbeen setup, 
not only the farmers would have got ade­
quate compensation, but one member of 
each family would have been employed and 
thus they would not have been in such 
deplordbleoondiiion. Today, they are unem­
ployed while the Government of Uttar 
Pradesh liavB been showing apathetic atti­
tude and they have not been thinking over 
the matter. Not only the fertilizer unit shouU 
hawebeen set up ̂ now but the production 
shouMalsotiave started but the unit has not 
yet been set up. I would again urge upon the 
Government to help Bindal Agro Fertilizer to 
get import icenoe immediately.

[EngSsHl

DR.  KARTIKESWER  PATRA 
(Balasore): Mr. Speaker, is through you , I 
want to draw the attentkm of the august 
House regarding a political under and atroci­

ties on Scheduled Caste people in Korai 
Poloe StatKMi under  Cuttack district of 
Orissa.

One Shri Anand Chandra Palei of Tu- 
Mpur under the Kortu Poice Station was 
UMbrutaly on the evening of 8.8.91 when 
he was reluming from Jaipur Road after 
alandbig aCase No. 107. And on the way he 
was attacked \Mth sftarp weapons and bru- 

muRlarad. One hearing the noise his 
■nmhar «|anlin his support. Thera were so 
many eye witoesses also. But til today the

PoUoe of Torai Polioe Station have note 
taken any action. They have not arrested tfw 
culprits.

MR. SPEAKER: Please take your seat 
now.

Da KARTIKESWAR PATRA: His wffe 
Sundari Dewa approached several authori­
ties. But nothing has been done so far.

MR. SPEAKER: It is not dear how it 
comes under the jurisdction ofPariiamenL 
Please sit down.

[Translatk)ri[

SHRIMATI SUMITRA MAHAJAN (In­
dore): Mr. Speaker, Sir, I wouM like to draw 
the attentton of the House and the con­
cerned Minister to a very important matter. 
Bombay Agra National Highway No.3 passes 
through Indore cfty. Now Indore has devel­
oped so much that a number of schools have 
been opened and cok>niesdevek>ped in the 
area adjoinirtg this natnnai highway keep­
ing this fact in view a scheme to construct a 
l>y pass in Indore was formulated many 
years ago. Indore-Oewas four lane was also 
proposed to be constructed. But the con­
cerned Ministry has not been paying any 
attentnn to it I have been raising this issue 
again and again and also met the hon. Min­
ister several times. Due to the negligent 
attitude of the Government almost  one 
acckJent takes place everyday, everyday a 
mother toses her son or a wife toses her 
husband in a sense that highwaqr has t>e- 
come a Idlers oomer*. It has created a tot of 
resentment among the people of that area. A 
minor chiM was kiHed onV two daqrs ago 
*Chakka Jam' has also become order of the 
day but no attentnn is being pakltotosolve 
the problem. Even today, students are sit­
ting on hunger strike. Again and again the 
Government asserts thatthe scheme comes 
under Package-2 and wl be implemented 
only when vkmM Bank provMesaki and thus 
it win take sometime. IwouUUke theGovem- 
ment to at lease wklen the road; beskles 
efforts stwuM be made to fuH8 the agree­
ment signed b̂ ween the WorM Bank and
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our oountry under Package-2 so that the 
wolfclooonstruct tiy pass may be started at 
Ihe Ihe earfiesL The hon. Minister may kindly 
kx)k into tto matter sympathetkaliy.

IBvSsU

PROF. UMMAREOOY VEMCATESH- 
WARLU (TenaB); I*. Speaker, Sir. I have 
been trying to  an important matter to 
the noHoe of the Government for the past 
five daqrs, but oouU not get the opportunily.
II is unfortunate that one more DaR youth, 
Mr. K. AnI Kumar has been kiled on 10th 
September in Chundur, a vlage In my oon- 
stiluency,whch has been in news since the 
txutal carnage took piaoe on the 6th August. 
1991.

When the Poice vrare accused of their 
connivance in the eth August carnage and 
theirfaluretotake action onthelOlh August 
incidents, they themselves were involved 
cfirecdy in killing Mr. Ani Kumar in firing, 
wtwnhewasonahungerstriw demanding 
justice to tfte VKlims. This dearly testifies a 
that tlw Poice administration have thor­
oughly faied in protecting the people and 
tlie Stale Government has lieoome asflent 
spectator and reached a stage of inertness.

I raised the issue in this angust House 
successively on «w tth. 9th. 12th and there 
14lh August 1991 and enprossed my con­
cern over the carnage duly demandmg 

immedbte pnbe  into the incUents and 
action against culprits. I have also paid a 
personaivisiltothevlageonthelOlh August 
1991, mat the membens of ttw liereaved
*---nnnrlnm—firl Hl-L l̂n  iiain n««n•amMS ana oonoemneo uie •amMS ana oonoemneo uie Doroaric eveiiL

When thatistheoonoemlhaveshoMm.

eveiiL

When thatistheoonoemlhaveshoMm. 
an honourable coloaguo kiltie ollierHousean honourable coloaguo kiltie ollierHouse 
iiefe made an irresponsiile and baselessiiefe made an irresponsiile and baseless 
itaiamenlafeiirdaysagosayingtiial luseditaiamenlafeiirdaysagosayingtiial lused 
my lelalwesinChundurcamage. fcisameremy lelalwesinChundurcamage. fcisamere 
pottcalymaliifaled ooncodionandadetHpottcalymaliifaled ooncodionandadetH 
eiate altoinpl to irnpicale me and I surnrna-eiate altoinpl to irnpicale me and I surnrna- 
aifeoniamnJIL

Since nam ft is proved ft is proved 
•laimepresentSlaleGovem•laimepresentSlaleGovem

Pradesh does not have the political acumen 
and administrative grip to maintain law and 
order in the State, it does not deserve to 
govern the State and hence I demand once 
again that the State Govemment be dis­
missed forthwith and a fresh mandate in­
vited before further alk>wing the law and 
order sihjatbn to worsen in the State of 
Andhra Pradesh and daim some more inno­
cent lives and destunctbn of private and 
pubic property. t>esides demolishing tlie 
very social fabric.

Now I urge upon the Government to 
constitute peace Committees to restore 
normak:y and instill confidence among al 
actbns ̂ the people lieskies expediting the 
inquiry process on the incidents whkrh took 
place on the 6th and 10 the August in 
Chundur and also the recent police firing on 
the 10th September, resulting inthedeathof 
Sri K. Anil Kumar.

While expressing my sympathies to the 

bereaved family, I demand payment of Ex- 
gratia to the next of kin of the deceased.

nIinAndhianIinAndhia

11.53 hrs

HE. SITUATION ARISING OUT OF 
DEPLOYMENT OF ARMY IN ASSAM

lEngSsU

OR. JAYANTA R0I4GPI (AutonomousOR. JAYANTA R0I4GPI (Autonomous 
Distrct) : Mr. Speaker, Sir, thiough you, IDistrct) : Mr. Speaker, Sir, thiough you, I 
want to draw the attention of Itie Govern­
ment and also the House regarding a stu-
want to draw the attention of Itie Govern­
ment and also the House regarding a stu- 

ation arising out of daptoymeni of the Armyation arising out of daptoymeni of the Army 
in Assam.

Sir, pnbaUy you are also awwe iMt

in Assam.

Sir, pnbaUy you are also awwe iMt 
tiwre ate stii seven hostagaa wilh UFAtiwre ate stii seven hostagaa wilh UFA 

now and the daptoymenl of tiie Amy wHnow and the daptoymenl of tiie Amy wH 
endanger ttw Be of ttnse hnitapit Ourendanger ttw Be of ttnse hnitapit Our 
ptii—

wieaaed mahout any bw or injuiy or hwiitBwieaaed mahout any bw or injuiy or hwiitB 
•wm. Kiaakwdy32houi*thaithtAiiiiyii•wm. Kiaakwdy32houi*thaithtAiiiiyii 
indeptoymert. T1 now, the Army could notindeptoymert. T1 now, the Army could not 

raiMM the hostages. Sir,intoAŷnaM(»'raiMM the hostages. Sir,intoAŷnaM(»'



21 Re, Situation arising
out of

BHADRA25.1913(S>\/CA)

paper it has come out that ULFA has again 
threatened to kill the hostages. I would like 
to know from the Government whether the 
deptoyment of the Army will ensure the safe 
release of the hostages.

Sir, one hon. Member of the Assam 
Legislative Assembly bebnging to the 
Communist Party of India, Shri, Pramod 
Gk>goi, was engaged to negotiate with ULFA 
by the Assam Government, as perthe news­
paper report. He was in the Upper Assam. 
Now, without consulting the negotiator, 
suddenly the Army has been deployed. Sir, 
this morning I have got a phone call from 
Guwahati that even now the very position of 
the hon. Member belonging to the CPI is in 
danger.

Another thing I would like to bring to the 
notfce, through you, Sir, of the Government 
is that this will further alienate the people of 
Assam from the mainstream. Here;l would 
like to reiterate our stand that we are for a 
united and a demoaatic India. And to en­
sure that, we must not emptay the Army, 
whk:h will only alienate the people of Assam 
from the mainstream. The Government 
should try for a political solutk>n to this. And 
because of the deployment of the Army, the 
non-combatant citizens, the peace-bving 
citizens will suffer.

And if we go through the experience of 
the *Operatk>n Bajrang” 3,596 persons were 
anrested in that Operatbn. Everyday the 
natbn was toW that the Operation was done 
With success.  Sir, the Government was 
saying that many ULFA cadres were ar­
rested. During the President’s Rules itself, 
out of the3,596 persons, who were arrested. 
2,833 persons were released because there 
were no suffbient grounds against them. 
This shows the quality of the military opera- 

tk>n. Ar J during the Operatbn Bajrang, the 
Governor  had  to  release  these 
pBfsons...{lnt9nuptions)

MR. SPEAKER: Please be brief. You 

are making a a very k>ng speech.

DR. JAYANTA RONGPI: Sir, this is a

grave situatbn. It will further push the peace- 
taving people of Assam away from the main­
stream. So, immediately the Army shoub be 
withdrawn and the Government of India 
should try for a political solution.

Sir, the situatbn whbh has arisen now 
is not because of ULFA abne, it is because 
of inapt handling of the situatbn by the 
Government that is there. The results of the 
elections were out on 16th June. But the 
Chief Minister took Oath only on 30th June. 
And thereby the precbus fourteen days were 
bst, during whbh, this group had time to 
regroup and on the very first day when the 
Saikia Government took Oath, they struck 
by kidnapping many people. The kidnapping 
took place on 1 st July and till 5th August, the 
Government could not contact ULFA people. 
This was the statement made by the Chief 
Minister on the floor of the Assembly. So, for 
one month and four days they coukJ not 
contact ULFA peop\e,..{lnterrupthns)

MR. SPEAKER: You should make use 
of the chance given to you. You should not 
misuse it

DR. JAYANTA RONGPI: I am using it 
tt is a very important point. For one month 
and four days, the Government could not 
contact ULFA people. But at the same time, 
everyday, the Central Government was 
reposing faith in the Chief Minister who could 
not contact the ULFA to release the hos­
tages for one month...(/nfe/riipfib/7s)

MR. SPEAKER: I wouM like to say that 
this is an important issue, i am albwing one 
Member from each party to speak.

{Intenruptions)

MR. SPEAKER: I have sab that I am 
albwing one Member from each Party. 
Please hear me.

(Intem̂tions)

MR. SPEAKER: I realty do not know 
whether you want to speak or you want to 
make noise. I am saying that I am saying that

deployment of army  22
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I am going to allow you to speak. 

{Intamjptions)

MR. SPEAKER: Please take your seat 

{kitemptions)

MR. SPEAKER: It seems that you are 
very much exceed. You please speak fIrsL 
Arxi whert I say sit dowa please sit down.

SHRIMUHI RAM SAIKIA (Nowgong); 
In Assam it Is a  problem and it should t>e 
approached poHtkaHy. But Instead of star­
ing the political process to solve this prob­
lem, the Government of India in collusion 
with the Government of Assam, started 
Armed Forces operation known as “Opera- 
tkm Rhino*. Since Independence the Gov­
ernment of India wanted to suppress the 
people of Assam. On every occasran, either 
on this plea or that plea, Army help is taken. 
Terrorism is nothing tHit a manifestation of 
accumulated grievances. Instead of solving 
the problem , they are dealing with the 
symptoms and not with the causes of the 
disease. That is the problem.

Again, during this period, the law and 
ordersituation hasdeternrated and 39 promi­
nent persons have been kkinapped. Their 
ives have been threatened. Therefore, I 
demand the resignaton of the StateGovem- 
ment because in similar situatnns In the past 
on the plea of failure of law and order, the 
Bamala Government in Punjab was dis­
missed. And similarfy, in the case of Ka­
shmir, on the same plea, the Farooq Abdul­
lah Government was dismissed and the 
A«sembly was suspended.

Again there is a demand from the people 
of Purijab and some poftk»l party to hand 
over the administratk)n tothe Armed Forces, 
birt the Government of India has got no guts 
todoso. But here in the case of Assam, the 
Government of India shamelessly wants to 
taka the help of the Army to suppress the 
peô there. The other day, the Hone 
Mmister invited Assam MPs to his chamber 

and asked for their advice and suggestnns.
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We repeatedly asked him whether he had 
anything in his mind for Amiy operation. He 

denied that. Rather he sakt ttiat he wouM 
take b) the conskleratkm our advice and 
suggestkMis. But on the same day, at mkl- 
night, Nke thieves and daooits, in ooluskm 
with the Government of Assam, the Army 
operatton was started in Assam.

Sir it is a national problem and a political 
problem. It is not a Congress Party problem. 
The crux of the problem is that this Govern­
ment of India has taken this problem as a 
party problem and they want to solve it 
through the hê of Army. Sff. through you.
I want to ask the Government of India to 
come to their senses and to have an all-party 
meeting for consensus and try to sohw this 
problem politically and not through brute 
force; otherwise Operatbn Rhino wouM fur­
ther alienate the people of Assam from the 
national mainstream. This wouM have ad­
verse impact on the unity and integrity of the 
country. Again I like to remind through you 
the Government of Indianottoconsklerllas 
a party problem but as a political problem 
and solve it bf taking initiative for direct 
diak>gue with the militants.

SHRI CHANDRA JEET YADAV 
(Azamgarh): Sir. I fully admire the strong 
feelings of our colleagues from Assam. I 
think the situation in Assam as serious as in 
Punjab and Jammu and Kashmir, rather it is 
becoming more and more serkMJS. My only 
concern is that the present Assam Govern­

ment and the Chief Minister, they have not 
learnt any lesson from the past experience. 
Already Operation Bajrang was done in 
Assam and that dkl not succeed. The situ- 
atkm continued to be serous, people ara 
being kklnapped, stai they are being kept 
hostages. There is an atmosphere of tolid 
fear. As has been raised in this House also, 
the non-Assamese from any part of the 
country, who have gone there, are the spe­
cial tâ s of the ULFA extremisls.

The new Chief Minister of Assam, after 
the last electkm, perhaps In a good lakh, 
took some initiatives and took into oonfi* 
denoe an politicai parties of Assam. That



25 Rb. Situation arising
outofoutof

BHADRA2S, 19ia(S/l/CA)

was a welcome step. And he was making 
some efforts witfi tfie consensus of all poiiti- 
cal parties. But the situation went out of 

hand And. I think, the Assam Government, 
an of a sudden. k>ecame panicky. My objec­
tion is that ¥vhen all parties were cooperating 
with the Chief Minister of Assam in finding a 
solutk)n on such a serk>us nattonai problem, 
why dki he seek the helpof the Army? What 
we read in the newspapers is that on his 
request the Govemment of India decided to 
send the army. My objection is that when all 
politcal parties were cooperating on such a 
serious matter, why dki he not take into 
confklenoe all politrcal parties? Why dki the 
Govemment of India send the Army which is 
now called Operaton Rhino there without 
taking into confkJence the politcal leader 
here in Delhi when our units in Assam were 
cooperating with the Chief Minister on such 
a serious natkmal issue? When the Opera- 
tk>n Bsyrang dki not succeed, it was rightly 
saki that this is a polhkal problem. We are 
fully aware of the serbusness of the situ- 
atkxi. Unfortunately, in our country, such 
situatbns may devek>p where army has to 
be sent. But. when a method was started 
and virhen all politkral parties were cooper­
ating and when a consensus was reached if 
they back out an of a sudden from this kind 
of act. a politcal act. it complrcates the 
situatk>n much more.

12.00 hra.

Therefore, my request is that the Prime 
Minister shouM now take another initiative 
and immediatly. today or tomorrow, he must 
caR here a meeting of the leaders of all 
pofitcal parties and take them into confi­
dence. My fear is that ULFA has given 
another ultimatum that by six p.m. today, 
they win execute att the hostages who are 
with them. That witt become very serious. 
Before six p.m. today. I think if the Prime 
Minister cans such a meeting here, perhaps 
that may create some situatbn to find a 
sokitnn. This is my request Through you. 
Sir, I want to request the Prime Mkiister that 
h99 shouM tdke Immediate initiative on this

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Mr. Speaker, Sir, I wonder if this 
Government has any policy in regard to 
Assam. Just for quite some time, we have 
been agitating in the House. We have raised 
the issue of ULFA, the kidnapping , killing 
and harassing the innocent people there, 
and we demanded stern actbn against the 
ULFA secessionists in Assam.  But the 
position taken by the Government in Assam 
and also whk:h was ratified by the Central 
Govemment, was to give general amnesty 
and to make it appear to the people of the 
country that nothing serious is happening 
there. That was one kind of extreme position 
taken by the government. Yesterday an­
other extreme position they have taken, that 
is. deployment of the army. How can we 
reconcile these two? On the one side they 
have given general amnesty and. on the 
other hand, a different kind of situation is 
being adopted, in total reversal of the earlier 
situatk>n. and the army is being deployed. 
What kind of feeling the people of this coun­
try will have and how will they understand 
what the policy of the Government is?

In this. I must condemn the attitude of 
the Central Government when earlier they 
were saying that on every matter the State 
Government of Assam was taking the Oppo­
sition into confkience. but on this, as men­
tioned by Shri Chandra Jeet Yadav, they 
forgot to talk to the political parties. Neither 
they talked to the politk:al parties in Assam 
nor did they talk to the political parties at the 
Centre. We are principally opposed to 
deptoyment of army to tackle an internal 
situatk>n. though I know that with this ULFA 
questbn. foreign links are also there. The 
are getting support from Pakistan, from 
Bangladesh, from Burma and ail that. So, 
this is a very serbus matter. It has very 
k>igger dimensbns. We are all for taking 
stern measures to tackle and to really put an 
end to the ULFA menace in Assam but I 
condemn, this is not the way to tackle a very 
sensitive issue. They shoub now start to 
take people Into confbence, talk to the politi­
cal parties and see how quickly they can 
withdraw the army from Assam and also 
tKing back the situatbn to normaby and help

deployment of army  26
in Assam



the people live in peace there.

27  r.e. Situation arising
out of

SEPTEMBER 16.1991 deployment of army  28
in Assam

SHRI IMCHALEMBA(Nagaland): Mr. 
Speaker, Sir, I also would like to speak a few 
things only regarding deptoyment of army in 
Assam.

We are all aware that the situation is 
very serbus and will become much more 
serbus after the depbyment of the army.

MR. SPEAKER: This is a very important 
issue and the hon. Members shoub be al- 
bwed to speak and suggest views on it.

SHRI IMCHALEMBA:Sir,itisnotonly 
the deployment of army whbh is serbus, but 
it is the consequence of the depbyment of 
army which is more serbus. If at all there is 
some initial success, let us not forget that is 
only temporary and we shouki not be swayed 
away by that. But the long-term implicatbns 
and the effect which this military operation 
will have on the people, I think that is more 
important...(/nfe/rLpfibns).

MR. SPEAKER; I hope on the Govern- 
ment side also the points are being noted.

SHRI IMCHALEMBA: Only the other 
day, on the 14th September in the Parlia­
ment, the Minister of Petroleum has sab that 
negotiations are going on for simultaneous 
release of the hostages and also the 
detenues. I am surprised that that very night, 
a signal was given for the army operatbn. If 

this is the way in whbh we have to deal with 
the situation, I tell you thatthings will become 
more serbus and the thrust will be bst.

Even with the adversaries, there has to 
be certain confbence, certain trust, before 
any dialogue and if this is the way we deal 
with the present case, other milHant outfits fill 
doubt us and will bse trust in the Govern­
ment and this with Chamber any future 
negotiatbns. If we say something now and 
say something else few hours later, how wiU 
they trust us? Militants who by nature are 
extremely suspicbus will bse oonfklence in 
us. The questbn of winning over wouki 
become more diffbult. So. that is one thing

which I woub like to say.

I would also like to say why 'Opperatbn 
Bajrang* has failed last November. If the 
present military operation is conducted on 
the basis of the reports of the Intelligence 
Bureau. I am telling you that we are heading 
for trouble. In the case of Operatbn Bajrang*, 
IB had reported saying that they clearly knew 
where the ULFA leaders were concentrated. 
When the army went there, they found that 
the camps were empty and deserted. If this 
operation is conducted on similar reports, I 
am telling you very frankly that it is going to 
fail. We know how IB and SIB are run in the 
country and also what are their inherent 
weaknesses. I tell you that the underground 
outfit ULFA and other outfits in the North- 
East regbn know much better the weak­
nesses and shortcomings in this system of 
functioning than us. Also let us keep in mind 
that any decisbn that they take, they take 
after serbus consberatbn. If we take deci- 
sbns merely on the basis of these intelli­
gence agencies* reports, I tell you we can 
never solve this problem and succeed in our 
objectives. That is why I want to tell very 
frankly that if the ULFA have said that they 
are going to kilt the hostage they are going 
kill because they are very serious. Under­
ground outfits are not like us. They are 
quote different. They do not take decisbns 
easily. They do it after bng consberatbn of 
all aspects and when they finally decbe on 
something they carry them out. That is why 

I say that sill there are a few hours left. From 
my thirty years experience in the North-East 
about such situatbns in Nagaland and in 
other North-East areas from that experience 
I am telling you that their threats are not 

empty.

MR. SPEAKER: You have to be very 
brief.

SHRI IMCHALEMBA: From my thirty 
years, experience lean say that whatever 

threatsthey are giving, they will carry them 

out also.

I also want to know from the Govern­

ment that by carrying out the operatbn,
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whether any of the hostages held by ULFA 
could be rescued or not. What is the fate of 
the hostages whom they are keeping? If 
after thirty hours of military operation, they 
could not be rescued, I can say very well that 
this Operation has endangeredtheir lives 
much more than even before has failed.

I would like to say that in our country, 
whether it is in Punjab, Kashmir or North- 
East, we are facing a situatbn in which, by 
depbyment of army, it is not the militants 
who suffer, but it is the innocent people who 
suffer the most. That is why. as far as pos­
sible, we should avoid it. ft is no use one 
political party accusing the other for the 
situation. That will not help us. We have to 
see it from the national perspective and work 
out which will be the best way. Let us not 
involve ourselves in small disputes like AGP 
condemning Congress and Congress con­
demning AGP.

MR. SPEAKER: You should appreciate 
that there are other Members also who want 
to speak. This is an unlisted item.

SHRIIMCHALEMBA: Sir, since you are 
insisting again and again that. I should end 
my speech. I will do so but before that let me 
say frankly that we do not take time just for 
th'iB sake of saying something. Whatever I 
few things we say we do so after due consid- 
eratbn and with serbusness keeping in mind 
the natbnal Interest. That is why I wouW say 
that the few things I have spoken should be 
noted. I hope this will be kept in mind and 
something will be done immediately.

ITmnslaUon]

SHRISURYANARAYANYADAV: Mr. 

Speaker, Sir. our area touches the border of 
Assam. We are well aware of the fact, whbh 
Shri Chandrajit Yadav also mentbned that 
the decisbn to send Army there has been 
taken in haste. The ULFA extremists has 
threatened to kill ail the hostages. I would 
like to submit that there Is still time and the 
Government shouki discuss it with all the 
parties and act according to the unanimous 
opinbn. only then, such an unfortunate

incident, which is going to happen, can be 
avoided.

I would like to give a clear suggestion 
that the Army operations should De stopped 
and a decision taken in the all party meeting 
should be implemented. ULFA will also 
accept it.

[EngiisHl

SHRI PETER G. MARBANIANG (Sh. 
bng ): Sir, A few days ago the question 
Assam had come up in this House. This is a 
very important political issue. As respon­
sible leaders of this House we cannot blow 
hot and cob simultaneously. The Operation 
'Rhino' has been taken up because there 
was a demand from this very House that 
some effective steps should be taken. 
'Operation Rhino’ is not only to look for the 
hostages.... (Inten̂uptbns)

*Operatbn Rhino* is not only to bok for 
the hostages, ft has many other ok̂ectives 
like assisting the civil authorities etc. I know 
that from the borders of Arunachal Pradesh. 
Assam and Nagaland, many volunteers have 
been recruited and sent to the foreign co jn- 
tries to be trained as armed rebels. We 
should, therefore, take strong steps on the 
problem.
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Iknowthatwecannotbbw hot and cold 
at the same time. The Government of As­
sam, in consuftatbn with the government of 
India, had taken this actbn. I wish it can also 
seal the broders so that the recruited volun­
teers cannot come and go and they cannot 
have training from the other side. I have 
nothing else to comment on army depby- 
ment. This is what I have to submit. Thank 
you.

SHRI KIRIP CHALIHA (Guwahati): Mr. 
Speaker, Sir, I thank you for giving this 
opportunity to speak on Assam. I represent 
the capital city of Assam, lhave promisedto 
my constituency people that the first ques­
tion that I will raise in Parliament will be why 

the Assamese boys have taken up the arms.



The present situation is very grave. This 
has to be looked into. I am getting a chance 
to speak on Assam; but at the same time, I 
am sorry.

The situation in Assam is very sensitive 
and we have to be very cautious while han­
dling it. Vyhile it is true, and I agree with Shri 
Chandra Jeet Yandav, that there shoukJ be 
a consensus to tackle the Assam situation, it 
is also true that the Congress Party Govern­

ment have tried their best to come to an 
understanding with the ULFAyouths. Unfor­
tunately the killing of the hostages and sub­
sequent Lawlessness and the breaking down 
of negotiations have resulted in the inevita­
bility of Army being called.

Sir. the Army is going there. Power is 
being given to them, as though India is going 
outskie to conquer Assam. Assam is part of 
India. Anybody who is preaching secession 
will not be tolerated by the people of Assam.

Everybody in the House is saying that 
what is happening in Assam is not correct 
and suitable steps shouM be taken. Now. all 
of us. should cooperate to find out ways so 
that the Army should stay there for the short­
est possible perk>d and a solutbn should be 
found so that peace is restored to the State.

I would request each and everyone in 
this House and outskie. not to be guided by 
emotions and there should be no politicisa­
tion of this issue. The other day. in the 
meeting of the Members of Parliament from 
Assam with the Home Minister, great con­
cern was expressed about the present situ­
ation in Assam.

I only appeal that all of us should work 
unitedly to see that peace is returned in 
Assam.

SHRI UDDHAD BARMAN (Barpeta): 
Mr. Speaker, Sir thank you for giving me this 
opportunity to say  something regarding 
Assam. The situation is Assam, which is 
already grave, is made graver with the de- 
ptoy ment of Army in the State. We are against 
the vk>lence, killings kidn̂ n̂g etc. By the 

ULFA.
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We have been campaigning against 
the secessKHiist demand of ULFA. We have 
seen that the State Government of Assam is 
given a free hand by the Central Govern­
ment to handle the ULFA shuatbn and it has 
made a mess of the entire situaton. They are 
not taking others also Into oonfklence and 
because of this the situatk>n has further 
deteriorated. The situatbn is already grave, 
and it is made graver with the depk>yment of 
Army. The fives of not only the hostages, but 
all the people in the State are in danger now. 
That is why, I demand from the Central 
Govemment. particularly the Home Ministry, 
a statement on the situatbn in Assam and on 
the depbyment of Army is Assam.

The people of Assam are against se- 
cessbnists and for peace. During the last 
election more then 70 per cent of the people 
caste their votes and electbn was also 
peaceful. So. the unity of Assam and the 
unity of India must be maintained. The State 
Govemment whk:h is given a free hand by 
the Central Government has created a mess 
and that mess in further made expbsive 
because of the further deterioratbn in the 
situatbn. The polby of the Congress Gov­
ernment has created and is creating similar 
problems in different parts of the country. 
That has to be stopp̂, and that is why I 
appeal to all the Members of the House that 
to save Assam. India is to be saved, and to 
save India. Assam is to be saved, and to­
wards that end steps are to be taken.

[Translation]

SHRI ATAL BIHARI VAJAPAYEE 
(Lucknow): Mr. Speaker. Sir. it is a a very 
serbus matter in itself if Army has been 
called in any part of the country, even if, it has 
been called to assist the civil administratbn 
and the House shouki be taken into confi­
dence in this regard. The Army will also not 
like to be frequently used in this way. The 
Minister of Defence has himself sakJ that it 
isnotagoodpractbetouse Army like this. 
As our friend has just now sakJ, I also want 
that the Home Minister shoub give some 
details about the present situatbn In Assam 
and the Immediate cause of taking the deci'
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sbn sbn to caN army thero. The army cannot 
remain there for ever. But. there are prob­
lems and these are arising not only in As­
sam, but in the other parts of the country

Recently, I had been to Jammu. The 
tenorisisandthe extremist had found a way 
to gel their accomplices released. They kid­
nap people and then on gun-point maka 
demands to release their accomplices, who 
are responsfcle for several murders. They 
are successful in getting them released. I 
dont want to go into the history of this 
practice. In Assam, a Soviet engineer was 
murdered and another O.N.G.C official. Shri 
Raju was also killed. The empk>yees of
O.N.G.C. went on strike. Such a danger also 
arose that the country may face oil crisis. I 
am not t>laming the entire polne, but the 
poice of Assam has such elements that 
either they are afrakl of the extremists or 
they are having some Unks with them.

The Army was called during 'Operation 
Bajrang’, the extremists had the information 
before hand. Even then, there was some 
effectof the Army operatton, but the arrested 
persons were later released by the new 
Government This will happen again. The 
Army wil arrest the extremists, but In name 
of finding a political solutnn, they will beer 
released. I wil be happy if any political solu- 
tkm is found. By asking for a solution from 
our side, you have put us in a difficult 

sHuatton.

lEngffsh]

MR. SPEAKER: The House should 
guide the Government and the nation also.

ITranskitidn]

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker. Sir we are* ready to guide the 
Government, butthey are getting misguided.

MR. SPEAKER: Please tell, what is that 

guidance?

SHRI ATAL BIHARI VAJPAAYEE: This

Government lacks both foresight and direc- 
tk)n. Atleast it has no policy with regard to 
Assam. The elections were held and there 
was an elected Government. But as one of 
our friend sakl that in the intervening period, 
made the situatk>n of Assam out of control. 
There is always a little uncertainity during the 
elections, but in the case of Assam, it was 
much bnger. The Saikia Government was 
formed and whatever actbn the Army had 
taken under ” Operation Bajrang’ came to 
naught. ULFA cadres again organised them­
selves and today they are challenging us. 
Today I have read in the Newspaper about it 
I would like to ask the House how any 
country or any Government can tolerate - 
that a handful of armed people are compel­
ling it to accept their demands and are set­
ting a dead fine for releasing the terrorists, 
otherwise they will kill the hostages. What 
type of politrcs in this? This is a politk» of 
killings. Should we surrender before it? I 
accept that politk:al efforts should be made. 
But when the situatbn goes beyond control.
I don’t know whether such has happened in 
Assam or not. but I do not have any faith on 
the Saikia Government. The present Ck>n- 
gress Government is responsible for the 
situation in Assam.

I don’t want to go in the old details. 
When I visited Assam, a peaceful and cul­
tured State for the first time the people toM 
me that they do not do anything in haste, so 
doni make haste. Assam, which was so full 
of natural beauty, is striving with problems 
today. Is it not the result of infiltratbn from 
Pakistan and Bangladesh? The situatbn is 
grave. This complaint is true and I woukJ like 
to repeat it that neither the Prime Minister 
nor the Home Minister ever heki tal*;s with 
the Opposition parties regarding Assam. If 
we demand any stringent measures, we are 
told that  our  party  has accepted the 
amnesty in Assam and it may accept the 
calling of Army also. It is known to everyone 
under what pressure the politbal parties are 
working in Assam. But what is the Centre’s 
objection in discussing the issue with all the 
parties. Instead of calling the Army, there 
could have been another way also that the 
command of the Border Security Force, the
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Central Reserve Police Force deployed there 
and the Assam Police have been put under 
an Army Officer at the instance of the civil 
administration. There was no need of bring­
ing Anfny directly into the picture. That officer 
could have co-ordinated the forces and the 
intelligence should also have been put under 
his control. But. as the Army has already 
been called, we want that it should remain 
there for the shortest period possible. It 
should control the extremists and the terror­
ist and along with it. the Government should 
start a political initiative. There can be no 
objection in this regard. But it does not 
appears that this issue going to be solved 
only through political initiative.

Mr. Speaker, Sir. I don*t know how much 
truth is there in the Statement given by the 
Chief Minister of Assam, in which he had 
stated that a bt of people are being killed and 
China is also behind the training imparted to 
the terrorists. This is a very serbus state­
ment. I wouki have no objection if it is being 
sab that Pakistan is behind such activities. 
It can do so. because it is always prepared to 
create problems for us. But so far as China 
is concerned, they had helped the Naga 
rebels also. They gave a statement about it 
later on.

[English]

SHRIMATIMALINIBHATTACHARAYA 
(Jadavpur): We want the Army to be with­
drawn from Assam.

SHRI ATAL BIHARI BAJPAYEE: If it 
were so simple there woub have been no 
need for me to speak. I do not have easy 
solution like you have. I am not speaking 
here to make politbal capital out of it. My 
approach is different. The country is going to 
hell because of this present political ap­
proach.

[Translation]

MR. Speaker. Sir. this is a very grave 
issue. It is very easy to say that depby Army 
in Assam or withdraw Army from Assam. But 
according to the situatbn. it is not easy to say

both the things, if the administratbn arxi 
polbe of the State...l am again speaking 
about Jammu-Kashmir. Mr. Gupta waskb- 
napped in Kashmir. He was an officer in 
Jammu. He was working in the Punjab 
National Bank at Srinagar. Security men 
were posted at the bank. But instead of 
challenging the terrorists they were pointing 
towards to Bank Manager. I will be happy, if 
this is proved wrong. On 14th of August, the 
flag of Pakistan was hoisted at LalChowk 
in Kashmir in the presence of Kashmir po­
lice. Actually the police was in collusbn with 
them. On whom you will rely? That is why, 
the need arises to call the Army. But it shoub 
not have arised. Therefore, the hon Lady 
Member should not ask such question. I was 
not in favour of sending the Army. I also did 
not want that such situations should arise, 
which will camp us to send the Army. We 
have not given rise to such situatbn. This is 
the result of our collective sin. For God’s 
sake, no more politicals should be done on 
this issue. But the politicss of the ruling party 
are not ready to leave politics. If the Con­
gress will not stop playing politbal games, 
the oppositbn parties will also play that 
game. God knows, what will happen to this 
country?

SEVERAL HON*ABLE MEMBERS: We 
would not act that way.

SHRI  ATAL BIHARI VAJPAYEE: 
Sometimes. I feel rather disheartened about 
the state of affairs, and all the debate seem 
quite meaningless to me. Mr. Speaker, Sir, 
I have been associated with Parliament ei­
ther as a member of Lok Sabha or as a 
member of Rajya Sabha for the last thirty- 
three years. What have we accomplished? 
One honourable member has rightly pointed 
out just now. that it is a symptom that de­
mands depbyment of army as its oonrective 
measure but that is not the cure of the 
problem. For the time-being we woub be 
able to contain terrorism, but it would rise up 
again. The natbn has to stand up and rise 
and exercise its wHI-power for the cause of 
integrity. We often waste our energy in petty* 
quarrels so I do not know whether we will 
ever be able to stand or not. I do not see any
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such possibility. We are too much engrossed 
in our own trivial matters as to pay attentbn 
to the interests of the whole country. The 
coming generations would not excuse us for 
such major errors — but still there is time 
that we should sit together and try to work 
out a polity to solve these problems. If we 
succeed in this then we must execute it into 
actbn with honesty and firmness—but noth­
ing of this sort is in sight The problems of this 
country are not viewed as a integral whole 
but they are viewed with political angle. This 
is no way of solving the problems of the 
country. Thank you.

SHRI CHANDRA SHEKHAR (Balia): 
Mr. Speaker Sir, the problems of Assam is 
critcal as well as distressing. Two factors 
further enhance the graveness of the prob­
lems. Firstly, as Shri Ataiji has mentbned 
just now. is regarding a statement issued by 
the Chief Minister of Assam. Not only China 
has been included in the statement but it also 
mentk)n Bangladesh and Pakistan. It is 
stated with astonishment and pain that nei­
ther Foreign Minister nor Foreign Ministry 
considered it proper to clear its stand on the 
issue. It is rather improper for a Government 
to sit crosŝingered on the statement of the 
Chief-Minister, if it wants to maintain good 
neighbourly relatk>ns. To observe silence on 
the issue is not correct. Our tendencies are 
rather forging us to the opposite directk>n. In 
pointing out the mistakes of others we con- 
skier the end of our duties. First it was only 
Pakistan, now Bangladesh and China have 
also been added to the list May be the 
circumstances have taken a turn. To the best 
of my knowledge China has always main­
tained friendly relatbns with India. It has not 
kiterfered into our internal affairs. As the 
eastem regbn is concemed for the last few 
years China has not inferfered. All this has 
been reported by the newspapers and even 
therepĉ of the foreign ministry confirm 
these facts. It is not known how China has 
suddenly become enemy of ours. Shri 
Saiceya also saki all this Foreign minister 
dkl not utter a single word and Prime Minister 
also pref enred lo keep quite.

Mr. Speaker. Sir, In this content, the

depbyment of Army will be seen in a differ­
ent way and this issue then won*t remain a 
matter of intemal affairs. We should take it 
seriously. If people hokling responsibleposts 
in Government of India continue to issue 
such irresponsible statements the situatbn 
will be out of our control.

I wouM like to seek one more informa- 
tfon from the hon*able Prime Minister. Ac­
cording to the news report published by the 
newspapers, it seems that Chief Minister 
was not aware of the arrival of army there 
and Government of India says that it was the 
demand of the Chief Minister. He has stated 
that he had demanded the deployed of Army 
but he had no informatbn regarding the time 
of its deployment. If there is such lack of 
confbence between prime-Minister, Home 
Minister and Chief Minister how can feeling 
of conf kience can be created in the minds of 
the people of Assam. I doni know about if 
and do not want to comment on it. Govem- 
ment should give clear reply to these ques­
tions. Our friends from the Congress Party 
says that--------------

Mr. Speaker, Sir you said as to what is 
the solutbn to the problems. There is no 
such problem whbh cannot he sorted out. 
there is only need for proper understanding 
of the problem. We are not aware of circum­
stances whbh forced thedepbyment of army. 
After hokiing the polls in Assam peacefully, 
you have not t>een able to from a Govern­
ment even after three weeks. It is not known 
that under whose influence people in Assam 
were released. Nobody knows who initiated 
the talks Between Government and ULFA 
activists. Chief Minister says that the Central 
Govemment directed to release the ULFA 
activists and Central Government says that 
it was initiated by the Chief Minister. Mr. 
Speaker. Sir. it is very diffbult for anyone to 
suggest something under such confusing 
circumstances. There is solution to these 
problem. H ULFA activists can help in 
hokiing the polls peacefully arnS stop their 
activities titan what isthe reason tiiatULFA 
activists have suddenly become so powerful 
as to challenge the sovereignty of the na­
tion. We must analyse our deeds also from
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time to time. There must t>e some faults in 
our working. If the Government prefers to 
i(eepquieteven In suchgravedrcumstanoes 
and oonsicSers that matters can k>e post­
poned indefinitely or upto the session is over 
then we wiM in much difficulty. We would 
rather larKi in deep waters. Prime Minister 
should explain the actual position of the 
problem in detail as to when did he come to 
know aboutthe powers working against the 
interestsof the country? How was the agree­
ment worked out with ULFA? Who were the 
inMialors. How this problem suddenly be­
came  so grave, if only the that some 
solutkm to the problem can bd worked out.

SHRI GEORGE FERNANDES (Muzaf- 
farpur): Mr. Speaker. Sir. I wouki like to 
submit that there shouki t>e no dilly-dallying 
on the matters toM by Shri Chandra Shek̂r. 
Honourable Prime Minister should answer 
these queries in the House. It is a serious 
matter that invftes the attentbn of the Prime 
Minister and as such he must answer the 
questbns.

lEngMsh]

MR. SPEAKER: There is one point. We 
do not krK>w ¥vho has made the statement

SHRI SAIFUDDIN CHOUDHURY: 
Whkhone?

SHRI BASU DEB ACHARIA(Bankura): 
Whk:h Statement? {Interruptions)

MR. SPEAKER; We do not know if he 
was having the informatk>n with him or not. 
Generally, we do not allege anything against 
or friendly neighboring countries.

(Intern̂ions)

MR. SPEAKER; Unless the authorised 
person has made the statement, we do not 
attach importance to such things.

{Interruptions)

SHRI GEORGEFERNANDES;lam not 
on that point. I am on the questkm of depk>y- 
ment of Army.

MR. SPEAKER: I am not reducing the 
importance of your statement If there is 
something which has come on the fkx>r of 
the House, probably the representatives of 
the Executive are sitting here. They might 
have taken note of it They wouM know what 
to do in such matters. If the matters are 
coming outskie the House in the newspa­
pers, how much importance to be attached in 
such matters, that viras the only point Iwas 
makkig.

{hterruptions)

SHRI MOHAMh4AD YUNUS SALEEM 
(Katihar); They can suggest to the Prime 
Minister or the Home Minister to give a 
statement today because the matter is a very 
serious one.

{Interruptions)

MR. SPEAKER: I have something in my 
mind.

[Translation]

SHRI  HARI  KISHORE  SINGH 
(Sheohar): I had been in Guwahati yester­
day and day k>efore yesterday. I have re­
turned here last evening. Many rumours 
were in the air adding to this unfortunate 
tangle. There rumours are posing a great 
threat to the unity of the country. So I woukJ 
like to request you to constitute a all party 
pariiamentaiy committee in thb regard. All 
sort of photographs and advertisements are 
being published in the k)cal newspapers 
there. Rumours are gaining grand that such 
and such members are hokiing accounts in 
BCCI, Dhaka etc. It is very essential to issue 
a statement to clear out these. An all party 
pariiamentary, committee shoukl enquire into 
the details of all the aspects of this prot)lem 
so as to face the threat posed to the unity 
and integrity of the country.
SHRI VUOY KUMAR YADAV (Nal- 

anda): Mr. Speaker. Sir Members bebngmg 
to our party have not been provkled any 
opportunity to express their views. From our 
side, kindly alk>w Shri Bhogendra Jha to 
speak.
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Ma SPEAKER; I am sure that the 
members are not only interested in making 
speeches but they are interested in the 
problem also. If the problem is properly high- 
N̂ ed and projected, let us seek the solu- 
IKK) and let us not take prkJe only in speak­
ing.

{Intenvptions)

[TtanslathfH

SHRI VUOY KUMAR YADAV: Mr. 
Speaker. Sir. Members of all parties should 
be given an opportunity to express their 
views on such a critical matter. You have 
aUowed the honourable members of all 
politk:al parties excluding our party i.e. CPI.

MR. SPEAKER: Well. Shri Bhogendra 
Jha. if you have any new point then please 
come.

SHRI BHOGENDRAJHA(Madhubani); 
Mr. Speaker. Sir. Shri Chandrashekhar has 
rightly pointed out that the polls in Assam 
were heW in a peaceful atmosphere though 
we had apprehensions of terrorists activities 
because electbns could not be heki during 
1979-80. For this reason, we dki not oppose 
the Assam Govemment for releasing ULFA 
activists. We were of th opinion that since 
situaton has improved a little, therefore under 
certain circumstances some steps can be 
taken even if someris is involved. But that 
risk shouU always be taken in view of the 
present circumstances. The facts whk:h have 
been brought in the light indicates now that 
the serbusness of the risks was not properly 
caknjiated. Therefore. I want to point out that 
there is no need of depbyment of army there 
is no war like situation.

Therefore. I would like say that the 
Govemment intelligence agency is very 
ineffbient and is not dependable. It has 
failed to provide correct information in re­
gard to militants activities in Punjab and 
Assam etc. tt is essential to have correct 
Informatbn through intelligence agency to

counter a partbular situatbn. Othenmse the 
armyiscalledtooounterthesituatbn arising 
out of murder etc.

MR. SPEAKER: Mr. Bhogendra Jha. 
You are trring to create the same tense 
atmosphere again.

SHRI BHOGENDRA JHA: Since the 
army has already been despatched there, 
no one has the courage to call it back. But I 
woukJ like to know whether sending army 
there it was one of the conditbns of the 
agreement whbh the Government had en­
tered into to end the strice of ONGC 
personnel for a bng period consequent 
upon the killings of their some engineers. If 
there was any such conditbn. was it proper 
to send the army there and was any politbal 
purpose served as a result of this. Is the 
Government making any effort to remove 
the genuine grievances of the people of 
Assam regarding the backwardness of the 
State. I emphasized it k)ecause this issue is 
now affecting Bihar also. More thantwen̂ 
judbial Magistrates, two of them if our 
constituency, four of them of the constitu­
ency of Mr. Surya Narayan Yadav and four 
engineers of the constituency of Shri Ram 
Vilas Paswan have been kbnapped. One 
U.N. Singh has been murdered even. At 
Jhabua and Rohtas brother of a High Court 
Judge has been kbnapped.

MR. SPEAKER: Now in such cases our 
Pariiament cannot play any effective role, 
because we do not take the issues serbusly 
and speak for the sake of making speech 
only.

SHRI BHOGENDFtA JHA: I am not 
speaking for the sake of making speech 

only. I wanted toknowwhetherthereareany 
interstate links behind all this. Here the 
names of countries such as China etc. were 
referred. The Chief Minister referredto China, 
so the Government must either confirm it or 
contradbt it. A Chief Minister of a State 
cannot be entrusted with the responsibility of 
making a country a friend or afoe. This is the 
business of our External Affairs Ministry. It 
should either confirm or deny it because it is
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difficult to t>elieve that there is Chinese or 
Bangladesh’s hand behind it. Since Bangla­
desh is today toddling on the path of democ­
racy and struggling hard, so it is every diffi­
cult for me to believe that Bangladesh 
Government has any hands behind it. There­
fore, either state the facts or refute it and this 
verdict must come from the Parliament that 
no Chief Minister can take the responsibility 
of implementing the foreign policy. A Chief 
Minister should not be asked to shoulder the 
responsibility of implementing the foreign 
policy.

[English]

SHRI RAM NAIK (Bombay-North): The 
House is concerned on this issue. There is 
only one remedy. Military has been sent to 
that State and the House is concerned. 
Either the Prime Minister or the Leader of the 
House or the Home Minister should have 
been present.

MR. SPEAKER: That point has already 
been made. There is no point in repeating it, 
and I have noted it. Do you add anything by 
repeating?

SHRI RAM NAIK: Had they been pres­
ent, the time of the House could certainly 
have been saved.

MR. SPEAKER: But the time of the 
House is being wasted by repetition. Shri 
Ram Naik, you understand better than many 
others.

{Intenyptions)

SHRI SOMANTH CHATTERJEE 
(Bolpur): Who is going to respond on behalf 
of the Government? I hope that the Govem- 
ment is going to respond. {Interruptions)

SHRt CHANDRA SHEKHAR: The situ­
ation is not that normal. The Army has been 
sent to that State and you say that foreign 
oountfles are Insligatî tenrorism in that 
areOf, Is it rx}t incumt>ent upon the Prime 
Minister or the Home Minister or anybody 
else responsible In the Government, to sit

here and give a statement? What more busy 
work are they doing today? 1 want to know, 
in what thing all the Ministers are busy , 
whbh is more important than the situatbn in 
Assam as it has devebped today? Can 
there be a more serbus situatbn today in 
the country which they are tackling than the 
situatbn in Assam? You say that let us wait 
and let him come whenever he likes. {Inter­
ruptions)

MR. SPEAKER: Shri Chandra Shekhar, 
all your feelings are respected.

{Interruptions)

SHRI CHANDRA SHEKHAR: Gener­
ally. I do not get up on these issues. But. this 
matter shoub not be taken very lightly. It is 
a very serious matter and if the Prime Minis­
ter cannot be present in the House, what 
else is he doing now? {Interruptions)

MR. SPEAKER: Your feelings will be 
respected. But. the notice was not given to 
the Prime Minister.

{Interruptions)

MR. SPEAKER:Please take your seats.
I think you really want that this Parliament 
should be more effective. Please under­
stand that whatever may be your wishes, 
they will to respected. If you just want to 
speak, then, I do not want to say anything.

{Interruptions)

MR. SPEAKER: Please take your seats. 
The feelings and the wishes of the hon. 
Members wouki certainly be respected. But, 
if you go to the extent of summoning like that 
then H does not appear good.

SHRlGEORGEFERNANDES-.Sir.thal 

IS not the questbn. You mentioned about 
the respe<̂ and dignity of the House. Now. 
the house is in sessbn. Such a great tragedy 
has been enacted in the North-East but. the 
Prime Minister is not present. {Interruptions)

Ma SPEAKER: It Is only because off
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this attitude, the effectiveness of the Parlia­
ment is reduced. Whatever you want to be 
done, will be done; but in a proper manner.

SHRIGEORGEFERNANDES:lbag to 
differ from you on this point I have great 
respect from you. The respect of this Parlia­
ment is reduced by the Prime Minister by his 
not attendin.  he House today. We have 
been made to look at people who do not 
matter, (internjptions)

MR. SPEAKER: Let us be fair to the 
Prime Minister.

SHRI GEORGE FERNANDES: With 
great respect to you. I beg to differ from you. 
(Interruptions)

MR. SPEAKER: Shri Buta Singh. I will 
allow you to speak later. Mr. Minister. I will 
also allow you later. Let the Members speak. 
Otherwise, they would again ask you to 
speak. The Minister speaks at the end.

Please understand that the issue has 
been very properly crystallised. Don’t make 
it amorphos and doni speak if it is not 
necessary to speak.

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): For solving the Assam problem, I 
would like to propose that there must be a 
coordinated effort of the Chief Ministers of 
Assam. Nagaland and Manipur. It is very 
important because it is not only ULFA; but 
there are Naga Socialist Council. People's 
Liberatbn Army and Prepak of Manipur; all 
these are inter-related in the region. Al­
though they are of different names, they all 
have a common ok̂ective. The coordinated 
effort of the three Chief Ministers will help in 
sealing the border from Assam to Nagaland 

and from Nagalaad \o Man\put. \Nhen M\W- 

Uury IS deptoy ed *m Assam. the ULF A people 
will take shelter in other areas.

MR. SPEAKER: It is notaregular speech 
that you are makî. You are expressing 
your views on a point whch has arisen. It is 
very well outlin̂ here on the fkx>r of the 
House. If there is anything that you can add

to this or make it more sharp, do it. Other 
wise don't widen the scope.

SHRI YAIMA SINGH YUMNAM: I am 
proposing for launching a coordinated effort 
of the Governments of Manipur. Nagaland 
and Assam. It is a new point that I am 
projecting.

MR. SPEAKER: Yes. it is a new pointi

SHRI YAIMA SINGH YUMNAM: Many 
hon. Members have no idea about this re- 
gk>n. These vast forest areas are not easily 
acceptable to the military people. But these 
extremists can easily reach any place be­
cause they are well acquainted with the 
area. These areas in Assam. Manipur. 
Nagaland have borders with China. Bangla­
desh and Burma. They easily cross overdo 
that side where they can take shelter. I will be 
very diffrcult for the army people to identify 
ULFA extremists from innocent people.

I myself have been suffering for the last 
many years because of the army deptoy­
ment in Manipur. So many innocent girls 
have been defk>wered and many innocent 
people have t>een killed because the army 
personnel do not understand easily who is 
an extremist and who is an innocent person. 
The deptoyment of army will lead to the kiea 
of military dtotatorship in the country and it 
will be against the interest of the country. 
Because of the inexperience in dealing with 
the publto the people have hardened their 
attitude against the army. So, this deptoy­
ment will be against the interest of the coun­
try. I woukJ recommend for withdrawal of the 
army deployment from this regton.

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 

M40 WINISTEROF STKTC.\UTHEVfc\HV5- 
TRY  OF HOME  AFFAIRS  {SHRI 
M.M.JACOB): Sir, I listened to some of the 
expressions from the hon. Members of the 
House about the deptoyment of army in 
Assam. The matter is really important and 
this Government conskiers ii really an im­
portant issue arKi not a fight issue. So the 

Governmentwillbecertafnlybringingastate-
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ment to the House lodsv itseV. i want to 
assure the House that «»e are coming with a 
statement on an aspects arisen. That is what 
I wanted to submit at this stage. Kindly wait 
for some time.

SHRISOMNATHCHATTERJEE:When 
wii you make the statement?

SHFU M.MJACOB: Today.

MR. SPEAKER: Can you give the time, 
so that the Members would know?

SHRI M.M JACOB: Any time after 3.30 
p.m. or 4 o’dock, I am ready.

MR. SPEAKER: Otev. the time fixed is
5 o'cfcKk. I would also suggest to the Gov­
ernment that the Members have expressed 
their views on the Fkx>r of the House and the 
Government re|;iesenlatives - executive - 
have hwd what they have sakl. Let the 
statement and the regies to tw given com­
mensurate to what they have said.

SHRI CHANDRA JEET YAOAV: The 
Prune Minister shouki oome and make the 
statement

Ma SPEAKER: It may be the Prime 
Minister or it may be th Home Minister. R is 
lefttothem.

[Ttattsbeorii

SHRI PHOOL CHAND VERMA 
(Shajapur): Mr. Speaker, Sir, in order to set 
up fcnir gas-based power plants m the North 
west area of Madhya Pradesh, State Gov­
ernment had sent its proposal tothe Govem- 

ment of bidialhiDugh State Electricify Board. 
R was s  ̂that for this 8 miion metik; tonne 
gas would be required perday.ftit due tothe 
non-alotment of gas these hopes have been 

shattered, whereas 1/3 part of the H.BJ gas 
pipe ines passes through Macftrya Pradesh 
after covering the dntance of550klometres 
and on the other hand, the expansfon work 
or gaŝiased power pM has been under­
taken in Rajasthan from wtiere only one of 
the branches of the Pipe ine passes. This *»
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an utter injustice against Madhya Pradesh. 
At present Madhya Pradesh is facing about 
18 percent shortage of electricity in Madhya 
Pradesh which wBI become 26 per cent 
during the Eighth Five - year plan. At present 
also, the State is facing great diffkxjRy in 
meeting the power requiremerrt. So. through 
you I would nke to pobit out to the Govern­
ment of kidia that the possibilities of the 
availability of gas have increased. Hence, 
forthe proposed gas-based plant, gas shouki 
be aHotted as early as possible so that plants 
be set up in Madhya Pradesh.

[EngKsti

SHRI PALAK.M.»4ATHEW(khjkkO: Sir. 
I rise to point out very urgent matter which 9 
left unattended wiH spread to ail parts of 
India. This issue has been raised in the 
House two weeks t>ack.

The unknown fish epkiemk; in Kerala is 
lieooming widespread in the fresh and brack­
ish waters of tlie lakes and rivulets. Kut- 
tanad. Vembanad parts of Kottayam, Alap- 
puzha and Pathanamthitta distrknts are the 
worst affected areas. H thb is not prevented 
tf) time, it is Skely to spread to the reservoirs 
and water spread areas of ktukki district 
also. This is not merely the Kerala State 
issue; this epkiemk: has already crossed the 
nattonal and international borders and has 
been spreading in Australia, Burma. Tr̂ra. 
Indonesia, Meghalaya, Bangladesh, Assam 
andother places. Even though it ispresent at 
the moment in Kerala atone, it is very iksly 
that it may spread to all parts of India if this 
B B not prevented in tkne and i i sufficient 
preventive measures are not taken.

The Ivelihood of thousands of fisher­
men. fish vendors and the posRkm of the 
cooperative sodeties are in tottd danger and 
in deep troubfe. So. immediate steps have to 
tie taken to prevent this. This disease has 
destroyed all the fish weaRh in the State 
which have already been affected. R is now 
strikkig at the core of inland water fish in 
Kerala. Kuthanad regkm akme accounts for 
the productkm of two lakh tonnes of fish 

every year, which is more than 40 per oentof
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Ihe total inland fsh production in the State of 
Kerala The prasent situation is alarming 
and the people have got panicky about that 

So. I wouM uige die AgricuMure Ministiy, the 
Fisheries Department, the Central Marine 
Department, the Central inland Capture 
Fisheries Research Institute, the Central 
Institute o( liresh Water ̂uaculture Fisher­
ies DevelopmenI Commissioner and other 
Government agencies concerned to taka 
immediate steps.

I would request all these Government 
agencies, through you. to take immediate 
steps on a war footkig so that this epkJemic 
is cured and preveitted from spreading fur- 
ttier.

[TfanslalKiifl)

MR SPEAKER: SmLMsAendraKumari. 
You wanted to say something yesterday. Do 
you want to say anything today.

lEngSsli

SHRIMATI MAHENDRA KUMARI 
(Alwar): Sir. I wouM Ike to bring to the notice 
of the Honlile Minister of Health and Family 
Wellate that al the hospitals in the country 
are in a terrible state of affairs. Sometimes 
the doctors are not there. Sometimes only 
the *Emetgency* is open iMit the hospital is 
dosed.

When you go to the vilages, the doctors 
are not there. The doctors do not go to the 
viages because all the medicaicoleges are 
located in the cities. Even young doctors - 
men and women - do not want to go to the 
vXages because ttiere aro no proper faci- 
ties-lwouUiketoappeallolheGovernroenl 
to make ̂  niles Ske those in ttie Army. The 
Army never goes on strike. Those doctors, 
who opt to serve in the vitages, shouU get 
sofiio inoro mondy.

Tho fuifSBs 8fB 8bo gBiwraly hositant 
to sen* in the rural aras. Sonw nurses do 
Miv* in such anas. The vlagers would 
come and plead that then isadelwBty case.

Then, such viBagers start harassing the 
nurses. In some cases, the nurses have 
even been raped. I wouU plead that ahMQfs 
two nurses shouki be sett, instead of one, at 
a particular place in the rural areas.

Recently, some deaths occurred when 
oM glucose drips were given to some of the 
patients m DelhL So, oki stocks of medcmes 
shouM be discarded soon after their expiry 
date. I was also a VKtim. Fbrtunâ, I did 
not die. I have also seen that medicines are 
souMln the maritet instead of giving them to 
the patients. The people concerned make 
fake entries in the registers and sell the 
medicines in the mariceL I wouM ice flw 
Government to be very strict, and also see 
that the doctors are happy, the ruNses an 
happy so that there are no strikes.

[Transiatnn]

SHRI RABI RAY (Kendrafiada): Mr. 
Speaker, Sir. I wouM ike to raise a question 
of great national importance. Thequestkm 
is regarding the Indian NatkMial Army set up 
by Net# Subhash Chandra Bose and to 
fund. A strange problem has come up. On 
behalf of the Ministry of External Affairs. 
Government of Mia Mr. Amiya Nath Bose, 
the nephewofNetsyi Subhash Chandra Bose 
and a renowned Barrister of Cak»tta was 
informed by Regional Passport Officer. Cal­
cutta on 22nd June as to wfiat happened to 
Rs. 114 crore of the LNA. set up by Nets# 
Subhash Chandra Bose .... ft al started 
when a questton was asked in the House. 
The questkm was:

ISjOOhrs.ISjOOhrs.

[EngSsli

’ Whether the Government ham 
receivad cash and assets amount­
ing to Rs. 114 cnres from the 
Government of  aiul other 
foreign countries on account of 
Azad Hind Government set up by 
Netap Subhash Chandra Bose on 
21st October. 1943."
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It is a question of Rs. 114 crores. Does 
the Government have any inlonmatbn in this 
regard? When Shri Amiya Bose was asked 
to let the Government have any information 
in this regard, he said that the amount of Rs. 
114 crores was collected by a team of offi­
cers of the Minister of External Affairs, 
Government of India from the Government 
of Japan at Tokyo in the year 1960. This 
money belonged to the I.N. A. Thereafter, the 
people of India are totally in dark whether 
that money had reacted the Government of 
India or not. In fact the matter was raised in 
the Pariiament and Shri Amiya Bose had 
also made a statement before the Passport 
Offk:er of the Government. But the people of 
the country are totally unaware of its where­
abouts. I am raising this question before you 
because this money betonged to the country 
and it is the money of Azad Hind Govern­
ment It should be brought to the country and 
deposited in the Consolidated Fund of India. 
But til! now the country as well as the Parlia­
ment do not know the whereabouts of Rs. 
114 crores. I wouki like to know why the 
Govemment of India is silent over the mat­
ter? After the statement of Shri Amiya Bose, 
it becomes the duty of the Government to 
make a statement to the pubTic in this regard 
as to what happened to those Rs. 114crores.

KUMARI PUSHPA DEVI SINGH (Rai- 
garh): Mr. Speaker, sir. several deaths have 
occurred due to gastroenteritis in the past 
few days in my constituency. Raigarh in 
Madhya Pradesh. About 900 people have 
died within last two months. There is an 
acute shortage of medicines in the area. It is 
feared that as many as 500 deaths took 
place In Lailunga Devek>pment Block alone. 
Thousands of other people have also been 
affected.

My area b an Adivasi area. In the ab­
sence of suffkuent numt)er of doctors and 
required quantî of medkanes from the 
Government poor tdbab are constrained to 
golQ̂xordsts.

in the recent past such an incklent took

place in pathalgaon village of Baigun Jharia 
Tehsil. An exorcist claimed that he shouM 
drive away diseases from the village. He 
beat many vidows mercilessly. This man 
enters the villages atong with a woman. 
Then the woman enters people's houses 
andsK:tsasa1ohrii*inthathouse. In our area 
women who make wrong use of their witch- 
eraft causing ham to the village and people 
in the neighbourhood are called lohnis'.

It is a fact that in our areas Adivasis 
traditionally believe in such things to a great 
extent The most important and painful thing 
is that even after such a long time thousands 
of people suffer from a single ailment for 
months but there is no arrangement from 
Government's side to provkie them required 
quantity of medk:ines. The hospitals are 
packed with patients to their capacity. The 
patients are helpless to stay in the open 
around the hospital premises.

The State Government has totally failed 
to combat this epidemk:. The people con­
tinue to die and the State Government is 
refusing to recognize it as an epkiemk:.

I urge the hon. Health Minister to ŝ d a 
team of doctors to Raigarh immediately and 
take stock of the situation. Beskies. neces­
sary medicinesfortreatment of gastroenteri­
tis should be despatched to the area imme­
diately.

SHRI ASTBHU JA PRASAD SHUKIA ( 
Khafilabad): Mr. Speaker, sir. the only fertil­
izer plant at Gorakhpur, the most backward 
area of eastern Uttar Pradesh, has been 
lying ctosed since 10th June. 1990 after the 
pipeline burst incident. Smt. Indira Gandhi, 
the then Prime Minister had inaugurated this 
naptha based unit of the Fertilizer Corpora­
tion of India at Gorakhpur on the 20th Aprl, 
1968. The Plant since its inceptbn has not 
only produced more than Its in̂led capac­
ity but also stood first among the pu  ̂
undertakings of the country. Ihe productbn 
capadty of the plant has been 543 metric 
tonnes since its lnoeptk>n though only two 
unite were functbnal. In view of the rate of 
consumptbn of the fertilizers in the area one
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more unK was set up during 1975atacostof 
Rs. 19 crores. Thereafter, its production 
capacity lias gone up to 950 metric tonnes. 
Hie production capacity of the plant is far in 
excess of its installed capacity of 815 metric 
tonnes per day. The plant produced 85 per 
cent of Ks installed capacity on an average 
from 1968 to 1975. But later, afterten years, 
l.e. in 1976, its capacity receded to atwut 55 
per cant and in 1990 it became 8.8 per cent 
only. Thereafter, the plant ran at loss.

The Fall in the production capacity of 
this plant has been attributed mainly to out­
dated units, laci( of facilities and new tech­
niques, costly raw material, constant inter­
ruption in supply of electricity, in'egularities 
in annual repairs and non-replacement of 
old machines.

Mr. Speaker, Sir, dozens of villages had 
been uprooted at the time of settingup of this 
Plant The farmers had to give up their fertile 
land in the hope of getting some employ­
ment. The plant in a radius of 10 kms. had 
taken the shape of a city. It had developed 
into a beautiful and clean fertilizer city pro­
viding aooommodatnn to about 1400 fami­
lies. With the ctosure of this unit employees 
who have been working there for more than 
last two years have been rendered jobless. 
Mr. Speaker, sir, an incident took place on 
the 10th June, 1990. The pipeline of one of 
the units burst causing death to one of the 
Production Engineers. His son has been 
givenajobcompassionategrounds. Instead 

of repairing the p̂line, the management 
tocked up the plant and started retrenching 
temporary emptoyees and transferring per­
manent ones. Today, the situatton is such 
that the land which was very fertile has 
become useless. Dozens of villages had 
been uprooted. Although the beautiful city 
exists there alongwith school, canteen, 
shopping centre, bank, post ofTice, recrea­
tion centre, hospital and dub but the area 
gives a dissolute look.

Sir, there was a plan to lay agas pipeline 
uplD Gorakhpur, a distance of 200 kms from 

Jagdishpur. It had been provkled In the cor­
porate plan of the gas Authority of India Ltd.

(GAIL) that the H.B.J pipeline should be 
extended upto Gorakhpur. Its constructkm 
involved an estimated cost of Rs. SOOcrores. 
The Government is now spending Rs. 80 
crores every year on transportatton of fertil­
izers upto Gorakhpur. If we spend Rs. 800 
crores on a Gas based Plant, the total ex­
penditure couki be recovered from the sav­
ings of transportatton charges within a pe­
riod of 10 years. Today, electricity charges of 
the project come to Rs. 70 to Rs. 80 lakhs per 
month. Rs. 90 lakhs are being paki every 
month towards salary to the employees. An 
amount of Rs. 2 crores is being paid as 
interest for the toan taken from F.C.L Only 
interest constitutes half of the total expendi­
ture of the company.

Mr. Speaker, Sir, therefore, I wouki IR(e 
to submit that the factory which is lying 
ctosed shouki be revived immediately.The 
scientists are of the view that if the plant is 
run as naptha based plant even by spending 
Rs. 19 crores, the factory can be run for 5-
6 years. It wouM be very convenient if this 
plant is linked with the gas pipeline from 
Jagdishpur. It vrouM take 5-6 years time and 
involve an expenditure of Rs. 800 crores.

Therefore, I urge the Government to 
implement the saki proposal of GAIL at the 
earliest for the all round devetopment of the 
area and for removing the backwardness of 
eastern Uttar Pradesh. Till such time it is 
done, this plant shouki be run as a naptha 
based plant only incurring an expenditure of 
Rs. 20 crores on it

[EngBstH

SHRIANBARASU ERA (Madras Cen­
tral): Sir, I am very happy that this House has 
been, from the beginning, discussing very 
seriously the problem of terrorism. But at the 
same time, there is another very serious 
problem, to which most of the Members give 
less important perhaps due to preoccupa- 
tk>ns or they might have forgotten. I am 
referring to the problem of shimdwellers.

Sir, in India alone it is estimated that 
about 6 to 10 crores of people are Bving In



slums; on the pavements. In Central Ma­
dras, my own constituency, there are about 
1500 slums where alx>ut 50 lakh people live. 
The Government should give serious thought 
to the pathetic conditions of the people living 
in these slums, especially in all the metro- 
politan cities, Madras, Calcutta, Bombay and 
Delhi. Government should come out with a 
comprehensive scheme to promote the 
welfare of these slum-dweilers.

My thanitt to our late leader Shri Rajiv 
Gandhi who took keen interest to improve to 
living conditkms of these slum-dweilers, liv­
ing in Bombay. With the assistance of Work! 
Bank, he implemented Dharavi Project, a 
mammoth Project; to improve the lives of 
nearly 2 to 3 Mlllton people.

I understand that in Calcutta, in places 
like BeUyarghat Howra etc. about 5 to 6 
millkMi people live in these slums.

Growth of slums is a common phe­
nomenon because of the industriaiisatk>n.

MR. SPEAKER: Atthis point of time you 
shouM be very brief.

SHRI ANBARASU ERA: Sir, the Urban 
Devetopment Minister is here. Government 
shouM sertously think about the living condi- 
tkms of these slum-dweilers, who do not 
have even the toilet facilities, leave atone the 
basic amenKies. When I go around my cos- 
tltuency, I hang my head in shame. I am 
unable to help these slum-dweilers. There­
fore, Sir, the Government shouM take up this 
problem on a war-footing basis. I urge upon 
the Central Government to bring about a 
comprehensive legisiatnn to improve the 
Rves of the slum-dweilers.
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reasons or the other. The Government of 
India has taken over some of these ctosed or 
skd( mills through N.T.C. But that cannot be 
the permanent solutton.

Even now lakhs of workers have been 
rendered jobless. The mill managements 
have not paid their dues worth crores of 
rupees. Thousands of ancilliary industries 
and trades have collapsed due to the ctosure 
of mills. Central, State and k>cal seK-Gov- 
emments have tost revenue worth crores of 
rupees per annum. Therefore, the Central 
Government must took into the matter more 
seriously and solve the problem at the earli­
est.

SHRI SUDARSHAN ROY CHO- 
WOHARY (Serampore): Sir. I would like to 
draw your attentton to an urgent matter which 
affects not only my constituency but the 
entire Eastern regton.

Since May this year. Standard Pharma­
ceuticals, one of the premier Pentolilin pro­
ducing factory, which is situated in West 
Bengal - in my cosnstituency, Serampore - 
has been under ctosure. This factory was 
producing Penicillin since the 30s on the 
basis of our indigenous technotogy. In six­
ties the Sarabhai House took it over and then 
it was bifurcated into two parts; The Stan­
dard Pharmaceuticals and Opec Innovatton 
in 1983. After that due to utter mis-manage- 
ment and lack of marketing discipline both 
the factories have started troubles.
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In May this year the Sarabhai House 
declared ctosure of both these factories. 
Naturally, th productton of Penicillin which is 
a bask; requirement in any sort of therapy, 
has been stopped.

SHRI ANNA JOSHKPune):  Sir, the 
textile industry in Maharashtra, which is 
havlngaprestigtousposittoninthe industrial 
growth of the natton, since for the last more 
thian hundred years, is in doMrums today. 
Ttuoughout Maharashtra in the last 20 years 
nearly hundred textile mills hme been ctosed 

or declared skk one after another due to one

That is why I request the Government to 
took into the matter and also urge upon the 
concerned authority to re-open these facto­
ries immediately. Not only that these facto­
ries are to be amalgamated because both of' 
these factories are fike Simese twins; one 
cannot Hve without other.
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MR. SPEAKER: ShriJeswani..

SHRISHYAM LAL KAMAL (Basti); Mr. 
Speaker, Sir, I thank you for giving me an 
opportunity to speak. Sir my name is Shyam 
LalKamal.

[Ef̂Bsh]

MR. SPEAKER: My apobgies to you. 

[Transiatiorii

SHRI SHYAM LAL KAMAL: Mr. 
Speaker, Sir, India is a backward country 
and 34.7 per cent of its population is living 
betowthe poverty line. The condKton of Uttar 
Pradesh is pitiable as 45.7 per cent of the 
populatnn is living betow the poverty line. 
Basti is the most backward district of this 
poor State. Sir, I wouM like to put forth some 
facts about Basti distrkl Mudarka sugar mill 
Is in Basti districL About a year back ma­
chines were bought for its modernisation but 
instead they were diverted to Etawah dis­
tricL------

MR.SPEAKER: Hon. Member, not like 

this.....

SHRI SHYAM LAL KAMAL: Mr. 
Speaker, Sir, there are4,000 handkioms but 
there Is no spinning machine shoukJ cer­
tainly be provkled there.

MR.SPEAKER: Hon. Member, please 
sit down. You have sakJ what you wanted to 
say.

SHRI SHYAM LAL KAMAL: Mr. 
Speaker, Sir, I want to submit an important 
polnL About 50 kitometres away from Basti 
the Naltonal Highway is likely to be damaged 
by soil erosion. I woukJ Hke that efforts must 
be made to save the highway. There Is no 
bridge on Saryu river near Toda though the 
loads at both the ends have been com­
pleted. I therefore, feel that the construction 
at this brkJge Is most In̂iortant.

DR. K.D. JESWANI(Kheda): Recently 
many minority Hindu Pakistani Nattonals 
have migrated to India as a result of the 
disturt>ed political and social condltons 
prevailing in Pakistan. Many more are still to 
come in the coming days. Out of these 
migrants many of them are medical doctors 
hoUing MBBS or other high degrees from 
Sind and Karachi Universfties of Pakistan. 
They have migrated to India for permanent 
settlement.

At present, the above saki degrees are 
recognised and included in the third sched­
ule part II of Indian Medical Council Act, 
1956. Accordingly, the hokJers of the above 
degrees require Indian citizenship for reĝ 
tration with LM.C for carrying out medical 
practice. Now, the grant of Indian citizenship 
requires very long time. This k>ng process Is 
cumbersome to pass through.

My humble suggestion is that  the 
medk»l degrees are included in the II sched­
ule of I.M.C Act, 1956 in respect of section 12 
(3) of the saM Act, then these doctors can be 
registered with the concerned State Medteal 
councils without obtaining Indian Citizen­
ship. In the past, similar consklerations were 
made for the doctors from Bangladesh and 
Srilanka

The Pakistani Hindu migrants are not 
altowed Longterm Visas in the Banaskantha 
and Kutch Districts of Gujarat, since they are 
the border areas. There is a safety bett of 20 
Kms in the border area. Beyond that they 
should be altowed to stay and citizenship 
should also be given to them. This Is my 
request, Sir.

PROF. SUSANTA CHAKRABORTY 
(Howrah): Mr. Speaker, Sir, I Hke to believe 
that the Government of India is serious in the 
Industrialisatron of our country and in keenki 
catering to the Infrastructural and financial 
needs of the industrial devetopment of every 
region and every State of our country. But 
the fact, it into stands today, is that there is 
discrimlnalory treatment In this regard. This



policy of the Government acts as a deten'ent 
to the industrial development of the States of 
our country, particularily t>elonging to the 
eastern regions.

For example, the Credit Deposit Ratio 
of Natnnalised Banks in West Bengal is only 
about 55 per cent as compared of the na­
tional average of 65 per cent

The Industrial Credit and Investment 
Corporation of India, during the last thirtysix 
years of its existence, has sanctioned only 
Rs. 531 crore for industries in West Bengal 
compared to Rs. 3495 aore to Maharashtra. 
The Industrial Finance Corporation has 
sanctioned only Rs. 80 crore to West Bengal 
which is much less than other comparable 
States. There is a discrimination in the distri­
bution of such finance to West Bengal and 
other States of the Eastern Region.

The perê a Central Plan Assistance 
to West Bengal during the Seventh Five 
Year Plan was the lowest compared to other 
comparable States. It was only Rs. 232.6. 
Besides this, there is the freight equalista- 
tlon policy In respect of Iron and Steel of 
which we have been speaking for years 
together. Agradual phasing out of thescheme 
is very necessary. Rnally, as regards the 
sick industries, the Government of India has 
placed fanportance to the functtoning of the 
BiFRand inthe Budget of thisyeartoo, arele 
has been assigned to the BIFR. The States 
have been demanding that in the interest of 

the industrial devetopment, the regbnal units 
of the BIFR shoukJ be set up or if possible, 
States Units shouM be set up. That has not 
been done. What i demand is the reversal of 
the polky of the financial instltutkm, phas­
ing out of the programme of freight equalisa­
tion and equttable distribution of Central 
Assistance to the States.

ITiansblimil

SHRI KALKA DAS(Karol Bagh): Mr. 
%Maker, Sir, I want to draw thcf attentton of 
Ifie Government to a matter of serious con­
cern. There abutcheiy near kigah in Delhi. 
This was set up when the populatkm of Delhi
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in general, and those of non-vegetarians 
was very less. But today the populatnn of 
Delhi has increased manifold and same is 
true about non-vegetarians, {intemptions)

MR. SPEAKER: I think you are a vege­
tarian.

SHRI KALKA DAS: I am a non­
vegetarian...(//itom̂pf/bns)... Its does not 
matter whether one is a vegetarian or a non­
vegetarian. Thousandsof animals are slaugh­
tered and this butchery is in the mkJst of 
densely populated area. Many times the 
bk)od of animals spreads on the road and 
sometimes it trickles to the drinking water 
supply pipes. The carcass of animals couM 
also be found on the roads sometimes. As a 
result there is hue and cry in the entire area 
and fouM smell continues to emanate from 
the butchery. Earlier it was away from the 
densely populated areas but now it is in tfie 
midst of these areas. It has become almost 
impossible to live in the area. Not only this, 
because of dead animals lying here and 
there, there is heavy traffic congeston in the 
area and even the traffic police has written 
many times that the butchery shoukJ be 
shifted elsewhere where the density of popu­
latnn is less. This is a long standing demand 
of the people of the area and they are greatly 
agitated over it Therefore, I wouM like to 
urge that this butchery must be shifted from 
there. Othenvise, there is every possibility of 
a law and order problem and things may 
deteriorate. It is likely that the patience of the 

people may give way. Therefore, I wouk) like 
to draw the attentton of the Government to 
this serious problem and wouM urge to shift 
this butchery to an area where the density of 
population is l9a9...{btt»mjptkualf

SHRI TARA CHAMO KHANDELWAL 
(Chandni Chowk): When this butchery was 
set up the area was not as densely popu­
lated as it is today. I had paU a visM to the 
area about six days back. There is not even 
a single day when I do not receive less ttian 
10-12 people from the area requesting me to 
raise this matter...(/h(efnfof<bn̂

MR. SPEAKER: You want to say that It
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should be shifted immediatety outside the 
city.

SHRI TARA CHAND KHANDELWAL: 
That Is what I want to say.

SHRI MOHAN RAWLE (Bombay South 
Central): Mr. Speaker. Sir, 'Hindi Divas' was 
celebrated on 14th September and Door- 
darshan and AkashvanI gave programmes 
also on this occasions. But unfortunately, we 
have failed so far in making Hindi a national 
language. We have a national anthem, a 
natk>nal bird, a national animal and a na­
tional flag, but so far we do not have a 
national language. Even Babu Rajendra 
Prasad, the first President of India and one of 
Founding Fathers of our Constitution had 
remarked that gradually Hindi should be 
accepted as a national language and it should 
be not merely treated as official languages.

I,  therefore, urge the Government, 
through you, to declare Hindi as the national 
language.

DR. LAXMINARAYAN  PANDEYA 
(Mandsaur): Sir. there was a proposal to 
open many Kendriya Vidyalayas throughout 
the country which was accorded approval 
also. There was also proposal to open Ken­
driya Vidyalayas In Mandsaur and other 
places in Madhya Pradesh. The academic 
sessbn has already commenced. There are 
hundreds of Central Government ernpby- 
ees In Mandsaur who have school going 
children. Therefore, it is essential to open 
Central Schools there, otherwise they may 
not get admissk>n elsewhere. Therefore, I 
wouki like you to issue instructions immedi­
ately for opening Central Schools in 
Mandsaur and other places in Madhya 
Pradesh.

SHRI CHHEOI PASWAN (Sasaram): 
Mr. Speaker, Sir, the freight equalisation 
policy has been invogue for a bng time In 
Bihar particularly in respect of coal and steel. 
Shri Krishnachari had emphasized the need 
to folbw this policy for a short perbd way 
back in 1985. But this policy is still continu­
ing. Consequently, a poor state like Bihar is
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suffering. Iron ore and coal is in abundance 
in Bihar, ff this freight equalisation policy had 
not been in vogue, the prbe of iron ore and 
coal would have been less as compared to 
other States and industrilisation would have 
got encouragement as a result thereof. 
Therefore, Mr. Speaker, Sir, I woukJ like to 
urge the Government to do away with freight 
equalisation policy so that encouragement 
could be given to industrialisation in Bihar.

[English]

SHRI SOMNATH CHATTERJEE 
(Bolpur): I want to raise a matter whbh is 
affecting power generation in West Ben̂il 
because of the inadequate supply of coal, 
not only quantity-wise but also quality-wise, 
because, I am told, that coal not of the 
standard quality but in big blocks and chunks 
has been sent, containing ashes and not 
which is required for the thermal power 
generation.

When the matter was taken up. the Coal 
India said that the Railway administration 
was not providing the wagons and that is 
why coal supply was hampered. And the 
Railways say that the Coal India Limited was 
not loading the wagons in time and properly, 
and the wagons were waiting in the sliding, 
therefore the difficulty is being created.

There appears to be some discard be­
tween the Railway administration and the 
Coal India Limited. The hon. Railway Minis­
ter is here. I am requesting him to kindly see 
that supply of coal is made in time. The hon. 
Minister for Coal Shri Sangma is not here. 
He may also kindly see that the proper 
quality coal is supplied, not coal in big chunks 
and bbcks which is not suitable for power 
generatbn.

This Is a very vital matter and I am 
requesting the hon. Ministers concerned to 
kindly kx>k into it.

[Translation]

SHRI MADAN UL KHURANA(South 
Delhi): There was shooting by accident by aa
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sacurity guard outsida tha rasidanca of 
Leader of Opposffion. Shri Lai Krishna Ad- 
vani Yesterday. Two days back there was a 
similar shooting incident outside the resi­
dence of Chief Justice of India. This is my 
information and I would like that this may be 
confirmed by the Government...

MR. SPEAKER: There is difference 
between shooting by accident and a shoot­
ing incWent.

SHRI MAOAN LAL KHURANA: The security 
guard who was involved in the shooting 
incklent outside the resklence of the Chief 
Justice of India was under the influence of 
fiquor and whan I asked tha PA at the resi­
dence of Shri Advani about yesterda/s inci­
dent, fie said the security guard had con­
sumed Bquor. Mr. Speaker, Sir, I woukJ like 
to submit here that we have already wit­
nessed the assassinatbn of Shrimati Indnra 
Gandhi when her security guards shot at her. 
Shri Advani is on the top of the hit list and 
therefore, the Government shouM recon­
sider the security anangements and give 
fresh directives that negligence d this type 
will not be tolerated. The gauards who am 
posted at the residence of Ministers and 
other top politicians shouk) never be under 
thekiHuenoeof Kquor. Iwanttobringthisfact 
to the notice of the hon. Home Keister.

[EngSsU

SHRI GEORGE FERNANDES: Mr. 
Spedkar. Sir, I woukt not have raised this 
matter but fortha impacaikms both within tha 
cowttty and outskle the countiy in regard to 
tha matter that I am now raising. This per­
tains to a film which has been produced by 
anagencycallad‘̂eWltna8s''andwhich is 
maî tha rounds of the country since the 
first of tfiis month. And it is also being exhb- 
itod in other countries of tha worid. The film 
ison the Rajasthan Atomic Power Station. In 
this fnm.tfwra are a series of scenes. I have 
aaan Ms film spedaHy whan llris matter was 
biDught to my notice. And there is also an 
Maiview with Or. K.S. Parthaaarathy, who is 
tfŵ$aoialaiy of lha Atonrie Enaigy Ragula- 
toquaoanf and who is fWpontR)le tor safety
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standards at aH atomic energy installatkwM 
in the country.

Dr. Parthasarathy’s ittten/iew is conse­
quent upon a request made to the Prime 
Minister and to the Minister for PU>Hc Griev­
ances, Shrimati Margaret Alva by the pro­
ducers,  'Eye Witness’. That means, his 

presence there was with the approval of tha 
Prime Minister, who is in-charge of the Atomic 
Energy.

hk)w. Sir what does this Scr̂ say? I 
wouM not read all of it. But there are certain 
aspects whk4i need to be brought to the 
notice of the House. It starts with a commen­
tary, which says:

"Alarming news emerged last year 
of birth defects in villages near an 
atomic power station in India. We 
wenttoRajasthantofNmthis story*.

This was the opening sentence. Then H 
goes on to say this. Here, this is the person 
who is associated with the unit making ttiis 
statement. He says:

The'cooling systems of RAPS - 
that is the acronym for Rsyasthan 
Atomic'Tower Statfon land are 
ooded by water and that water is 
returned into the same river from 
whid) it is drawn. The effect d the 
radiatton d the water means that it 

definitely oontaminates the river. 
Beskies there have been leakages 
d heavy waler more than dhoadue 

tothe negiigencedtha authorities. 
The water is let off into the river and 
that is the water we drink".

{kitenvplion̂

SHRI SOMNATH CHATTERJEE: Was 
It Dr. Parthasarath/a st̂ ment?

SHRIGEORGEf=ERNANDES:No.ona 
d tha persons wfw Ives there mad* this 
statamant

ThisfilmtiasbMnaaMby Dr. Parthâ
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rathy, and ha has responded to iL I will come 
to Ms response in a moment

Then, the commentary sŝ that t>e- 
cause the Doctors refused to speak, the 
person who shot this film met, what we caH, 
the nurses and others who help in the deliv- 
eiy of babies. Now, there is one Mr. Munir 
Ahmed, who sŝs:

*We do not know what is happen­
ing. I do not know if it is fate or what 
is causing the defects in our region. 
And it is happening only in our area 
within a radius of 25 kikmeters. 
Even the young men are losing 
their manhood*.

Then, there was another questton,
“are the young men affected too?. And his 
reply was:

*Yes. they say so. They are 
young men and they do not say 
these things out of shame but 
some have saM so.'

Then the commentary says that they 
went and saw the k)cal mkJwives. They 
were questnned.

The conversatton with Nandu Bai, 
another mklwife. is as foibws:

'Y3: How many deformed chikJren 
are there?

A: Fburorfive.

Q: Has the nun̂r increased In 
the last two to four years?

A: There have been more such 

chiUren.

Ch Earlier such a thing never 

happened?

A: This lu» never happened be­
fore and it Is happenkig now.*

another mkJwife was asked:

"Q: Was he bom with the deformed 
ear?

A: Yes, he ha twen I8(e that from 
birth.

Q: Also the double thumb?

A: Yes, he has two thumbs.*

Then there is a commentary which 
says:

*Other damaged chiMren we found 
incktded this little boy had two sets 

of incisors and was bom with no 

penis. We checked that none of the 
chikJren we were shown were in 
fact polk) vctims. They had all been 
bom deformed. These girls’ legs 
are paralysed.’ (Those girls were 
exhibited).

Savitri Bai, another mklwife says:

“Earlier there were 25 chiUren born 

in a year, now there are 50.

I see the chiki when ft is bom. I can 
see what is wrong with IL

H it is defomied it has only half the 

fingers. Sometnnes they have no 
fingers at all. Some have no hands 

or noses. Some have abnormal 
growth of ĥr.*

Then in reply to questk>ns she fur­
ther says:

*0: Is it awful to toqk at?

A; It is not just the faces, k is theA; It is not just the faces, k is the
J--1-------L. ---m
wnow Dooy inai is CNnOfniw.wnow Dooy inai is CNnOfniw.

Q: So you donl even show ft to 4m 
mother?

Then a child was shown and Tulsi Bai. A: No. w*didn\Then a child was shown and Tulsi Bai. A: No. w*didn\
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A: If we showed the baby to the 
mother she would have been scared 
to death. That is why we doni tell 
them."

Then there is a commentary which 
says:

'What you have here is a plant 
which is known to have a particu­
larly bad safety record and you also 
have an unusual incidence of ge­
netic damage in the surrounding 
population. You also know that trit­
ium is discharged to the environ­
ment."

This is a part of the transcript.

Dr. Parthasarthy was interviewed on 
this. And what does he say? He says that this 
Atomk: Energy Power Plant was shut down 
250 times in ten years. Then he says that 
once it was shut down for as long as three 
years. When he was toki about this water 
being discharged, he sa\6:

This is the water we, we means. I 
don’t bebng to the Department of 
Atomk: Energy but the people who 
work there who are in the township 
they drink this water.”

Then he was asked as to what you are 
doing about it.

MR.  SPEAKER:  Who  is  Mr. 
Parthasarthy?

SHRI GEORGE FERNANDES: Dr. 

Parthasarthy is the Secretary of the Atomic 

Energy Regulatory Board, who is respon­
sible for the safety standards of all atomic 
energy power statbns of the country. And he 
was sent there to be interviewed after a 

request was made tbihe Prime Minisler and 
Mrs. Margaret Alva. Minister of Pubik: Grlev- 
ances. Now the statement which 
DfvParthasarthy has subsequently made is 
far too serbus to be taken very lightly. When

he was asked: When these things are hap­
pening, what are you doing about it, he feels 
that whatever has been shown or whatever 
is happening has nothing to do with the 
atomic energy power statbn. He accepted 
the fact but he refused to link those facts with 
the situatbn that is on the ground at the 
atomic energy power station.

I do not want to elaborate. I only want 
that the Government must immediately react 
to this particular situation. Now they have 
reacted in one respect and how? The man 
who made this film, is a person called Chris­
topher Rbhard. I have been requesting you 
for the last three days to allow meto raise this 
matter. But I appreciate your reluctance to 
call me because you decided that you would 
like to hear a targe number of Members who 
did not have an opportunity.

Mr. Christopher Richard, who made this 
film and who is an independent producer, is 
a British citizen, he made this film for Chan­
nel 4. It was exhibited in Britain and is being 
exhibited elsewhere. He is making a film in 
India at this moment for BBC for whbh the 
Government gave him the clearance. Day 
before yesterday, when he applied for his 
visa to come back to India, 1 got this informa­
tion that he was told that the visa would not 
be given to him perhaps because - this has 
not been conveyed; this is my conjecture - he 
made this film on the Rajasthan Atomic 
Energy Power Station. This is the only re­
sponse of the Government of India. The man 
who unravelled a certain situatbn, brought 
before the country a certain situatbn, which 
needed to be brought before the country. Is 
now being toM that you are a persona non 
grata in our country. Now, that is the matter 
which I will deal separately with the Govern­
ment. But. on this question which I am rais­
ing. Minister of State of the Ministry of Envi­
ronment, and Forests Shri Kama! Nath, is 
sitting here, is responsible for most of the 
aspects, that have been happening there.

MR. SPEAKER: Please do not drag him 
because he has no informatbn about Atomb 
Energy.

(Intenuptbns)



69 Rb. Situation arising
out of

MR. SPEAKER: Well, I must caution 
that there is a bt of literature with you on 
Atomic Energy which is not supported by 
scientific facts.

SHRI GEORGE FERNANDES: Sir. 
therefore, there are some views on this. But, 
there Is the question of pollution of the water. 
The water pollution matter is a fact. It is a fact 
that deformities are there. Now. if we take 
this view that this has nothing to do with what 
is happening there - this is precisely what a 
bt of people have said earlier - then we had 
Chernobyl, and in Chernobyl we know what 
Is happening. We have gone through the 
experience of Bhopal and the kinds of things, 
the kind of deformities, the kind of baby 
deaths that are taking place in Bhopal. It is a 
situatbn that brings tears in my eyes. There­
fore, I would certainly like the Government to 
respond to this, if not today by tomorrow. 
But. I woub certainly like the Minister for 
Environment at least to respond to this whole 
question of water pollution, a fact which 
cannot be denied. Thank you very much. 
(Inten’uptbns)

SHRI SOMNATH CHATTERJEE: Dr. 
Parthasarthy may have nothing to do with 
the Atomic Power Statbn. But, if such de­
formed childrens are born, the Government 
must look into it. In a particular area why that 
is happening? The Minister is here. He should 
respond. {Interruptions)

MR. SPEAKER: This Department w? 
with me for four years. I know that ma y 
reports are published. I know also that ma. .y 
of the reports are not supported by scientific 
facts. Now. we shall have to be very careful.

{intenruptions)

SHRI SOMNATH CHATTERJEE: Sir. 
in view of your personal experience, we 
should gube them also.

[Translation]

SHRI DAU DAYAL JOSHI (Kota): Sir. 
this plant is situated adjacent to my constitu­
ency. The points raised by hon. Shri George 
Fernandes are valid because 1 have person­

BHADRA 25.1913 {SAKA)

ally gone there. When these facts rams to 
my knowledge, I made efforts personally to 
inspect the Atomic Energy Plant. I was not 
permitted to enter the plant and my repeated 
requests were ignored. Reports are being 
received regularly overtherethat becauseof 
the pressure of the plant, children are be­
coming deaf, blind and acquiring physical 
deformities. I request the Govemment to 
take this matter seriously. One unit of the 
plant suffers a breakdown every now and 
then. We have to find out the cause of all 
these problems...(/nferri/pftons)

MR. SPEAKER: This has been dis­
cussed many times.

SHRI DAU DAYAL JOSHI: Efforts were 
made to give training. What is unfortunate is 
that we have accepted the Bhopal Gas Trag­
edy.

MR. SPEAKER: There is no need to go 
into all that.

SHRI DAU DAVAL JOSHI: God forbb, 
if such athing happens there then it would be 
a replay of the Bhopal Gas Tragedy. So I 
request the Government to take precaution­
ary steps to ward off any tragedy.

[English]

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): Sir. no doubt, 
this Is a very serious matter. We have drawn 
the attention of the Atomic Energy Commis­
sion on this. We had written to them. The 
Atomic Energy Commission In their reply 
have said that on the basis of a report by the 
Expert Committee constituted by the State 
Government, there was no connection of 
these deformities and pollution from Rajast­
han Energy Plant. {Interruptions)

SHRI SOMNATH CHATTERJEE: Has 
the Government accepted that Report? Your 
experience is otherwise {Intemptions)

[Translation]

SHRI DAU DAYAL JOSHI: Let the

deployment of army  70
in Assam
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Government study the statistics. Everything 
win become dear

MR SPEAKER: There is no need to 
make so much noise about this matter. Bet­
ter look at the raot of the problem. Please 
listen firsL As far as the report is concerned, 
the Government cannot immediately accept 
or reject tt. It is a scientific fact and is related 
to genetic engineering. A layman would not 
be able to give an opinkm on this matter. I 
believe whatever Is possit>le will be done.

[Engim

SHRI SOMMATH CHATTERJEE: Sir, 
what  about  the  deformed 
babies?...(lntemftfJiwis)...

13.45 hrs.

PAPERS LAID ON THE TABLE

Statement oonnecUng tlw reply to 
USQNo. 1996 dated 7th August 1991 
regarding expenditure on Rural Deval- 

opnwnt Schemes

[BigBsH

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): Sir, I beg to lay on the Table 

a statement ̂indi and English versions) (I) 
correcting the reply given on the 7th August, 
1991 to Onstared Questkm No. 1996 by Dr. 

Parshuram Gangwar regarding «(penditure 

on Rural Devetopment Schemes; and (il) the 
reasons for delay In correcting the reply. 

(Plaoed in Ubrary See No. LT-664/91]

Slatament OofrecUng the repN to USQ 
No. 1997 dated TUI August. 1991, 
regarding Sugar Factories

jm MNISTER OF STATE OF THE 

MMiSTRY OF FOOD (»lRl TARUN 
QOGOji: Sir. Ibeg to toy on the Table a 

•tatempM 7th August. 1991 to Unstarred

Question No. 1997 by Sarvashri Kamla 
Mishra Madhukar, Yashwantrao Pali and 
Nawal Kishore Rai regarding sugar factories 
and (10 the reasons fordelay in correcting ttte 
reply. [Placed in Library See No. LT.66S/91]

Review on the working of and
Annual Report of the Central Social
Welfare Board, New Delhi for 1989̂

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARIMAMATABAN- 
ERJEE): Sir, I beg to lay on the Table-

(1)  (i)  A copy of the Annual Report
(Hindi and English versbns) 
of the Central Social Welfare 
Board, New Delhi, for the year
1989-90 abng with Audited 
Accounts.

(ii)  A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
Central Social Welfare Board, 
New Delhi, for the year 1989-
90.

(2)  A statement (Hindi and English 
versnns) showing reasons for de­
lay in laying the papers mentioned 
at (1) above.

(Plaoed in Lbrary. See No LT-666/91]

Statements showing action taken byStatements showing action taken by
Gknremment on varloua assurance*

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAnS 
AND MMISTER OF STATE IN THE MINIS­
TRY OF UW. JUSTICE AND COMPANY 
AFFAIRS  (SHRI  RANGARAJAN 
KUMARAMANGALAM): Shr. I bag to lay on 
the Table a copy each of the folkŵ state­
ments (Hindi and English verskms) showing 
the action taken by the Government on vari­

ous assurances, promises and undertak­
ings given Iqr the Miriisters during the vaii> 
ous sessions of Lok Sabha>
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0) Statsnmnt N0.XXVII • Seventh Session. 1986 
(Placed In LIbraiy. See No. LT-667/91]

01) Statement N0.XXV • Ninth Session. 1987 
[Placed in Library See No. LT-668/91]

(ifi) Statement N0.XXIII - Tenth Session, 1988 
{Placed in Lit>rary See No. LT-669/91]

0v) Statement N0.XIX - Eleventh Session, 1988 
(Placed in Library. See No. LT-670/91]

(V) Statement N0.XVI - Twelfth Session, 1988 
(Placed in Lbrary, See No. LT-671/91]

(vi) Statement No.XV - Thirteenth Session, 1989
(Placed in Library, See No. LT-672/91]

(vii) Statement N0.XII - Fourteenth Session, 1989 
(Placed in Library, See No. LT-673/91]

(viu) Statement No. X ̂ First Session, 1989 
[Placed in Library. See No. LT-674/91]

Eighth LokSabha

(ix) Statement hto.lX - Second Session. 1990 
[Placed in Library. See No. LT-675/91]

(x) Statement No. V - Third Session. 1990 
[Placed in Library. See No. LT-676/91]

(xi) Statement No. Ill - Sixth Session, 1991 
(Placed in Library. See No. LT-677/91]

Tenth LokSabha

(xiOStatement N0.II - Seventh Session. 1991 
[Placed in Library. See No. LT-678/91]

(xin)Statement No. 1 - First Session. 1991 
[Placed in Library. See No. LT-679/91]

Copy of the Industrial Development Bank 

of India Central Regulations(Aniendment) 
Regulations, 1991. Review on the work­
ing and Annual Report of the Small Indus­
tries Development Bank of India etc. for 

the year 1990-91

THE MINISTER OF STATE IN THE 
MINSTnYOFPARLIAMENTARY AFFAIRS 
AND MH4ISTER OF STATE  THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS  (SHRI  RANGARAJAN 
KUMARAMANGALAMQ: Sir. on behalf of

Shri Dabir Singh. I beg to lay on the Table—

(1)  AcopyoftheindustrialDevel- 
opment Bank of India General 
Regulations (Amendment) 
Regulatnns. 1991 (Hindi and 
English versktns) published In 
Nolificatnn No. 473SA.egal-2 
in Gazette of bidia dated the 
24th June. 1991. under suth 
sectbn (4) of section 37 of «w 
Industrial Devetopmwit Bar* 
of Imfia Act, 1964. (Placsd in
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Library See No. LT-680/91]

(2)  (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Small Industries Devel­
opment Bank of India for the 
year 1990-91 alongwith Au­
dited Accounts under sub­
section (5) of section 30 of the 
Small Industries Development 
Bank of India Act, 1964.

(ii) Acopy of the Review (Hindi 
and English versions) by the 
Govemment on the working of 
the Small Industries Devetop- 
ment Bank of India for the year 
1990-91 .[Placed in Library See 
No. LT-681/91]

(3)  (i) A copy of the Annual Report 
(Hindi and English versbns) 
of the Industrial Devetopment 
Bank of India Itogether with 
Audited Accounts of the Gen­
eral Fund for the year 1990-91 
under sub-section (5) of sec­
tion 18 and sub-section (5) of 
section 23 of the Industrial 
Devebpment Bank of India 
Act. 1964.

(ii) Acopy of the Review (Hindi 
and English versions) by the 
Govemment on the working of 
the Industrial Devetopment 
Bankd India forthe year 1990- 
91 .[Placed in Library See No. 
LT-682/91]

(4)  (I) A copy of the Annual Report 
(Hindi and English Verstons) 
of the Industrial Reconstruc­
tion Bank of India for the year
1990-91 atong whh Audited 
Accounts under sub-section
(5) of sectton 29 and sub­
section (5) of sectton 34 of the 
IfKlustriai Reconstruction Bank 
of India Act. 1984.

(ii) A copy of the Review (Hindi

and English versions) by tfw 
Govemment on the working of 
the Industrial Reconstructton 
Bankof Indiafortheyear1990- 
91.[Placed in Library See 
No.LT-683/91]
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(5)  A copy of the ConsoUdated 
Report (Hindi and English 
vers'ions) on the working of the 
Public Sector Banks for the 
year ended the 31st March, 
1990.[Placed in Library See 
No. LT-684«1]

(6)  A copy of the Notificatton No. 
S.0.551 (E) (Hindi and Eng­
lish verstons) published in 
Gazette of India dated the 27th 
August, 1991 notifying the rate 
of interest forthe year 1991 -92 
for subscripttons made to the 
Public Provident Fund and 
balance at the credit of the 
subscribers at the rate of twelve 
per cent per annum issued 
under sectnn 5 of the Public 
Provklent Fund Act, 1968. 
[Placed in Library SeeNo. LT— 
685/91]

Review on the Working of and Annual 
Report of the New Delhi Tuberculosis 
Centre, New Delhi for the year 1989-90 

etc.

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): Sir, I beg to lay on the 
Table—

(1)  (l)AcopyoftheAnnualReport 
(Hindi and English versions) 
of the New Delhi Tuberculosis 
Centre, New Delhi, forthe year 
1989 atong with Audited Ac­
counts.

(ii) Acopy of the Review (Hindi 
and English versions) by the 
Government on the working of
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the New Delhi Tuberculosis 
Centre, New Delhi, fortheyear
1989.

(2)  A statement (Hindi and Eng­
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (1) above.[Place 
in Ubrary See No. LT-686/91]

(3)  (I) A copy of the Annual Report 
(Hindi and English versbns) 
of the Gujarat Cancer and 
Research Institute, Ahme- 
dabad, for the year 1989-90.

(ii) A copy of the Annual Ac­
counts (Hindi and English 
versions) of the Gujarat Can­
cer and Research Institute 
Ahmedabad, fortheyear 1989- 
90 together with Audit Report 
thereon.

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Gujarat Cancer and Re­
search Institute, Ahmedabad, 
for the year 1989-90.

(4)  A statement (Hindi and Eng­
lish versions) showing reasons 
for delay in laybig the papers 
mentioned at (3) above. 
[Placed in Libraiy See No. LT- 
687/91]

)̂  AcopyoftheAnnualAooounts*
(Hindi and English verstons) 
of the Council fw Research in 
Ayuiveda and Siddha for the 
1989-90 together with Audit 
Report thereon. [Placed in 
Library  No. LT-688/91]

(6)  (i)Aoof̂of the Annual Report
(Hindi and English verstons) 
of the Central Council for the 
Research in Unani Medicine, 
New Delhi, for the year 1989- 
90 abng with Audited Ac­

counts.

(7)(7)

(8)

(9)(9)

(10)

(ii) Acopy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Central Council for Re­
search in Unani Medicine, New 
Delhi, for the year 1989-90.

A statement (Hindi and Eng­
lish verstons)showing reasons 
for delay in laying the papers 
mentioned  at  (6) 
above.(Placed in Library See 
No. LT-689/91]

(i) A copy of the Annual Report 
(Hindi and English verstons) 
of the Indian Council of Medi­
cal Research, New Delhi, for 
the year 1989-90.

(ii) A copy of the Annual Ac­
counts (Hindi and English 
verstons) of the Indian Council 
of Medical Research, New 
Delhi, for the year 1989-90 
together with Audit Report 
thereon.

(iii) A copy of the review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Council of Medtoal 
Research, New Delhi, for the 
year 1989-90.

A statement (Hindi and Eng­
lish verstons) showing reasons 
for delay in laying the papers 
mentioned at (8)above[Plaoed 
in Libraiy See No. LT-690/91]

(i)Acopy of the Annual Report 
(Hindi and English verstons) 
of the Mahatma Gandhi insti­
tute of Medical Sciences and 
Kastuiba Hospital, Sevagram, 
for the year 1988-89.

(ii)  A copy of the Annual Ac­
counts (Hindi and English

* The Annual Report and Review were laid on Uie Tdble on the 26th August. 1991.
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versions) of the Mahatma 
Gandhi Institute of Medical 
Sciences and Kasturba Hos­
pital, Sevagram, for the year
1988-89 together with Audit 
Report thereon.

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of  (15)
the Mahatma Gandhi Institute 
of Medical Sciences and 
Kasturba Hospital. Sevagram 
for the year 1988-89.

(11)  A statement (Hindi and Eng­
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (10) above.

(12)  (i) A copy of the Annual Report
(Hindi and English versions)  (16)
of the Mahatma Gandhi Insti­
tute of Medical Sciences and 
Kasturba Hospital. Sevagram. 
for the year 1989-90.

(ii) A copy of the Annual Ac­
counts (Hindi and English  (17)
versbns) of the Mahatma 
Gandhi Institute of Medical 
Sciences and Kasturba Hos­
pital Sevagram. for the year
1989-90 together with Audit 
Report thereon.

(Hi) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Mahatma Gandhi Institute 
of Medical Sciences and 
Kasturba Hospital Sevagram. 
for the year 1989-90.

(13)  A statement (Hindi and Eng­
lish versbns) showing reasons 
for delay In laying the papers 
mentbned at (12) above.
[Placed in Library See No. LT- 
691/91]

(14)  A copy of the Drugs and Cos­
metics (First Amendment)

Rules. 1991 (Hindi and Eng­
lish versions) published in 
Notification No. G.S.R. 11(E) 
in Gazette of India dated the 
7th January. 1991 under sec­
tion  38 of the Drugs and 
Cosmetics Act. 1940.[Placed 
in Library See No. LT-692/91]

A copy of the Homeopathy 
(Post Graduate Degree 
Course) M.D. (Hom.) Regula­
tions, 1989 (Hindi and English 
versions) published in Notifi­
cation No. 12-18/89-CCH/ 
3392 in Gazette of India dated 
the 16th November, 1989 
under sub-section (2) of sec­
tion 33 of the Homeopathy 
Central Council Act, 1973.

A statement (Hindi and Eng­
lish versions) showing reasons 
for delay in laying the Notifica­
tion mentioned at (15) above. 
[Placed in Library See No. LT- 
693/91]

(i) A copy of the Annual Report 
(Hindi and English versions) 
of the Medical Council of India 
for the year 1989-90.

(ii) A copy of the Annual Ac­

counts (Hindi and English 
versions) of the Medical Coun­
cil of India fortheyear 1989-90 

together with Audit Report 
thereon.

(iii) Acopy of the Review (Hindi 

and English versions) by the 

Government on the working of 
the Medical Council of India 

for the year 1989-90.

A statement (Hindi and Eng­
lish versions) showing reasons 
for delay in laying the papers 

mentbned at (17) above. 

[Placed in Library SeeNo. LT- 
694/91]

Papers Laid  80



81 Message from R,S.

Statement correcting reply to USQ No. 

5729 dated 4th September, 91 regarding 

Doordarshan/AIR Stations in U.P.

THE DEPUTY MINISTER IN THE 

MINISTRY OF INFORMATION AND 

BROADCASTING (KUM ARIGIRU A VYAS): 

Sir, I beg to lay on the Table—

A Statement (Hindi and English ver­

sions) (i) correcting the reply given on the 4th 

September, 1991 to Unstarred Question No. 

5729 by Dr. 1̂1 Bahadur Rawal regarding 

Doordarshan/AIR Stations in Uttar Pradesh; 

and (ii) the reasons for delay in correcting the 

reply. [Placed in Library See No. LT-695/91]

BHADRA25.1913(ŜKA)

13.481/2 hrs.

Petition Resolution  82

PETITION

Regarding Need for Providing a Rail­
way Level Crossing at Daund District, 

Pune, IMaharashtra

[Engiish]

SHRI ANNA JOSHI (Pune): Sir. I beg 
to present a petition signed by Shri Sanjay 
Madanlal Dabi, resident of Shivaji Chowk. 
Daund. District Pune. Maharashtra and oth­
ers regarding need for providing a railway 
level crossing at Daund. District, Pune. 
(Maharashtra) [Placed in Library. See No. 
LT-696/91]

13.48 hrs.

MESSAGE FROM RAJYA SABHA 

[English]

SECRETARY-GENERAL: Sir. I have to 

report the following message received from 

the Secretary-General of Rajya Sabha:-

"in accordance with the provisions 

of sub-rule (6) of rule 186 of the 

Rules of Procedure and Conduct of 

Business in the Rajya Sabha. I am 

directed to return herewith the 

Remittances of Foreign Exchange 

and investment in Foreign Ex­

change Bonds (Immunities and 

Exemptions) Bill. 1991 which was 

passed by the Lok Sabha at its 

sitting held on the 11th September, 

1991 and transmitted to the Rajya 

Sabhafor its recommendatbns and 

to st4 ̂ that this House has no 

recommendation to make to the 

Lok Sabha in regard to the saki 

Bill."

13.49 hrs

RESOLUTIONS

Re. Appointment of Joint Parliamentary 
Committee to review the rate of divi­
dend payable by the Railway undertak­

ing to the General revenue

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): Sir. on behalf of my senior 
colleague. Shri C.K Jaffer Sharief. i beg to 
move:

(i)  That this House do re­
solve that a Partiamen- 
tary Committee consist­
ing of 12 members of this 
House, to be nominated 
by the Speaker, be ap­
pointed to review the rate 
of dividend which is at 
present payable by the 
Railway Undertaking to 
General Revenues  as 
well as other ancillary 
matters in connection with 
the Railway Finance vis- 
a-vis the Central Finance 
and make recommenda­
tions thereon;
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(ii) That this House do 'ec- 
ommsnd to Rajya Sabha 
to agree to associate 6 
members from Rajya 
Sabha with the parliamen­
tary Committee to review 
the rate of dividend which 
is at present payable by 
the Railway undertaking 
to General Revenues as 
well as other ancillary 
matters in connection with 
the Railway Rnance vis- 
a-vis the General Finance 
and make recommenda­
tions thereon and to 
communicate the names 
of the members as ap­
pointed to this House*.

MR. SPEAKER: The questnn is:

(I)  That this House do re­
solve thataparllamentary 
Committee consisting of 
12 members of this 
House, to be nominated 
by the Speaker, be ap­
pointed to review the rate 
of divktend which is at 
present payable by the 
Railway Undertaking tor 
GeneralRevenues as well 
as other andllaiy matters 
in connection with the 
Railway Finance vis-a-vis 
the General Finance and 
make recommendattons 
thereon;

fii)  That this House do rec­
ommend to f3ŝa Sabha 
to agree to associate 6 
members from Rajya 
Sabha with theParliamen- 
tary Committe* to review 
the rate of divMend whnh 
is at present payable by

the Railway undertaking 
to General Revenues as 
well as other ancillary 
matters in connection with 
the Railway Finance vis- 
a-vlsGeneral Finance and 
make recommendatnns 
thereon and to communi­
cate the names of the 
members so appointed to 
this House’

The motion was adopted

13.491/2 hrs

[English]

CONSTITUTION (SEVENTY-SECOND 
AMENDMENT) BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIG. VENKATA SWAMY): Sir I beg to 
move for leave to introduce a Bill further to 
amend the Constitutnn of India.

MR. SPEAKER: Motton moved:

“That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India”.

SHRI GUMAN MAL LODHA (Pali): Sir. 
I oppose the BiH at the introductkm stage.

[Translatlori]

Ŝ, my objectkMi to this Bill at its intro­
duction stage is because this Bill relates to 
the autonomous status of States. Article 40 
of the Constituton, enacting laws regarding 
Panchayat and tocal bodies, provlskms 
regarding  Panchayat Samities and Zila 
Parishadsandtermsandcondittonsfbrhokl- 
ingelectkwis to these bodies.

Sir, our country has a federal demo-

* Pul|itlM«Hrt6azetteof India, Extraordinary. Part II. Sectkm 2. dated 18th September. 1991.
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cratic ttruetura. In such aoountiy. the C«ntr« 
and States can hava diffarant viawpoints. 
Tiwra can ba a Zila Paiishad at ona placa 
and a Panchayat Samtti at anbthar placa. 
Evan now the States in our oountiy. Ilka 
Karala. Wast Bangal and Rajasthan hava 
diffarant structuras. Tharafbra, Sir, wa raisa 
an objaction...(lntemf)(fon4...

l&igm

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND »4IN6TER OF STATE IN THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS  (SHRI  RANGARAJAN 
KUMARAMANGAÎ): On a point of order. 
Sir. Shri Lodha, tha hon. Maml)ar. is awara 
that tha staga is only for considering tha 
legislativa competence of the Biii. Let us not 
go into the merits and demerits now. There 
is enough time for doing that

Ma SPEAKER: Weil. I thintc Mr. 
Kumaramangaiam is right it is oniy the leg­
islative competence that we are discussing.

[r/ansta(jon]

SHRI GUMAN MAL LODHA: I shaH 
briefly explain my objection. I thinly it would 
be grave ir̂ustice if the right of states to 
make Panchaŷ Laws as given under list 2 
of the Seventh Schedule of the Constitution 
is withdrawn. Even the Royal Commission 
had given an opinbn in favour of an autono­
mous status. AH the subsequent commis­
sions recomended ikewise. The Saifcaria 
Commission also saki that in matters related 
to local bodies, our States shouM have 
autonomy. So the founders of the Constitu- 
tkMi mduded it k) the StsM list The Directive 
Principles also say the same thing. hwouM 
be unconstttutional for tha Centra dictide the 
type of Panchayat System a State shouU 
have. Hanoa  objectkm to this Bin.

IfitviiAI

SHRI OinTA BASU (Barasat): Sir. I 
tawirthaimiMionofdiaisussfcin at this staga. 
lint it  are not required to go into the 
maite and <temarits of tha previsions of tfw

B9L But apparently, this is the vkilatbn of 
the devohjtion of power between the States 
and the Centre as determined bytheConsti- 
tutkm of our country. Article 246 (2) and P) 
datannina tha Jurisdk»tk>n of the State 
Legislature and the jurisdiction of the ParKa- 
mant If you Look into the Entry 5 of the State 
List, you wiR find it mahtkMwd: local govern­
ment, that is to say. tha constitutton and 

nl fniinifHruai ̂tnomtionfs imnmvft*

ment trusto, district boards, minkig settle­
ment authorities and other local authorities 
for the purpose of tocal self-govemment or 
village administratkm.* Here, the kical saV- 
govemment and vUage administratkMi are 
what is know as 'Panchayat Raj*. Therefore, 
any legislation covering the villages 
administration...(<ln(emi9(i9fls).

MR. SPEAKER: Chitta Basuji, ona 
questkm is that if this Paryament is maidna a 
law, a statue, there wiH be a positkm, I I tha 
Pariiament is amending the Constitution, 
that is a different positkin. Can wa amend 
the Constitutton?

SHRI CHITTA BASU: There again I wl 
say that if that is so. it affects the Centre- 
State relattons. It affects the existtog rala- 
ttons. the existing balance between the 
Centre and the State. It also affects the basic 
structure of the Constitutkm.

MR. SPEAKER: How?

SHRICHITTABASU:Federalsmlsona 
of the ingredients of the bask: structure of 
the Constitutton. Therefore. federaHsm Is 
being affected  this legisiatton. Wa have 
sakl that the right vests to the State to have 
a legisiatton for municipal coiporation, for 
local-salf govemment...(ft>tefiif9(iwis)

SPEAKER: Suppostog this ktod of 
change we want to t>ring about totheCon- 
stkutkxi UseH, can tha State LegisSature do
It?...

(MemyXiBns}

SHRI SOMNATH CHATTEfyie 
(Bolpur):Sir.thetfQubleisth«tftha8lMl» 
aie not hatdî appropriate Panchayat Ihm.



87 ConstkuSon (Smsnty 

Somnath ChatterjM]

SEPTEMBER 16.1991 

required.

UndArnand.)m  88

The concept behind a Constitution amend­
ment is that all the States are either not 
making laws or are not implementing the 
laws. But in that name, if you try to encroach 
into the powers of the State Governments, 
weol)ject to that. Weobjected last time also. 
We have to see whether still mischief is 
there or not But at this stage, let it come. 
{bttemjpthns)

No. mischief? You have all Ijecome 
good txiysl (Intmwpthns)

SHRICHITTA BASU: Therefore, Sir...

MR. SPEAKER: Shri Chitta Basu. this is 
aconstitutional amendment Who can amend 
the Constitution-Parliament here or the State 
Legislatures?

AN HON. MEMBER: There is only a 
confederation which the are starting, (ilrrter- 
iiptibns)

MR SPEAKER: It is as simple as that 
Who has the legislative competence to 
amend the Constitution?

SHRI GUMAN MALLODHA: Sir, after 
KESHAVANANDA BHARATI case. Parlia­
ment cannot amend the basic features of the 
Constitution.

MR. SPEAKER: The basic stnicture is 
notoutfined.

SHRI CHITTA BASU; Sir, the Sailcaria 
Commission also went Into the matter. This 
point was refenvd to them.

MR. SPEAKER: You can argue on that 
polrt when the Bin oomes up for the discus­
sion.

SHRI CHITTA BASU: Sir. kMly listen 
to me. You have raised a question that who 
can amend the Constitution. The Sarkaria 
OtMMfMon has stdd that there may be an 
pMliNlmafil of the Constitution by Parfia- 
iMriL but the oonsensus d the SM

MR. SPEAKER: That is rectification 
which is necessary in certain cases. Sup­
posing there is a Bill which affects the power 
of the State Government, it is only then that 
it has to be ratified by the State Govem- 
ments.

SHRI CHITTA BASU: That is the ques- 
tk>n of ratificatnn. But may I know whether 
this kind of legislation shouU t>e sponsored 
In this House? I am not going into the merits 
of the case. I woukJ like to say that it falls 
within the punriew of State List in item No. S. 
It is vnlative of this basic principles of feder­
alism and undermines the bask; structure of 
the Constitutton. The Saritaria Commissfen 
is also contrary to that. I, therefore, oppose 
for leave to introduce the BilL

SHRI SHARAO DIGHE (Bombsy North- 
Central): Sir, my submissbn on this point Is 
that by passing this Bill we are exercising the 
Constituent power under Article 368 of the 
Constitutnn. If you say that federalism is 
affected thereby, I submK that federalism is 
not affected thereby because the power of 
the State Government to make laws on k>cal 
governments etc. has been kept intact. This 
whole BUI says that the State Government 
may passa lawon theselines. Every sectkm 
says that the Stale Governments may ulti­
mately pass a law. Ultimately the power of 
the State Government Is not taken away. 
Under item 5 in list-ll State Government wM 
pass laws on this basis. Abo under Article 40 
oftheConstitutkm, in the Chapter for Dlree- 
tive Principles of State Polk:y, It is said:

The State Shan take steps to oigahlse
village Panchîats*.

Here we are giving titem further dir«> 
tionthat StatesshouWpass lawslncoipo* 
rating these principles. That te the only thing 
that weare doing. Therefore, this House has 
got compelence under Aitide 388 of the 
Constitution.

SHRIPAWANKUMARBANSAL(Clwa- 

digarh): Sir, the first thing I would Hm to Mqr
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is that you were also pleased to observe that 
this is a oonstltutbnal amendment which we 
are making and not an ordinary law. Even if 
we were to amend any Lists of the Schedule 
Vtl, Article 368 of the Constitutbn permits it. 
But, the basic point involved in this case is 
the proposed Article 243-G which reads as 
folbws;

"Subject to the provisions of this 
Constitution, the legislature of a 
State  may, by law, endow the 
Panchayats with such powers and 
authority as may be necessary to 
enable them to function as institu­
tions of self-government and such 
law may contain provisbns for the 
devolution of powers and respon­
sibilities upon Panchayats at the 
appropriate level, subject to such 
conditbns a may be specified 
therein with respect to: Ihe imple- 
mentatbn of schemes for  eco­
nomic development and social— 
justice as may be entrusted to 
them including those in relation to 
the matters listed in the Eleventh 
Schedule”.

Therefore, it does not derogate the 
powers of the State Legislature, but only 
enumerates the subjects in Schedule XI on 
which the States should legislate.

If I may humbly submit with regard to the 
legislative competency and with regard to 
Constitutbn (72nd Amendment) Bill, it is 
firstly an amendment bill of the Constitutbn. 
No other legislature, other than Parliament, 
has the comp̂ency to amend the Constitu­
tbn under Article 368 of the Constitutbn. I 
am sure, nobody disputes that. The only 
dispute is whether at all this Bill, in any way, 
affects the basb structure of the Constitutbn 
as defined by the Supreme Court in KE- 
SHAVANANOA BHARAT! case.

14M hrs

And what Is being dted now is Entry 5, 
in list II to Justify It The issue, firstly, is- 
Have we, by this BUI. in any way curtaHed

their rights with regard to maldng laws on the 
issue of munbipalities, corporatbns, local 
bodies and panchayats? It is not so. All we 
have done is to try to ensure that the Direc­
tive Principlesof State Policy in Article40 are 
brought out in the Constitutbn in a manner 
that reg ular election takes place, these bodies 
are regularly constituted. But they are not. 
as ft happens in many States. And these 
bodies do not really exist, they are only on 
paper. We have not done anything serbus 
in the sense of saying exactly in what minor 
detail shoub be the jurisdbtbn, method of 
functioning of the panchayats and all that. 
The real scope of these bcal bodies Is still 
left for laws to be made by the Government 
under Entry 5 in list II. This matter has come 
up earlier, Mr. Sp>eaker, Sir. in this House on 
the 15th of May 1989, when the legislative 
competence was discussed. The former 
Prime Minister, Shri Rajiv Gandhi, had also 
very clearly...

SHRI SOMNATH CHATTERJEE: What 
is the number in voting?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: 205:5 {Inten'uptbns) He wants to 
know the number. Ayes were 205 and Noes 
were 5, as recorded.

SHRI SOMNATH CHATTERJEE: 
Which was that Constitutbn Amendment? 
Which number?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: 64. {Interruptions) Sir. the issue 
that is being raised today has already been 
raised, the House has already consbered It.

SHRI SOMNATH CHATTERJEE:Whal 
was that Bill?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Constitutbn (Sixty-fourth Amend­
ment) Bill. The House has already conskl- 
ereditand has debated on the matter and 
found the legislative oompetenoe.

And I may humbly submit that real̂ I 
is not a questbn of legislative compeMoe, 
the dispute is on whether It Is fair or mimt.
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aooording to them. But evan on that, with 
regard to this Bili, I am sura that the differ- 
enoa of opinion that had existed at that time 
is no tonger there now. (Infsinptibns)

SHRISOMNATH CHATTERJEE: One 
clarification from the hon. Law Minister. 
Supposing a State Legislature does not 
make that law. what wil happen ? What will 
the Central Government do?

MR. SPEAKER: That is the violation of 
the Constitutbn.

SHRI SOMNATH CHATTERJEE: Let 
him say. Sir. I did not get that answer last 
time, in 1989.1 want it now. They seem to be 
wiser now.

SHRI RANGARAJAN KUMARAMAN­
GALAM: As and when the issue arises, we 
shall address ft. (Mom̂ptkms) It is not that 
the Central Government is powerless or 
helpless. If a particular State Government 
decide to violate the constitutional provi­
sions...

SHRI SOMNATH CHATTERJEE: It is 
aState Legislature. He can you compare the 
State LegislatuTM?

SHRI RANGARAJAN KUMARAMAN­
GALAM: If a State Legislature decides not to 
enact and goes beyond the scope of the 
Constitution and decides to violate the 
constitutional provisions. I don’t need t teH 
Shri Somnath Chatterjee. who is far senior 
to me in the legal profession what powers 
exist He knows whal powers exisL

SHRI SOftMATH CHÂ ERJEE: Then 
you wM have to dismiss a|l the Congress 
Governments.

SHRI RANGARAJAN KUMARAMAN­
GALAM: I have not said it more am I saying
lu Dyin|ilw«lwS V9Fy«lmWHi«ipOW9l9 9XIH
unctor  Cofistttiilion. 

ff ̂I i#M«MDDrq

SHRI BHAGWAN SHAMCAR RAWAT 
Ha said that wa h«w not takm the

matter seriously. That, sertous efibrts were 
not made. In the basic structure of the 
Constitution to dlMuib
that ...(MenuptkMWli...

SHRI RANGARAJAN KUMARAMAN­
GALAM: Wn you not listen?

[Engtsm

VI am asked to yieM, I will yieU. But at 

least have the courtesy.

[TransbHori

It has become usual today. I do not as 
towhy?

SHRI BHAGWAN SHANKAR RAWAT: 
I am addressing the Chair...

SHRI RANGARAJAN KUMARAMAN­

GALAM: There should be some courtesy. 
When I am standing.

[EngSsti

He shouM have the courtesy to ask: 
■Woidd the Minister yieUr

[Tianslatlorii

He belongs to the oM school

SHRI BHAGWAN SHANKAR RAWAT: 

I want to raise a legal pouit, not a poGtical 

one. I shaH k)ok at the poMical asped when 
the time comes. You sakl that the State 

shouki implement the Directive Principles as 

given Intha Constttutton.Thaiis why weara 

bringing amendment State Governments 

are Constkuthmally constituted bodkis and 
are working under the Directive Principles. 

Itisthairduly and I...

[BvUi

m. SPEAKER: Supposing atocUont 
do not taka piaoa for 20 years?
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[Tnn̂aXiorii

SHRIBHAGWAN SHANKAR RAWAT: 
labowanttosaythssama thing. Sir. PIsasa 
l0t me have my say. Doni poStiese It. This 
BW SMits to bring about unwarranted irrter- 
ferenca on the part of the Central Govern­
ment If there had been a pioposal to hold 
elections under the auspices of the Election 
Commission, which is a statutory body, then 
it would have been understandable...

[Engm

MR. SPEAKER: How do you say that 
this House cannot pass this Constitution 
(Amendment) Bill?

[f/ansJSalKOT]

SHRI BHAGWAN SHANKAR RAWAT: 
Sir, I am talking of the basic structure only. 
That iswhatyouhave also tried to say. You 
could have let me finish what I wanted to say. 
The State Governments have asked the 
Centre to conduct the elections. If the Cen- 
ual had saki that under the Constitutional 
amendment, the Electnn Commlssk>n wouM 
conduct the electnns, then H would have 
been in their powers. The Centre has not 
used that power.

[Enĝ m

MR SPEAKER: When we discuss the 
clauses and at the  conskieratton stage, 
you can say alt these points. Now. you have 
to say whether this House has or has not the 
jurisdictnn to make this law.

[T/ansla&Mi

SHRI BHAGWAN SHANKAR RAWAT: 
Sir, it does not have the jurisdictnn. You had 
given a ruling that such points coukl be 
referred to the Supreme Court. Although 
such a point has not been referred to in the 
RellgkHJS places of Worship BilL You sak) 
that a dedskin wouM be taken later. I think 
time is very important and tot of resources 
are spent for this purpose.

MR. SPEAKER:Mr. Rawat,pleasedon1 
raise that point Time is limited and there are 
many other Bills for consideratton. There 
have been many rulings in this House. You 
need not tell me the rules. We don't take 
such decisnns. From your speech if the 
Members feel that there Is no jurisdicatton 
and vote in your favour It will not be enough.

[Enĝ

Now, the point is, whether this House 
has the jurisdktion or not, that has to be 
decided only by the High Court or the 
Supreme Court

[Translation]

SHRI BHAGWAN SHANKAR RAWAT: 
My contentton is that if the  House does 
something with brute majority. Which is 
against the basic stnicture of the Constitu- 
tton.it will not be legalised.

MR. SPEAKER: Now don’t use that 
point for making a speech. You can talk 
about whether it is the correct jurisdtotion or 
not

[Englism

SHRI RAI4GARAJAN KUMARAMAN- 
GALAM:lnfact.iam notable to understand 
whether this unfortunate definitton of 'bask: 
structure* is going to come in here and that 
is to the effect that implementing one of the 
Directive Principles of State Poficy wil be 
consklered vtolating the basic structure of 
the Constitutton. That. I think, woukl be the 
most unfortunate Interpretatton that can 
ever come. We are weRwHhin thescopeof 
the legislative competence and we are not 
interfering into the rights of the States.

MR. SPEAKER: Yes; it is correct

Now, the questkm Is:

ThaA leave be granted to intro­
duce a Bin further to amend the 
Constttutton of India.'’
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SEVERAL HON. MEMBERS: 'Aye’

SOME HON. MEMBERS: ‘No’

[Translatiofii

DR. LAXMINARAYAN  PANDEYA 
(Mandsaur): Mr. Speaker, Sir, it violates tlie 
rights of State Governments and is against 
the basic structure of the Constitution. It will 
vitilate the relattonst>etween the Centre and 
the State. Thus, we don't want tobeaparty 
to It and we walk out of the House.

Dr. Laxnu Narayan Pamdeya and some 
oOter hrni. Members then leH the House.

{tntetrupthn)

[Engm

Ma SPEAKER: Please understand the 
way in which they are handling it. I think the 
■Ayes’ have it The ‘Ayes’ have it.

The motion was adoptedThe motion was adopted

SHRI a VENKAT SWAMY: I introduce 
theBil

14.07 hrs

CONSTmmON (SVENTY-THIRD) 
AMENDMENT BILL*

[EngSsn[EngSsn

THE MINISTER OF URBAN DEVEL- 

OPMENT(SHRIMATI SHEILA KAUL): I beg 

to move for leave to introduce a Bill further 

to amend the Constitution of India.

MR. SPEAKER: Mot»n moved:

*That leave be grated to introduce a 

Bn further to amend the Constitution of 

(ndia*.

Ukd Amend.) m  96

SHRI GUMANMALLODHA(PaH):Sir, 
I have given notice to oppose it.

MR. SPEAKER: Lodhaji, I am afraM 
that this is being used as a device to speak.

SHRI GUK4AN MAL LODHA: I oppose 
on the same grounds . The kxal bodies 
autonomy comes underSchedule VII, Ust II, 
item No. 5. The basic structure of the Consti­
tution is being volated. Therefore, we op­
pose IL

[Translathii[

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Mr. Speaker, Sir I want to ̂ se a 
legal point. Though you have given powers 
yet you have found a new Mea interfering.

MR. SPEAKER: Have you given any 
notice?

SHRI BH.AGWAN SHANKAR RAWAT: 
I want to make a request, with your permis- 
snn.

MR. SPEAKER: I have aibwed you 
earlier.

[EngBsh]

I  have altowed you earlier, because 
dkl not want to dampen your spirit.

The questton is:

'That leave be granted to intro­
duce a Bill further to amend the 
Constitutton of India’.

SEVERAL HON. MEMBERS: 'Ayd’

SOME HON. MEMBERS: ‘No’

[Translatiorii[Translatiorii

DR, LAXMINARAYAN PANDEYA: Mr. 
Speaker. Sir, I reiterate that it is a direct 
interventton in the affairs of State Govem-

fPublished in the Gazette of India ExUaordinaiy, Part II. Sectk>n2dated 16th SeptembeFt91.
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mmt and is against the at basic spirit oftlie 
Constitution and it siiould not be snactsd by 
th« Central GovemmenL It will vitiate mutual 
relations. That is why. we can’t be a party to 
it. also. We wak out of the House.

Dr. Laxminar̂an Pandeya and some 
otiier Hon. Members then hft House

lEngBsn

Ma SPEAKER: I thini( the ‘Ayes' have 
it. The ‘Ayes' have it.

Tha motion was adopted

SHRIMATl SHEIUV KAUL I introduce 
the Bin.

14.10 hra

PRE-NATAL DIAGNOSTIC TECHNIQUES 
(REGULATION AND PREVENTION OF 

MISUSE) BILL

Motion to refer to a Joint CommHtee

lEngOsHi

MR. SPEAKER: Now, Hem No. 13, 
namely Matters under Rule 377will be taken 
up at the end. Now we go to item No. 14.

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI  M .L. FOTE-
OAR): I beg to move:

That the Bin to provide for the 
regulation of the use of pre-natal 
diagnostic techniques for the pur- 
poseof detecting genetic or meta­
bolic disorders or chromosomal 
abnormalities or certain congenital 

maHormations of sex-Hnked disor­

ders and for the prevention of the 
misuse of such techhiques for the 
purpose of pre-natal sex determi­
nation leading to female foeticide; 
and for matter connected there­
with or incidental thereto, be re­

ferred to a Joint Committee of the 
House consisting of 22 members, 
15 from this House, namely:-

(1)  Shrimati Dil Kumari Bhandari

(2)  Shrimati Malini Bhattacharya

(3)  Shrimati SarojDubey

(4)  Shrimati Girija Devi

(5)  Dr. Viswanatham Kanithi

(6)  Shrimati Sumitra Mahîan

(7)  Shri K.R. Narayanan

(8)  Dr. Kartikeswar Patra

(9)  Dr. Vasant Niwentti Pawar

(10)  Dr. Mahavirsinh Harisinhji Gohil

(11)  Shrimati Geeta Mukherjee

(12)  Dr. (Shrimati) K.S. Soundaram

(13)  Shrimati D.K.TharadeviSiddartha

(14)  Kumari Uma Bharati

(15)  Kumari Vimal Verma

and 7 from Rsyya Sabha;

that in order to constitute a sitting of the 
Joint Committee the quonjm shall be one- 
third of the total number of members of the 
Joint Committee;

that the Committee shall madte a report 
to this House by the last day of the first week 
of the Budget session, 1992;

that in other respects the Rules of Pro­
cedure of this House relating to Parliamen­
tary Committees shall apply with such vari- 
atkms and modHicattons as the Speaker 
may make; and

that this House do recommend lo RajyaRajya
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Sabha that Rajya S«  ̂do join tha said 
JoiM Commiltaa and oommunicata to this 
Housa tha namas of 7 mambars to ba 
appointad by R%a Sabha to tha Joint 
Committaa.*

At Saritd No. 10. Dr. Mahavirsinh H»is- 
inhji Gohii has bean proposad and at Sariai 
No. 11 in piaca erf Dr. C. Siivara. ShrimaU 
Oaota Mutdwrjea has baan proposed.

MR SPEAKER: Tha quaslion is:

That tha-Bin to provida tor tha raqula- 
tion of tha usa of prâtatai diagnostic tach- 
niquas for tha purposa of datacting genetic 
or mataboKc disordare or chromosomal 
abnormafities or certain congenital malfor­
mations of sax-Knkad disorders and for the 
prevention of the misuse of such techniques 
fcNT the purpose of pre-natal sax determina­
tion leading to female foeticide; and for 
matters connected therewith or incidental 
thereto, be referred to a Joint Committee of 
the Houses consisting of 22 members, 15 
fnm this House, namely:*

(13)  ShrimatiD.K.TharadaviSiddaftha

(14)  Kumari Uma Bharati

(15)  Kumari Vimal Verma

and 7 from Rajya Sabha;

that in order to constituta a sitting of the 
Joint Committee the quorum shall be one- 
third of the total number of members of the 
Joint Committee;

that the Committee shall make a report 
to this House by the last day of the first week 
of the Budget session, 1992;

that in other respects the Rules of Pro­
cedure of this House relating to Parliamen­
tary Committees shall apply with such vari- 
atkms and modifications as the Speaker 
may make; and

that this House do recommend to Râa 
Sabha that Rajya Sabha do join the sakl 
Joint Committee and communicate to this 
House the names of 7 members to be 
appointed by Rajya Sabha to the Joint 
Committee.* .

(1) Shrimati DM Kumari Bhandari
Th0 motion was ̂iopled

(?) Shrimali IMainI Bhaltacharya
14.12 hra.

(3)

(4)

Shrimati SarcHDubay 

Shrimati GiriaOâ

WILD Lll̂ (PROTECTK>N) AlWlENÔ 
MENTBILL

(5) Dr.ViMv«MlhHnKaniihl Aa Paaaad by Rajya Sabha

(6) ShfhratfSumllfaMahaian

m ShriK.aNMyanan
MR. SPEAKER; Wago to the next item. 

ShriKamalNath.

W

(B)

Or. Kartikaaiwar PaMi 

Dr. Vasani NkMaMti Pawar

THE MMISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRIKAMALNATH): 1 bag tofflova:

(10)

(11)

Dr. MahawiraMi Hariainhji GoMI 

Shrimati QaaiaMukhaijaa 

Or. (ShilmalO K.S. Soundaram

That thaBMfurthartoamandtiw W9d 
Ufa (Protection) Act. 1972. asp«nad 
by Ra|ya Sabha ba takanimo conaid* 
antion.*
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India's wildlife is a precious heritage 
and I is a Constitutional oblioation of the 
Government of India and of every citizen of 
India to protect and safeguard it.

14.13 hra

[MR. DEPUTY-SPEAKER • in tho Chair.]

The depletion of wild life habitats and 
commercial interests of unscrupulous trad­
ers involved in wild life trade had done very 
serious dam̂ e to the wildlife of the country 
by the 196Cs. In orderto arrest the depletion 
of different species of wildlife and to con­
serve their habitats, both to ensure the 
survival of these species as well as to con­
serve the biological diversity of our country, 
the Idea of having an Act applicable uni­
formly aU over the country was conceived 
and the Wild Life (Protection) Act, 1972 was 
passed.

As this Act was the first attempt to 
provide a legal framework for the protection 
of wild life. It was quite understandable that 
certain areas of wild life conservation such 
as management of zoos and conservatbn of 
rare and endangered species of plants were 
left out from the pun/iew of this legislation. 
The implementation of the Act over a period 
of time  also exposed certain inherent 
weaknesses in the Act Beskies. the sKu- 
atkm has also changed in these past 19 
years whk:h require modifications and addi- 
tk>ns to the legislation. Therefore, the need 
to bring certain amendments in the act was 
realised and the Indian Board for Wild Life 
under the chairmanship of the late Prime 
Minister. Shrimati Indira Gandhi deckled to 
take up the task of making the Act more 
comprehensive and effective.

Suggestions from the members of the 
Board and from the States and Experts 
regarding the necessary amendments were 
invllad and war* examined by a committee 
formad undartha chairmanship of Dr. Salfan 
Aland finally gotiyiproved by the Standing 
CommMaa of the bidiafl Board for WiW Ue 
In Match. 1987. The preaant BW is an 
outaooia oi dMIad consWaratlon and con-

sultatton with all the concerned Ministries 
and Departmentsof the Government of India.

IwoukI like to mentbn that the Govem- 
mentisfully aware about the importance of 
the cooperattonof tocalpeopleonoonserva- 
tton of wiM life. It is with this fact in view that 
a piovisnn has been made in the Bill for 
appointment of representatives of tribal 
communities on the State Wiki Ue Boards. 
Similarly, provis»n for appointment  for 
Honorary WiM Life Wardens for helping the 
Government machinery for controlof poach­
ing has also been made. It is also being 
provkled in the Act that any individual can 
file a complaint for any wild life offence 
before the competent court, after giving a 
notice to the State Government in a pre­
scribed manner. Provistons for payment of 
rewards to persons helping in apprehen­
sion of offenders has also been made.

The existing provistons in the Act Put a 
restrictbn on the exploitatfon of artkdes 
derived from the  animals included  in 
Schedule-1 and Part-llof Schedule-llofthe 
Act. This also applies to the manufacture of 
fife-saving drugs from snake venom. It is 
now proposed to grant an exemptnn for 
collection and preparation of snake venom 
from the provisnns of the Act.

Peacocks shed their feathers naturaOy. 
The tribal people collect these feathers and 
sell it to the cooperatives and organisattons 
involved in the production of articles. It is 
proposed to exempt Peacock tail feathers 
from the pun/iewof the Act, sothatthe tocal 
people couki get some benefit

The commercial exploitatfon of plants 
has brought many species on the vergeof 
extmctton. Provistons to piohixt coHactkm 
and exptoitation of such pimts Isbeing made 
forthe first time under this Act CuWvation . 
and trade In plants so cuMvalad would b* 
permitted under a Hcanoe. The pwwisiow. 
however. wouU not aHad the coBadton of 
plants traditionaly usad forboMfila per­
sonal use (rf tribals.

In recant years. a tmishfoomgnMbof
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ill-conceived and inadequately managed 
Zoos have Isecome a threat on the wildlife 
resources of the country. It Is. therefore, 
proposed to provide for the setting up of a 
Central Zoo Authority for overseeing the 
functioningof the Zoos of the country and 

to ensure that only such Zoos which can 
maintain prescribed norms of maintenance 

of animals, can operate. Activities causing 

disUubance to animals in a Zoo and littering 
the grounds of a Zoo are proposed to be 
made a punishable offence.

Wildlife in our country has suffered 
serious depletion on account of pressures 
exerted by the rapid growth of population 
and the consumption-oriented approach, 
regardless of the need to maintain essential 

bio-divershy  and ecological processes, 
balances, and life>support systems which 
are so vital for land productivity, food secu­
rity and human survival. Setting up a net­

work of effectĥly managed National Park 
and Sanctuaries is the highest prk>rity of 
Wildlife Conservatbn. With this point in 
view, the provisk>ns with regard to Manage­
ment of Paries and Sanctuaries are being 
made more effective and stringent. Realis­

ing the need to protect off-shore marine fbra 
and fauna, the legal provisk>n$ of Natbnal 
Pari( and Sanctuaries are proposed to be 

extended to territorial waters as well.

As already mentioned, wikJlife popula- 
tbns and habitats have degraded to a great 
extent under the pressure of human activi­

ties. We can no more afford to kill wild 
animals for the sake of pleasure of a few 

peiBon.. thus disrupting life forms and link­
ages vital for ttie preservatbnof bb-diver- 
sMy.Wikttife is also in no position to bear the 

burden of capturing of welld animals for 
commerdal purposes.

[Tnnsla&xii

SHRI HARISINH CHAVDA (Banas 
KanthiO:  Deputy Speaker, Sir, I am on a
poimi of order.

MR. DEPUTY-SPEAKER: He is on a 
point of order. What is your point of order?

[Translation]

SHRI HARISINH CHAVDA: There is 
no quorum in the House.

[English]

MR. DEPUTY-SPEAKER: The bell is 
being rung—Now there is quorum. I would 
request the hon. Minister to proceed further.

SHRI KAMAL NATH: Furthermore, the 
passing of the Wild Life (Protectbn) Act of 
1972 and the polbies whbh the Govern­
ment has subsequently pursued, hasbrought 
about a change in the ethos and outbok of 
the people. Gone are the days when the 
shooting of a tiger was boked upon as a 
courageous act or a status symbol, whbh 
was the case in the past. Now. the killing of 
a wild animal for pleasure or for food woukJ 
be ragarded as a reprehe sible act and this 
attitude is indeed in consonance with our 
traditions and  the precepts of our great 
teachers. We woub like to continue with the 
aptitude and attitude.

In view of these facts, it is proposed to 
prohibit hunting of all wild animals. How­
ever, hunting of wild animals in exceptbnal 
circumstances, partbularly for purposes of 
protectbn of life and property and for re­
search and scientifb management and for 
breeding in captivity under the provisions of 
Sectbns 11 and 12 of the Act, will be 
permitted.

Poaching of wib animals and illegal 
trade, has over the years, taken serbus 
dimensbns t>ecause of the exponential rise 
in the price of wib animals and their prod­
ucts. The job of a poacher gets more and 
more lucrative as a partbular species gets 
rarer. Therefore, proposials have been made 
In the Bill to make the penalties for various 
offbes more deterrent. It is being made 
mandatory for every transporter not to ac­
cept any consignment of wildlife products
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without proper sanction from the authorised 
officefs.

Population of Indian elephants, particu­
larly in South India, are under serious threat 
by Ivoiy poachers. Although the trade in 
Indian ivory was banned in 1986, the trade in 
imported ivory gives an opportunity to un­
scrupulous ivory traders to legalise packed 
ivoiy in the name of Imported ivory. With this 
point in view, the trade in African ivory is 
proposed to be banned after giving due 
opportunity to ivory traders to dispose of 
their existing stodts.

While the Government is taking actbn 
for making a legal proviston regarding pro- 
tectfon of wiM Hfe more effective, action is 
also being takentomitigatethe hardships of 
the people living in areas around WiM Life 
Resen̂es. Recently, a scheme, *Eco - devel­
opment of areas around Natnnai Parks and 
Sanctuaries* has been initiated with an 
objective of reducing depredat'ion by wiki 
animals and augmenting the supply of real 
wood and fodder to the villagers. A new 
Scheme, *Pioject Elephanr is also being 
formulated to tackle the problems arising out 
of the destructon of important habitats of 
the species and wouM go a k>ng way in 
solving the problem of crops - raiding by 
elephants. I trust that these Schemes wouM 
be able to bring an overall socn-economic 
Improvement for the people living in prox­
imity of wiM life areas.

As wouM be seen, the proposals made 
in the Amendment Bill couW go a k>ng way 
In conservation of our rare and endangered 
wiMlifeaswellasthe protectton of parks and 
sanctuaries which offer today the safest 
havens for the protectton of nature and the 
conservation of our ftoraiandfaunaigenetk: 
diversity. I wouki request the House to 
oonskler and pass the Amendment Bill.

MR. OEPUTY-SPEAKER: Motion

MR. DEPinY-SPEAKER:Thetotattlme 
alkmedforthis WiM Life(Pioteclk>n) Amend­
ment Bill is one hour thirty minutes. Time 
aitotted to different political parties is as 
foltows:

Congress

BJP

Janata Dai 

CPI(M) 

CPI 

TDP

36 minutes 

19 minutes 

09 minutes 

06 minutes 

02minutes

02 minutes

That the Biy further to amend ttie WiM 
Life (Protection) Act, 1972, as passed 
byRi4yaSabha,betaken into consM- 
•ration.*

AIDMK 02 minutes

Janata Party 01 minutes

Others 02 minutes

WeshaH have to confine ourselves to 
this limtt. l4ow I shall call Shri Rasa singh 
Rawat to speak.

ITrans/attonJ

PROF.RASASINGH RAWAT(/gmer): 
Mr. Deputy Speaker, Sir, the hon. ftffinister, 
has given a detailed statement in the House 
explaining the need of bringing forward the 
WiU Life (Protectfon) Amendment BiH. 1991. 
The Wild Life (Protection) Amendment Act 
came into being for the first time in the end 
of 1965. Had it been implements from the 
date It was passed, there wouM have been 
no need to amend theActtime and again. 
I regret tossy that it is the third amendment 
within a period of 19 years from 1972. Aftaî 
wards, the amendments were made in 1982 
and 1986. This Act was enacted on 9th 
December, 1972. AftenMards, the amend­
ments were made In 1982 and 1986. This 
Act was enacted on 9th December, 1972. 
Todsy ,on 16th September, we are going to 
amend H for the third time. I wouM urge upon 
the Government not to pass ray leîlalkm 
in haste. I ttilnk that it wouM 'have been 
proper If theGovemflfentwouUhavebiougM 
forward ̂e amendment afterconsideiing aM
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the loopholies in the Bill. I support the Bill. 
Many new provistons have been added to It 
But, the Government brought forward the Bill 
to proteetthewild life and pet animals and 
birds too late and made amendments in it 
time and again. All pet animals and cows 
useful to human being should be protected. 
Considering the feelings of croresof people. 
Had we implemented the law to protect the 
cows and other animals as well it would 
have been excellent. Our country has been 
the follower of ‘ Ahimsa parmodherma’ i.e. 
non-vtolence. While praying God * Ya E-she 
DwepadeChadushpade'habeensaid, which 
means that he <s the master of all the 
animals having two legs and four tegs. He is 
the master of the whole world. So all animals 
should tie protected. Instesd of protecting aH 
the animals, the Government is ofMnIng 
slaughter houses in the country. The biggest 
slaughter ftouse in Asia isgoing to be opened 
in Delhi or Meerut I am coming towards the 
amendment Bill. If we consen/e forests, wild 
Ke would automatically be protected. After 
the independence, theforestsofthe country 
have t>een denudated at afast speed. In the 
nameof giving contracts to conuactors trees 
aro being feOed on large scale and the 
afforestation is not t>eing made at a speed it 
requires. The time wiH come when there 
would be no place for the animalsto liv(9 in 
andthelrspecies would extinct The animals 
are brought in the circus and they are har­
assed, k has been suggested as to how to 
bring them to Zoo and provide them proteo- 
tioa It has been suggested to set up a 
Central Zoo Authorify Fund. It is, in fact, a 
good proposal. No man or institution would 
be able to run a Zoo independently without 
galling ft reĵslered with the Authority. In 
future, ft would be inevftable for all zoos 
running in the country to get themselves 
legisterad undue the Central zoo Authority 
Act to be passed under the law. R is also 
proper to sat up an Authority Fund for the 
animals of the Zoo and employees wortdng 
thei».lappteciatetheprovision made intMs 
bM-ragan̂ nature, functions and rights of 
the MiflNMiiy. But, through you , I want to 
dtMK/the attention of the Government to the

large scale corruption in advisory tioards 
and among those forest officials or wild life 
conservation officials who are responsft>leto 
conserve the wild life in the zoos. These 
people, after taking bride, encourage the 
pochers.They pennit them to enter jungles 
unauthorisedly. We have to check this 
(Mactioe and also the poachers. Elephants In 
the forests of Assam as well as of other 
places are treated cruely and hunted un­
authorisedly to obtain the ivory. Species of 
whfte lions are almost on the verge of 
extinctmn in the country. The numt)er of 
animals in all the sanctuaries or reserved 
jungles is decreasing at a very high speed. 
Todŝ, same is the positkm of Girnar forests 
of Gujarat. The corruption prevailing in the 
Forest Department must be checked. Hon- 
estoffkdalsshouldbepôthere. They shoukf 
be encouraged t>y giving awards. There 
shouktbe aproviston of stern punishment 
for those who win be found involved.In 
poaching or exptoiting the wiM animals. 
Those who give tip off and help in appre­
hending these people siwukJ t>e awarded 
and for this purpose an announcement 
regarding institution of prizes be made. I 
think that in this way the law should be 
nnplemented properiy.

We shouM protect the interests of tocal 
and tribal people. If we fail in kxiking after 
and protecting their interests and getting 
their cooperatton, we woukl not be able to 
implement the law through this amendment 
effectively. Therefore, I want to urge upon 
the Govemment through you and the hon. 
kffinister to give enough powers to the per­
sons responsftile for implementing such 
laws othenwise ft wouM Iw quite difficult to 
implement the laws. You have rightiy pro- 
vkled of more punishment The period of 
punishment has been increased from one 
mondi to one year and two years to four 
years and amount of %e has been in­
creased from Rs. 200 to Rs. 20 thousand; Jn 
spfte of doing altheseMngs If we are unable 
to provkte protectkm to wriM life and are 
unable to check denudation of forê ̂nd 
corruption prevattng in the forest Depart- 
mente, and also are unable to incutcate the 
importance of wiU life in the minds of people
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throuBh th« books h ttMilies, reading 
reonm and by celeberating wild life days, 
Ihen we would be confronted with serious 
crisis. A special species of deer *Neelgar b 
found hi  district and several other 
areas in Rajasthan. The Government passed 
an Act to provide protection to this spedes 
andbanned hunting of it. But they have been 
ilamaging the craps worth lakhs of rupees. 
Farmers guard their fields throughout the 
night and as soon as they leave their fiekis 
these Neelgai in large number attack their 
fieUs and damage the crops completely. 
Therefore, I wouM uige upon the Govern- 
mentto payalittleattertttonto thispioblem. 
The Government shouM take some meas­
ures to protect the farmers from the loss they 
sufferduetothedamageof their crops. With 
these words I conclude.

lEngBslii

DEPUTY SPEAKER: If hon. 
Memt>ers stick to the timing, more Members 
can participate. Even hon. Speaker has made 
an observatkx) that becauseof non-adher- 
enoe of the time-limit by some Members, 
someotherMemberscouM not getachance. 
So I request you to stick to the time, so that 
more Members from their respective parties 
can partkdpate.

SHRI LAETA UMBREY (Arunachal 
East): Mr. Deputy Speaker. Sir, I wish to 
oppose the Bin, but unfortunately I have no 
authority to do so. That is why. I am half­
heartedly supporting the BiU. While there are 
many reasonsforthis. Idonotknowwhether 
I wn be able to convince the hon. Deputy 
Speaker and the hon. Minister for Environ- 
menL

Iknowthatthe protection of wiU life is 
very important for the survival of human 
beings, more particularly for the tribab. 
When we talk of the Jungles, sanctuaries, 
naUonai parin. etc.. we think of the tribal 
people who are living in the proximity of

ft Mams that this Bn gives ample scope

for the forest authorities who in the nameof 
protecthm might harass the innocent tribal 
people who have been living in the jungles 
for centuries. The tribal people are living in 
those protected areas for centuries and they 
say that these people have encnuched 
upon those areas. But. so far a our knowl­
edge goes, they have never encroached 
upon any reserved forest or any sanctuary. 
It is the authorities of the Forest Department 
who have, without proper consultatkm with 
the local tribal people, declared these for­
ests of tribals as wiki life sanctuaries, na- 
tnnal paries, reserved forests etc. They have 
asked those people to leave the Place and 
evicttons have been done. It is very unfortu­
nate; that is what I feel. I do not have much 
klea about other tribal people living in other 
parts of the Country; but Arunachal Pradesh 
which is my State, there are 70 per cent of 
thetocal populatnnwho donotbebngto 
any distinct religtous group. They have theb' 
own faith, they have their own culture and 
rich traditbns which are very ctosely Hnked 
with the wikJ life of the jungles. It seems that 
this Bill is going to encroach  upon the 
tradittonsof these tribal people.

k4y main ol̂ nn is to Clause 3 of 
Sectton 33 of the BiH wherein you have 
given full authority to the Chief WiM Life 
Warden for issuing arms licences for the 
people living within a radius of ten kilome­
ters near the protected area. This is very 
unfortunate. I happen to pome from aplace 
where there is a wiM IHe sanctuary which is 
very near, it is just adjacent and is within ten 
kitometer radius. I know as to how that wiM 
life sancturary has come into existence. It is 
a tong history and I do not Uke to narrate it 
here.

Thisparticular Clause which lhave been 
opposfaig was not there in the original Bill 
eariier. Unfortunately, an amendment was 
brought forward in the Rajya Sabha by a 
Private Member which was accepted and 
that is why. this Clause was inserted ki the 
original Bin. I now request the hon. Minister 
to look Mo it. I do not know whether you wn 
give more importance to the human beings 
ortothe wiM life. But I win give importance
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to the human beings than to the wild life 
because I come from a district where the 
density of population is only two persons 
per square kibmetre and the total coverage 
of land under forests Is more than 62 per 
cent in my State. There are many instances 
where the  wild animals have killed the 
innocent people and travellers. If you con­
tact the State Government, you will come to 
know how much compensation is paid 
every year for the crops destroyed by the 
wild animals. I would like to mention that 
recently a student from Delhi University went 
home duringthe vacatbns about 11/2 months 
back, he was killed, alongwith other six 
persons by a wild elephant. Like that, there 
are so many instances where innocent 
people become the vk:tims of the wild ani­
mals. These people require arms for their 
protectbn which you are denying. So, I re­
quest the hon. Minister to look into it.

I have many points to mention but I 
realise that there is a paucity of time. But I 
must mention about a very serious problem. 
It is understood that 3.45 lakh hectares of 
land have been dereserved during the last 
ten years and 1.38 lakh hectares have been 
dereserved last year. There are several 
recommendations from the State Govern­
ment for dereservatbn of forests, partbu- 
larly from my state. As I have already men­
tioned. we have 62 per cent of the total land 
covered by the forests. I do not understand 
the bgb how dereservatbn has taken place 
where there are no forests and dereserva- 
tk>n has been denied where there are for­
ests. We have been asking simply dereser- 
vatbn on grounds of giving equal land from 
the  unclassified State forests as those 
reserved forests are very much cbse to the 
people living there. There are sanctuaries, 
natbnal parks and reserved forests in places 
where cuhivable land is available. We have 
many hills and mountains where there is no 
population and whbh are not cuKivable. We 
hsm some of the very rare species of wib 
life which need to be protected in those 
places. But nothing has been done in this 
directbn.

MR. DEPU7Y-SPEAKER: Please con- 
dude.

SHRI ÛETA UMBREY: Sinceyou have 
given a very little time. I must conplude. 
Before I conclude, I would like to request the 
Hon. Minister for Environment that the seri­
ous threat to the wild life is from urbanisation 
and the development, and not the tribal 
people living in the close proximity of the 
sanctuary areas. It is definitely going to give 
full scope to the varbus Forest authorities to 
harass the innocent tribal people living near 
the sanctuaries and the protected areas. So, 
I hope the Hon. Minister will take a very 
serious note of it.

SHRI SYED SHAHABUDDIN (Kishan- 
ganj): Mr. Deputy Speaker. Sir I rise to 
support the Bill. I welcome it as a compre­
hensive legislation for the protection and 
conservation of our natural flora and fauna 
and I am happy that it is based primarily on 
the expert advice given by the National Board 
for Wild Life. I am partbularly happy that 
plants have been included in the def initbn of 
wild life. I think It is indeed a fitting gesture In 
a country whose basb philosophy is unity of 
all forms of life: I recall not only the philoso­
phy of Mahavir but also the fact that the great 
scientist, Jagdish Chandra Bose was instru­
mental in establishing that plarts too have 
life and for that, he had received the fellow­
ship of the Royal Society.

Sir. the problem posed by the hon. 
Member who sooke before me is also a real 
problem, that is. the problem of finding a 
balance between the claims nd interests of 
the people who inhabit our forests, our 
brothers, the Adivasis and Vanvasis and the 
need for protectbn of wib life. Indeed, the 
hon. Ministermustenlightenthe House about 
such situations as described by the hon. 
Member and the methods and principles 
applied by the Government in trying to find 
a proper balance between the two appar­
ently conflbting interests.

Sir. the Bill has added some teeth and I 
and very happy about that. The penal of­
fences have been refined more severely and
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the punishments have been made more 
deterrent. But I am rather surprised that the 
Bill Is silent about the punishment to those 
who are given the responsibility for protect­
ing wild life out who in fact, commit offences 
In cooperation with the poachers and some­
times even to please their guests. I know of 
any number of cases where for pleasure and 
as a gesture of hospitality, the forest and the 
sanctuary authorities have allowed willful 
and deliberate violation of laws as they 
stood. Well, this is a deviation from the norm 
of duty. But I think the hon. Minister must go 
into this aspect and see to it that those who 
are given this responsibility, in fact, carry 
them out and such abatement vblation in 
the from of help and cooperation attracts the 
most severe punishment and they do not 
receive protectbn under our normal taws 
whk:h give protection to a public servant 
who is engaged in the pursuit of his normal 
duty. That is the normal plea that is taken. 
I know of porice officers who have been 
instrumental in denuding the forest of their 
wild life and 1 am sorry to say that I know of 
situattons where the Central Government 
itself had deemed it fit as a gesture of official 
hospitality to permit hunting by our foreign 
guests as a matter of diplomatic courtesy. 
I am sure the hon. Minister is aware of such 
situatbns. I do not think that the interest of 
wild life can be sacrifk:ed in the interest of 
dipk>macywhk:h is supposed to protect our 
natbnal interests. And, therefore. Sir, while 
supporting the Bill. I plead with the hon. 
Minister that the offrcial responsibility for the 
protection and conservation of wild life must 
be fully implemented and no loophole should 
be left. OthenÂise, all his efforts will be 
completely valueless.

There is another point to which I wouki 
like todraw the attentbn of the hon. Minister.

I am happy that he is also in charge of 
Forests and therefore in charge of the 
administration of the Forest Act. Now wikJ 
plants have been brought under his Bill. 
There has to be a certain degree of coordi- 
natbn between operation and administra- 
tbn of the Forest Act and this Wild Life Act. 
I am sure that this goes without saying.

because many plants partk:ularly those do 
medicinal and therapeutic value, require the 
forest environment for their growth and 
nourishment. Therefore, it is absolutely 
essential to have some sort of an offk:ial 
linkage between the operation of the Forests 
Act and the operation of the Wild Life Act.

Mr. Deputy Speaker Sir. I am also happy 
that the Central Zoo Authority is sought to be 
created. I know of situations and in fact I 
knew of a young group in Delhi, which took 
upon itself to check the manner in whbh the 
animals in zoo were being boked after. I am 
sure it is not hidden from the hon. Minister 
how the animals kept in captivity, who are in 
our hands. who are not free and who cannot 
fenu for themselves are sometimes starved 
and even ill-treated. I am sure that this Central 
Zoo Authority shall not merely go into the 
question of allocation of wild animals to 
various Zoos, circuses and other institu­
tions. but also ensure that wherever they are 
kept, whether in public zoos or in private 
Zoos. They have as natural a habitat and 
environment as possible and are well kx>ked 
after. With these few words. I support this 
Bill.

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum): Sir. please let me make a small 
correction in his speech. J.C. Bose dkJ not 
receive the Nobel Prize.

SHRI SYEDSHAHABUDDIN-.That ls 
right. He received the Membership of the 
Royal Society. I stand corrected. Thank you.

SHRI NIRMAL KANTI CHATTERJEE: 
He did desen/e the Nobel Prize. He dkJ not 
get it because of the colonial rule.

MR. DEPUTY SPEAKER: To that ex­
tent. the amendment is albwed.

SHRI aM.C. BALAYOGI (Amalapu- 
ram): I am very happy for giving me 
opportunity to speak on the WikJIife Protec­
tion Bill. I just want to give some suggestbns 
to the hon. Minister.

Sir. while making the provisbns of the
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Act more effective and stringent, due regard 
should also be given to the rights of the local 
people, particularly tribals. The rights and 
develôent of the tribal people are ne­
glected for years together. If the trOial areas 
are pioperV developed and the tribals are 
given educational and other facilities, the 
tribals themselves wll protect the wildlife 
and also the forests in the country.

Secondly, I would lice to mention that 
not only the wildlife in the forests, but the 
forests are also very important. I say this 
because every year, we are losing our for­
ests. As per the information available, in the 
beginning while we had 45 per cent of forest 
land, now it is reduced to a mere 15 per cent 
Since the hon. Minister is also in charge of 
Forests, I request him to take care of this 
aspect Since the forest lari is getting re­
duced, you can develop afiorestation pro­
grammes in the coastal areas because we 
have a very long coast Even in our State, 
Andhra Pradesh, there is a lot of coastal 
area. The people who Kve in these coastal 
areas by profession are fishermen. Their 
main profession is to catch the fish. Their 
living conditbns are more sub-standard than 
the living conditions of the tribals living in 
other parts of the country. In this connection, 

I would request the hon. Minister to agree to 
the recommendation of the Government of 

Andhra Pradesh. The Andhra Pradesh 

Government has recommended inclusion of 
fishermen, living in the coastal line, in the list 

of SCs/STs. If afforestation is done properly, 

we can control the cyclones. Due to these 
cydones a great amount of damage is done 
to the fertile land of the coastal areas.

In Andhra Pradesh there is a vast area 

of forest. There areanumber of wild animals 

in these forests but so far the Government 

has not sat up any zoo in this area. I request 

the hon. Minister to locate one zoo in Andhra 
Pradesh, particularly in the East Godavari, 

wlwre thick forests are available.

*SHRI SUKHENDU KHAN(Vishnupur): 
Hon’ble Deputy Speaker Sir, the Bill moved 
by the Minister of Environment and WiM Life 
concerns with the protection of wiM Nf e. I rise 
to support the Bill. The Bill was passed In 
1972 and I am happy that now the trees are 
also included in the amendment of the Bifl. k 
is a good step and that is why I support the 
Bill and thank the Minister for the induston 
of trees also in the Bill. While supporting the 
Bill I would like to bring to the notice of the 
House some alarming facts. Many Hon. 
Members have expressed their opinion re­
garding the Bill. I do not want to repeat them 
because the time is short. The Bill was 
p̂ ed in 1972 and from 1972 to 1991 the 
picture before us is very much alarming and 
disturt>ing. In India we have tost 91700 Sq. 
K.M. of land in forest area. But that vast area 
of forest now has been facing destruction. 
About 15000 Sq. K.M. of forest area is being 
destroyed every year. It is indeed an alarm­
ing matter. The Hon'bie Minister of Environ­
ment has come from Madhya Pradesh. 
Madhya Pradesh is the largest State in India 
and here the density of populatton is tow. 
Compared to popuiatton the area is large. 
The forest area of the State has been 45% till 
1956. But at present it has been reduced to 
15% 1991). It is indeed a very disturbing and 
alarming situation. If we cannot maintain our 
ecoiogtoal balance, it wouM be difficult to 
survive. Hon'bie Deputy Speaker Sir, we 
have passed many Bills in Rajya Sabha, in 
Lok Sabha or in State Legislative Assem­
blies. But if those Bills or Acts are not imple­
mented or materialized the purpose of pass­
ing them fails. If the Acts or Bills are not 
implemented property, then the people for 
whom we want to pass Bills or Acts can 
never be benef itted. So mere passing of Bllto 
or Acts is not enough. This must be imple­
mented, made useful for the benefit of 
common man for whom these Bins are 
passed.

Sir, I come from a forest area. We have 
seen how life was so risky there 30 years

* Translation of the speech originally delivered in Bengali
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back. Wd always had the fear of being at­
tacked by wild animals. We were scared of 
going near the forests because of the wiki 
animals. These animals used to attack the 
inhabitants as well as the pet animals of the 
area. But today in this advanced scientific 
age we find the trend has reversed. We are 
trying to keep the ecological balance and to 
protect the wild animals. It has been our 
endeavour to see how the number of wild 
animals can be Increased.

But Hon. Deputy Speaker. Sir. we can­
not achieve this aim just by passing Bills or 
Act. Of course we need some Acts and Bills. 
But we have to see that these Bills and Acts 
should be put into effective use. Hon. Deputy 
Speaker, we need to educate people to 
make them conscious for the protection of 
wild life. This can be achieved through T.Vs 
and other medias. People should be aware 
of the urgency of protecting wild life. This we 
can do through publicity, through some 
educative programme with the help of all 
kinds of medias. In Sikkim we have seen that 
the teachings of Buddha were preached 
through media. In those teachings of Bud­
dha the emphasis had always been to have 
bve and kindness for animals and the trees. 
It is also necessary to take some effective 
steps for conservatbn of forests and trees. 
In my State of West Bengal, our State Gov­
ernment. has been doing this task through 
the system of Panchayat. A Committee for 
protectbn of wild life comprising of the people 
reskiing near the forest has been formed. 
Since this Committee includes the village 
people, the people staying near the forest, it 
is but natural that proper steps are followed 
for the preservatbn and protection of trees 
and forests. The forest Deptt. is a compli­
cated or should I say a confused Deptt. We 
have seen if the trees are preserved, they 
are destroyed also. If trees are planted, they 
are felled also. In the forest Deptt. permit is 
issued to fell trees in some particular part of 
the forest.

In this context we cannot forget the 
Adivasis. Adlvasis have been the original 
inhabitants of the area. They used to pre­
serve the forests for their own interests.

They needed fire wood and so they used to 
conserve forests and trees for their own 
purpose. If they use to fell trees for their fire 
wood or other purposes, they used to plant 
them also. Naturally the fertility of the land 
was preserved by the leaves of the trees. 
Mushroom being their food, they used to get 
it in abundance in forest.

The people, the school children should 
be made aware of the need for conservatbn 
of wild life and forest through electronic 
media. They should be shown films and 
instructive programmes for this purpose. 
Then only we can achieve the purpose of 
passing the Bills for protection of wib life and 
forest.

Sir. while participating in the discussbn 
I would like to give some suggestions. The 
West Bengal Govt, has kept some places for 
Zoos and they have sent some proposals 
also for National Parks and sanctuaries. I 
request the Central Govt, through you Sir. to 
grant fund for these proposals of West Bengal 
Government so that these can be material­
ised. Another proposal is to sanction fund for 
Marine Park at Sagar Island. I would like to 
mention another proposal and that is Buffer 
Zone in shore areas should be set up for 
National Park and Sanctuaries. The Centre 
Government must sanctbn funds for this 
purpose. I have some more suggestions 
also but since the time is short and the bell is 
ringing I think the Speaker to give me oppor­
tunity to speak and after supporting the Bill I 
conclude my speech.

15.00 hrs.

SHRIVUOYKUMAR YADAV(Nalanda): 
Mr. Deputy Speaker, Sir, I support this Bill. I 
would also like to give two three suggestions 
only in this regard. The hon. Minister stated 
that exemptbn will be given to the traders 
who are engaged in export of ivory. I feel that 
this step woub prove an obstacle to check 
the practice whbh the Government propose 
to do through law. Therefore, my submissbn 
is that the Government shoub take over the 
stocks of ivory available with these traders 
and take the charge of its export.
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[SHRI P. M. SAYEED in the Chair)

Or/idAMsethetradeof ivory would not 
last long. So far as the provision of punish­
ment is concemed, my submission is that it 
should be made more stringent and all the 
crimes dealt underthis Act should be consid­
ered as cognizable and not only those who 
directly violate the rules but also those who 
instigate to do so or provide any financial 
help should also be penalised. Moreover, 
the Govemment officials who albw such 
deeds to be done merely due to their greed 
for money should also be penalised under 
this law.

The cruelty to animals in circus and zoo 
will not stop upto when they know that there 
are flaws in the law. Because they would not 
follow the rules as long as they are con­
vinced that there is no such agency which 
can monitor their work properly. What is the 
use of this Bill if they maintain the same 
impresston; this would rather prove an ob- 
structbn to fulfil the motive of the Bill. My 
submisson in this regard is that an agency 
must be set up.

MR. CHAIRMAN; Yadavji. please come 
forward. Your voice is inaudible here. You 
may kindly speak a bit k)ud.

SHRI VUOY KUMAR YADAV: I am just 
to conclude now. I wouki not like to speak 
much.

My submissbn is that some agency 
must be formed in order to prevent the cruel 
practices just referred to.

The problems of Adivasis*are related to 
forests and that is why I agree to what the 
member of Congress party has just ref en'ed 
to that the Government shoukJ take care of 
the interests of Adivasis but not to adjusts to 
that extent thatthe very purpose of this Bill Is 
tost.

The Bill has several other shortcom­
ings. Though it is an Improved one in comr 
parison to the Bills presented so far, yet the 
Government shouki make efforts to bring 
more comprehensive Bill in future.

With these words, I support the Bill.

[English]

SHRIMATI VASUNDHARA RAJE 
(Jhalawar): Over the last two months I have 
had many a run-ih with the Hon. Minister for 
environment. But today I am happy to be 
rising in the House to support with all my 
heart this Bill that he has brought before the 
House.

In such a short while that he shoukJ be 
able to bring into the punriew of this Bill the 
varbus things that he has. I think, requires a 
certain amount of congratulations. Banning 
of hunting of any sort, protectbn of plants, 
the grazing and movement of livestock to be 
protected, immunizatbn of livestock, ban of 
ivory, etc.. are all. I think, points that we can 
commend.

But at the same time, again not being an 
expert in the fieki. I still believe that there is 
a note of caution that one has to sound and 
certainly I feel that the Minister may perhaps 
took at these carefully so that they may also 
be included, perhaps, in a different way in 
the Bill than that we find was put forward.

The Hon. Member from Arunachal 
seemed to votoe the same difftoulty, when he 
saki that within a ten kitometre radius around 
the sanctuaries no licence shoukl be issued 
for the use of weapons, unless the forest 
wardens agree on it. I want to just say that we 
should not make the mistake of having over- 
legislat ton but let us try and give teeth to that 
laws that we have already got. Because It is 
difftoult to enforce the law — rather it is 
impossible. What makes the Hon. Minister 
think that there woukJ t>e no poaching in the 
forests if those people within ten kitometres 
radius are deprived of their weapons?
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Apart from that the Hon. Member, Shri 
Shahabuddinji has said - a bt of others 
agreed with him - that the forest employees 
connive with poachers and mafia gangs ;to 
eliminate wild life In the forest. To a large 
extent, there is truth in this. I will say that the 
game wardens and rangers have huge ar­
eas to patrol without the means. First of all, 
the salary which the ranger gets is a very 
meagre one. The area that he patrols is 
huge. There are a large mafia gangs operat­
ing in the area. He has, no weapons. And no 
amenities are made available to his family. 
He is away from his family for a long period 
of time. I believe that he can not be an 
effective tool to help the Ministry and the 
machinery. I feel that perhaps the Minister 
should think seriously about arming these 
people; raising their salaries; lowering the 
area of operatbn and providing them ve­
hicles so that they really may be able to 
operate effectively.

One thing the Minister has failed to 
mention is the subject of fishing. Rivers like 
the Kosi, and the Ram, Ganga are famous 
for mahseer fishing. And because of large 
scale bombing, the fish have died out. I do 
not think there are any hatcheries set up for 
the propagatbn of these fish. Sat for mahseer, 
which is a fantastic game fishing. Also in a 
place like Corbett Park, perhaps fishing 
should once again be allowed in blocks. 
There is a complete ban on it at the moment. 
This ban was imposed to save the mahseer 
but is having adequate effect on the mahseer 
populatbn. As a result, the malli, which is a 
cat fish, which is carnivorous, eats the 
mahseer and the mahseer population dimin­
ishes. Perhaps the Minister coukJ keep an 
eye on this and may be he can bring in fishing 
into the purview of this Bill.

About f ires, one read a bt. Vast tracts 
;of forest have given way because of fires. 
How many of these are realty fires and how 
many of these are fires which have been lit 
by the people of the area, remains to be 
sên. And I do not think that we really have 
very good figures on this. Perhaps, if the 
Government pays special attentbn to this, 
may be we would be able to save some

areas of forest, which go every year, through 
this scourge.

I want to say that today the subject of 
environment being discussed in drawing 
rooms. And somehow it has become an 
issue, which has acquired a snob value. I 
really believe that we must now bring envi­
ronment to earth. While we are enforcing the 
laws that we have already created, let us 
also create public awareness, by whbh the 
people of the Distrbt, the people of the area, 
are not only educated but also join hand with 
the Government to make this their move­
ment. Take for example, the Bishnois of 
Jodhpur, who protect the black buck with 
their lives. As a result, the black buck popu­
latbn has gone up in that area.

The few points which I have brought to 
the notice of the Minister here, shouki be 
given the attention it requires and perhaps 
they can also be incorporated in the Bill.

Sir. I hadtravelied in the forests around 
Nainital, Haldwani. They are very beautiful 
forest. I want to bring to your notbe some 
points which highlight the way the forest 
offbials have been suffering in that area.

Six months ago, there was an incbent, 
in whbh a mafia gang whbh used to cut 
wood was found operating in that partbular 
forest by the forest people. The forest people 
apprehended them. They issued a warning, 
whbh was ignored and they fired, and one of 
the mafia people dropped dead. There seems 
to be some of kind of a problem between the 
polbe and the Forest Department also be­
cause even though he went immediately to 
bdge his FIR and teb them this problem, he 
was apprehended and put in jail. And he 
remained therefor quite awhile. I remember, 
at that time, bail was granted to him after a 
bng period of time. The forest people were 
wooed about how and what route they have 
to take to bring the off bial back because the 
mafia gang had issued a death threat to him 
and his family. Now In this sort of situatbn it 
is almost impossible for people to f unctbn. I 
really believe that something has to be done 
and done soon if we are serious. There is no
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point in discussing this again and again in 
Parliament as we do it at! the time. This Bill 
looks very very officious, very comprehen­
sive and very attractive. But I really think that 
you must time bar it by yourself and perhaps 
the next six months or eight months or 
whatever - try to push these things through.

While I support this Bill fully and whole­
heartedly. I still want to register my protest 
against the anti-development attitude of the 
Environment Ministry. Whether it is to do 
with the forests and the people of that area or 
with the devek)pment projects of our state or 
whatever it may be. I, coming from Rajast­
han, have been suffering at the hands of the 
Environment Ministry for the last six years. 
While I have complete sympathy and sup­
port for this Bill, I expect that you also have 
the same kind of sympathy and support for 
the devebpment projects of various States 
and the people of this country.

SHRI SRIBALLAV PANIGRAHl (De- 
ogarh): I rise to support this Bill. I wonder why 
there was such a delay in bringing forward 
ihis Bill. Even the previous Governments 
could have acted upon the report submitted 
as for back as 1987. The Expert Committee 
went into this question and submitted its 
report in 1987. The prevk)us Government 
could have acted on that and brought for­
ward this legislation.

Any, way, I congratulate the Hon. Min­
ister and the Government for taking this 
matter so serk)usly and for having come 
foHAfard before the House with such a pre­
cise and comprehensive legisiatbn contain­
ing many revolutionary and welcome fea­
tures in this Bill.

it is common knowledge that without 
survival of wikJ life, without protectbn to wild 
life and wiki plants - some plants as specified 
- the survival of the humanity is at stake. 
Therefore, it is very important that we protect 
wiki life properly.

I wouki quote from the report of the

Washington Research Institute. This Insti­
tute has observed that the rate of deforesta­
tion in India is about 15,000 sq. kms. annu­
ally. According to WHO report, the illicit rate 
of poaching is rampant in our country. Even 
the Minister has not made a secret of it. He 
has himself admitted that in spiteof this 1972 
Act, poaching is going on in some areas 
unabated. About that also the Indian Insti­
tute of Public Administratbn has reported 
that the main objective of the Act after its 
enactment in 1972 has not been fulfilled. 
Therefore, in this background we welcome 
this Bill. Even there is unanimity in this House 
to welcome this Bill. But now the question 
remains about its implementatbn. how prop­
erly it couki be implemented both in letter 
and spirit.

Coming to the Bill I would say that 
depletbn of forest also leads to depletion of 
wild life. When there is a large coverage 
under forest, so many tigers and so many 
varieties of wild life come to stay. As you 
know peculiarly there is something that one 
tiger can remain within an area of 20 kms or 
so. Two tigers cannot stay together in one 
such area. But. now the entire forest area is 
getting drastically reduced. The real forest 
coverage is very much reduced. It was 42 
per cent by the time we achieved independ­
ence. as per our record. But, now it is re­
duced to even 15 per cent or 13 per cent. 
There is difference of opinbn. It has reduced 
the scope for wikI animals to grow, kieally. 
the forest coverage should be one third of 
the total land. I am really happy that two new 
chapters are added. One Chapter is 3A. that 
is Protectbn of Plants. There is another 
provisbn relating to Central Zoo Authority. 
Naturally, we have to see that forest is not 
depleted.

I am happy that the tribal people who 
are collecting fruits etc. for their own per­
sonal bonafide use from the trees etc, they 
are not prevented. This is a very positive 
development. That is a welcome feature. 
Earlier, they felt isolated. The tribal people 
were feeling neglected. The way the forest 
offbials were behaving, they were feeling 
neglected, they were feeling isolated as if
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they were the enemies of the forest. That 
was the impression created by unsympa­
thetic action of the forest officials. They are 
part and parcel of our forest. So. we have to 
enlist their cooperatbn. and this is a positive 
step.

Now, would like to say something about 
poaching etc. that goes on in some places in 
connivance with the forest officials and the 
forest officials are sometimes helpless to 
check them. The poachers came by speedy 
vehicles and armed with sophistbated weap­
ons. Therefore stern actk>n should be taken 
against those who are colluding with the 
poachers. Apart from that, the forest officials 
should be provkled with necessary modern 
weapons and instruments. They should be 
provided with all sorts of weaponry and all 
those things to protect wild life, to protect 
themselves against the likely on slaught by 
the poachers. They are very criminal minded 
. Now. this commercial poaching to going 
higher and higher because the skins of wild 
animal have a good market in foreign con- 
triesandthe business is lucrative. Therefore, 
it has to be taken notice of.

Lastly, another good feature is there 
and that is. In respect of grazing of live stock 
. The people in the vbinity of forests have a 
grievance against the Gk)vernment. against 
forest offbials that their live stock is not 
alk)wed to graze. Therefore, it has to be 
alk>wed. But. we have to see that all the 
provisk>ns are properly implemented.

Lastly I have a suggestion to make 
Government that India is very rich in fbra 
and fauna. Indian regk>ns have been one of 
the most important centres of diversity in the 
whole range of plant wealth which is of great 
economic significance. This can only be 
done not by protection of the wild life abne 
but by protectbn habitat in the country, by 
protectbn of the bio>diversity and conserva­
tion thereof. Apart from these great animals, 
there is a vast area of forest genetb re­
sources and marine genetb resources in our 
country. You know, Sir, how we are facing 
the problem of populatbn exposbn in our 
country. If properly exploited, if properly

boked after, even this marine wealth, ma­
rine food, sea food, etc. will go a long way to 
meet our requirement, the ever-increasing 
food requirement of our populatbn. There­
fore, we ought to ensure that the enormous 
wealth which is contained in the reserves is. 
infact, protected.

I would request the Hon. Minister 
through you. Sir, to look into this question 
and to set up a Natbnal Board for Conserva­
tion of Bb-Diversity.

With this, once again I whole heartedly 
support this Bill and request the Minister to 
lay emphasis on its proper implementation. 
The States* machinery does not lie in his 
hands. Therefore, he has to bring in the 
same spirit in the State Governments and 
also in the concerned machinery. The rele­
vant machinery has got to be infested with 
this so that it can be implemented in its true 
spirit, in both letter and spirit. Thank you. Sir,

SHRI BOLIN KULI (Lakhimpur); Mr. 
Chairman, Sir, I rise to support this Bill and 
on this occasbn I want to make a few points 
regarding Assam.

Kajiranga is Assam is the only place in 
the whole of the worb where the worb 
famous one-horned rhino is available. Un­
fortunately, this rare species is on the verge 
of extinction because poachers are killing 
the rhinoes surreptitbusly for their personal 
gain. By selling the horns, the poachers 
collect a huge amount. There is a big racket 
behind this operation. Unless this operatbn 
is stopped immediately, this rare species will 
disappear on earth. In this connectbn, may 
I request the Minister of Forest and Environ­
ment to help the Government of Assam in 
preparing and implementing a scheme for 
preserving the endangered species because 
the State Government alone is not in a 
position to do so due to paucity of funds?

Secondly. Sir, this famous natbnal part 
Kajiranga is facing the danger of extinction 
due to erosbn and fbods. Fbods followed 
by erosbn are threatening the very exis­
tence of this famous park. There shoub be a
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flood and erosion protection scheme for the 
park to protect the very extinction of the park.

Thirdly. Sir, the number of elephants 
have increased manifold In Assam. Many 
times elephants use to come out frorh the 
forest and damage the crops and kill the 
people living nearby jungles. Therefore, the 
people living nearby jungles are suffering 
from the menace of animals, mainly of ele­
phants who cause damage to life and prop­
erty.

So. I request that the Government 
shouki take appropriate measures for the 
protection of the life and property of the 
people, mainly of the people belonging to 
tribal communities and living nearby the 
forests. Also, the Government should give 
immediate and proper compensation to the 
people for the damage caused by the wild 
elef̂ants to their life and property.

Sir. fourthly, the law enforcement au­
thorities shouki be pulled up for their negli­
gence which causes the lives of wiki animals 
including elephants which are killed by the 
poachers. Strkrt action must be taken against 
such erring officials.

With these few words. I conclude and 
thank you for giving me the opportunity.

[Transtathn]

SHRI AYUB KHAN (Jhunjhunu): 
Madam Chairman, I am grateful to you for 
giving me an opportunity to speak. I also 
congratulate the Hon. Minister who has in­
troduced a Bill which is important in every 
perspective, rather to be worshiped. Our 
religk>us book say that just as a man wor­
ships God similarty plants, trees also wor­
ship God. Some trees are even worshiped; 
therefore it Is inappropriate on the part of 
man to fell trees. The Hon. Minister has 
taken the responsibility to provide complete 
protectnn to them and I hope that he will get 
the reward for it. I wouki call it a sacred deed. 
Most of the people grow TuIsP in front of their

house. People in Rajasthan are very fond of 
growing Peepal. Tulsi etc. Drinking water is 
scarce in that region but these plants are 
watered at every cost because they are 
associated with the religbus sentiments of 
people. I wouki urge the Government to 
provide proper protectbn to these plants. 
Our forefathers in Rajasthan made a consid­
erable contribution to growforests. But those 
forests are in very bad shape these days; 
people have been indisaiminately cutting 
trees there. A vast area is Jhunjhunu and 
Fatehpur is covered by a dense forest. But 
due to lack of proper attentbn almost half of 
it has already vanished. Jhalawad is a natu­
rally beautiful district in Rajasthan. There are 
ravines in that region where stone mines are 
k)cated stone chips, emitted at the time of 
digging the mines are spread in the forests 
which causes heavy damage to the forests 
and cases of chest pain and Tuberculosis 
are increasing there. I referred to Jhalawar 
and Fatehpur forest just because I would like 
to give a few suggestions in this regard. In 
the first place, the forest guard should be 
provided communication equipments either 
a wireless or a telephone. If double connec­
tion can not be provided single wire tele­
phone will serve the purpose to convey the 
message from one place to another. Some 
people hunt deer whereas some keep them 
as pets. These hunters dig pitsto throw them 
into it and thus hunt them. The Government 
should pay attentbn to these matters also. I 
would like to draw the attentbn of the Gov­
ernment to the submission made by one of 
the BJP members. Neelgai is worshipped in 
our country. People are against its hunting. 
We worship "Neelgai” in the same manner 
as we worship cow. Hunting of Neelgai 
should be banned to protect this species. 
The members of BJP may speak in favour of 
its but my opinbn is that its hunting shouki be 
disalbwed.

SHRI RAJVEER SINGH (Aonia): You 
are levelling charges on BJP again and 
again. Our friend suggested that this species 
was causing a heavy damage to the crops 
and thus the Govemment make some ar­
rangements to keep them either in forests or 
at any other distant place so that they are
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away from the fields and may not damage 
the crops.

SHRI AYUB KHAN: I know you very 
well, you need not give clarification, you are 
not present at that time but I was. They are 
found in my constituency. I would also like 
the Government to keep them in sancturies 
so that they are fully protected and may not 
damage the crops. Some people keep par­
rots as pets, this shoukJ also be banned. It 
should not be conskiered as an item of grace 
for the house though H may kept out of 
affectk>n for K. Parrot also likes freedom as 
much we like. God takes care of birds as well 
as animals the same way. He looks after 
human beings; birds and animals need free­
dom as much as the human being need. 
Therefore, the Bill introduced in the House is 
very important and all should support it.

The Government should also pay at- 
tentbn to the Jhunjhunu and Jhalawar for­
ests.

[English]

SHRI VUAY NAVAL PATIL (Erandol): 
Mr. Chairman, Sir. during this century be­
cause of the expk>ital»n of natural resources, 
denudatbn of soil and deforestatbn. we are 
on the verge of a catastrophe whether it is in 
the fonn of increase in the carbon-dioxide 
percentage in the atmosphere or increase in 
the temperature because of which there may 
be increase in the sea level and cities which 
are near the sea coast will be in imminent 
danger of submersbn.

Sir, as far as this WikJ Life (Protection) 
Amendment Bill is concemed. I thank the 
Minister for bringing in its fold animals, birds 
and plants, all together. The kJea of buikJing 
more national parks is also good, but at the 
same time, we must conskler what we are 
doing to the wiki life near the sea shore 
specially where the rivers meet, where there 
is sedimentatk>n. Because of emissk)n of a 
tot of pollutants from the chemtoal factories, 
the life under the sea is also in danger. We 
learn that in Black Sea, almost four species 
of startc fish are already extinguished and 
fishes living in plantcon are also vanishing

and only gelly fishes are alive. If the balance 
under the sea is also disturbed, then there 
will not be enought oxygen and there will be 
danger to the life on the globe.

Sir. the proviston of punishment incor­
porated in the Bill is weteome. There is a fine 
of Rs. 25.000/-. but the imprisonment is only 
for three years. This shouki be increased. 
The Wildlife (Protectbn) Act was passed in 
1972. but we are not able to give proper 
attentbn to that, because there is no social 
awareness. We give advertisements regard­
ing population control. Everyday we ;show 
that so many people are added to our popu­
lation on Doordarshan. So, if it is a made a 
point to show the species whbh are on the 
verge on extinction, then the people will be 
aware of these facts. The children and the 
future generation will know as to how to 
protect the wildlife. It is not sufficient to have 
this law. because whenver there is Pariia- 
ment Sessbn, excepting the Budget Ses- 
sbn. we find that there are so many enact­
ments and amendments to Acts. But the 
implementation is not done property. The 
responsibility for implementing these laws 
vests with the Forest Offbers any they are 
not so much responsible. That is why, we 
find that they are hand-in-glove with the 
poachers, on many occasions and important 
animals and birds are being killed.

We learn that in Afrba. for collectbn of 
ivory many elephants are begin killed. There­
fore, they have passed drastic Acts there. In 
Mysore jungles so many elephants are being 
killed and in Assam jungles so many rhinoc­
eros are also being killed. If we do rx>t take 
timely and stringent measures to prevent 
these things, a day may come when our 
future generations have to see some of the 
animals and birds only in pbtures and muse­
ums that such and such animals and birds 
lived in the 19th Century or so. This Bill is an 
important Bill and it is very comprehensive 
also. I compliment the Hon. Minister for 
bringing this BilL

[Translatioril

SHRIMATI GIRIJA DEVI (Ma- 
harajganj): (kjr. Chairman. Sir. I fully support
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this Bill. I am anguished to think that in this 
country where several animals and trees 
from Tulsi to peepal are worshiped, the need 
for such a Bill has arisen. It appears that the 
situation has k>ecome quite grave and there 
is great need for saving the wild anima's as 
well as wild plants. To save the wild animals, 
the biggest need is to save the forests. The 
gradual decrease in the area of forests is the 
main reason behind the killing of animals. I 
read it in the newspaper tod̂y that every 
year deforestatk>n is taking place in the 
forest land equivalent to the total area of 
Haryana. In such a situatton, if we only enact 
laws for the protectton of animals, it will be 
confined to paper ak>ne. Firstly, we shouki 
think how the forest area can t>e increased. 
SecoruJly, we talk about savirtg the animals 
but humans in large number also live in the 
forest. The operatk>n of various laws and 
decrease in forest area compel them to bse 
their livelihood. A hungry person may com­
mit any crime. In order to earn their liveli­
hood. either they out the trees or kill the wild
* animals and in this way both the forests and 
wiki animals are getting wiped out. Supersti< 
tions is another reason for their extinctk>n. It 
is saki that a medcine is prepared from the 
horn of Rhinoceros. But the horn of Rhinoc­
eros is not actually a horn. It is also heard 
that medicines are prepared from the fat of 
several wiM-animals. Once a doctor told me 
that he couM treat my sinus with the medi­
cine prepared form the fat of lion. I told him 
that I wouki live with my sinus. I don’t want to 
getmy sinustreated withthefatof alion. We 
have such superstitk>ns that medicines can 
be prepared from the hair or fat of a particular 
wiki animal. We shouki educate the people 
about all these odds. WHd animals are killed 
due to such superstltbns. Fashion is also a 
reason behind killing of animals. Purses and 
shoes are made from snake skin. A feeling 
shouki be created among the people that 
such persons who use them should be 
kx)ked upon with hate in society. This may 
save the lives of innocent animals. People 
take pnde in hanging the hkles of Ibns on 
tNeIr walls. If the Government recovers all 
such hktos them and declare them a na­

tional wealth, may be they will not try to do it 
again. There are many other things too. The 
practk:e of sacrifbing animals is still folbwed 
at several places. I am a vegetarian and 
believe in non-violence. Whether such laws 
are made or not, such publk: awareness be 
created that animals can only be protected 
when people are themselves prepared to 
stop huntings. I conclude while thanking you 
for giving me the time.

15.48 hrs.

[English]

DR. ASIM BALA (Nabadwip): Sir. the 
main Bill was enacted in 1972. This is the 
third amendment whrch has been brought 
forward by the Minister to include plant pro­
tection. I thank the Hon. Minister for bringing 
forward this Bill.

I feel, at least, we need to maintain bk>- 
diversity and ecological process and bal­
ances and life support system whk:h are so 
vital for land productivity and food security 
and human survival. Setting up a network of 
effectively managed natbnal park and sanc­
tuaries shoOkl be given the highest prbrity 
for wikf life consen̂ation, especially to pro­
tect offshore marine flora and fauna.

I wouki like to say that in West Bengal, 
in Sundert)ans, Darjeeling, Puruleaand North 
Bengal, there are a k>\ of forests and some 
wild animals are there specially in Sunder- 
bans. Royal Bengal tigers that are very 
famous are found is Sunderbans. Some­
times, the forest is not well protected be­
cause manning is not done due to shortage 
of funds. The forests are naturally growing in 
nature. But the Ministry of Environment and 
Forests is not taking care to devebp the 
Sundarban area. Moreover, nowadays, 
especially the animal skins are exported 
illegally. Some illegal trade practices are 
very much rampant in our country. 4 have 
some report Arhich says that In 1988 roughly 
44849 skins of wiki animals were seized. By 
the dimension of this figure, you can easily 
guess how much of illegal activity is going 
on; how many illegal traders are active ki
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killing these wild animals. I would like to point 
out here that especially the ivory-grade ele­
phants are killed by the illegal smugglers or 
illegal traders. By killing these elephants, 
they are sending the ivory abroad in an 
illegal way. One thing 1 would like to say. The 
elephants sometimes oome out from the 
jungles. They stray into the fields, damage 
the crops and agricultural products of the 
villagers. So. this Ministry should make 
necessary arrangements so that the poor 
villagers can be saved; their crops may not 
be damaged.

There is another aspect. Natural birds 
like the Siberian Cranes etc. are generally 
coming to our country from the Siberian 
region. Nowadays, their number is getting 
reduced very much. Nowadays such birds 
do not come to our country in large numbers. 
We do not get so many birds. Their number 
is being reduced. Such birds visit our country 
in a season. They are reducing gradually 
due to ecobgical disturbances. One of the 
facts is that due to heavy use of insectickies 
and pestbkies, the ecological condition is 
disturbed. If we take proper care of that, of 
course, we can prevent that.

Under the Social Forestry Scheme. 
Government that is distributing plants, sap* 
plings etc. The important points is that such 
plants and sapplings are kept on the road­
side places and naturally they are not ade­
quately protected. Due to this, those plants 
and sapplings are being damaged and de­
stroyed which results in k>ss of even funds. 
So, I request the Government to protect 
these plants and the wikl-life. Further. Gov­
ernment should make some arrangements 
to educate the people about environment. 
So, Government shouki regularly chalk-out 
some programmes, formulate some schemes 
8080 that the people can be educated. People 
should realise the necessity of plants. They 
shouki take interest to protect these things 
for their own welfare. K they are educated, 
they wUI have some idea to protect the trees 
andwild-life.

with these words. I thank you very 
much for giving me this opportunity to speak

on this subject.

SHRI GOPl NATH GAJAPTHI (Ber- 
hampur); Mr. Chairman, Sir, I do not wish to 
make a long speech on this very absorbing 
subject owing to paucity of time. However, 
as a keen visitor of game sanctuaries and as 
a k)ver of wild-life observation, I would like to 
highlight certain salient features from my 
own practical experience.

First of all. presen̂atfon of natural 
habitats, for the propagatk>n of wild-life is a 
must. In this regard. I wouki like to draw the 
attention of our Hon. Minister for Environ­
ment and Forests, now present in the August 
House, the special case of Mudumalai Sanc­
tuary in the State of Tamil Nadu. Near Ma- 
vanhalla village, several acres of forest land 
has been fenced by using four row barbed 
wires, involving lakhs of rupees of expendi­
ture. Unfortunately, the purpose for whk:h all 
this expenditure has been incurred is not 
fulfilled because all live-stock of neighbour­
ing villages are allowed to enter inside and 
graze in the barrk:aded forest region. As a 
result, all the depleted vegetation whk:h is 
expected to be regenerated, is not really 
taking place.

Secondly, in the Similipal Forest in my 
State of Orissa, the Jauna and Hora are not 
preserved to the befitting extent and there is 
k)t of scope for improvement at present. I 
wouki strongly recommend that a Natbnaf 
Policy be evolved for the villagers as well as 
for Adivasis. by providing them with suitable 
occupation, so that they are assured of a 
steady source of income. Otherwise, what is 
actually happening is that the forests are fast 
getting denuded with trees being indiscrimi­
nately felled of the sake of fire wood. In my 
native place of Parlakheundi in Orissa State, 
whbh used to boast of dense forests, the 
entire regbn has become absokitely devoki 
of the forests. Further the need to exercise 
every care for preventing destructive forest 
fires cannot be over emphasized.

Thirdly, de-silting and de-weeding of 
certain lakes should be taken up on a priority 
basis. In this regard, even in the Ninth Lok
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Sabha, I had pointed out before the august 
House regarding the need for improving the 
lakes like Anusupa and particularly the Chilka 
in Orissa State. It is. to these lakes, that 
migratory birdsoomeallthe way from Syberia 
They not only spend the winter months in 
these lakes but they also resort to breeding. 
So, there is all the more reason that while 
these things of beauty shouki be preserved 
as tourist attractbn. the preservatbn of these 
lakes will help in propagating the migratory 
birds like the Siberian Duck.

Fourthly, there are certain endangered 
species of wikilife like, as my hon. colleagues 
from Assam has pointed out, the Indian 
Rhinoceros as also the Musk Deer and the 
Black buck. We also have certain species of 
birds like the Great Indian Bustard and like 
the Siberian coane, migratory birds which 
are gradually getting extinct. So the con- 
cemed authorities Including the local game 
wardens must be given strkrt instructbns to 
ensure that poaching of these endangered 
species is strbtly prohibited.

16.00 hrs.

In this context, I wish to emphasize that 
it is not just a questk>n of the Central Govern­
ments concern. This awareness must be 
enforced by the State authorities as well the 
respective game wardens, adequate in 
numbers shouki be issued with instructions 
so that Acts and Rules are strkniy followed, 
to ensure that our flora and fauna are well 
preserved. This Is so necessary for main­
taining and preserving the eook)gial balance 
In our gk>be.

Fifthly, the wkie range ;of fbraof Mahen- 
dragirl hills in my distrkn of Ganjam are so 
unk)ue of their kind that this particular terrain 
shouki be taken special care ;of. by de vebp- 
ing it into a Study-cum-Tourist center. In­
deed, it possesses all the necessary poten­
tial for oonversbn into a bbsphere reserve 
like the wlb boar, whbh cause consberable 
damage to vakiable crops abng wKh wikl 
dpgs. both of whbh are conskJered to be

vermin, shouki be albwed to remain outsbe 
the purview of the Wiki Life Protection Act

I commend the wild Life (Protectbn) 
Amendment Bill introduced by our volatile 
Minister of State of the Ministry of Environ­
ment and Forests and lend my full support to 
this Bill of great significance in safe -guard­
ing nature's unlimited bounties.

[TransiatSon]

SHRIMOHANLAL JHIKRAM (Mandia): 
Mr. Chairman. Sir. I rise to support this Bill. 
All the Members have presented their views 
on the subject of conservatbn of forests and 
I don't want to repeat. But I will present some 
facts before you. Several laws were made to 
provbe protectbn to the animals and the 
situatbn has improved since then. The 
number of animals have increased and their 
killing has reduced. But it is not enough to 
provbe only potectbn to them. Sometimes, 
the animals are infected with such diseases, 
as are contagious and a number of animals 
die of such diseases. Therefore, the officials 
responsible for protection of animals should 
have knowledge about animal diseases-so 
that they can 4̂now that an animal has be­
come infected with such and such disease 
and can treat him. Secondly, as the hospitals 
are at far-off places at a distance of one 
hundred to two hundred kibmetres. medi­
cines cannot be arranged for the sick animal 
in time. For example, if a Ibn gets sbk, how 
can he be saved unless there Is a hospital 
nearby t>ecause he has to be made uncon- 
scbus first. Such facilities shouki be made 
available readily.

Animals need some special type of food 
ingredients as salt. They need a special type 
of salt. Specially, deer Ibk the earth, as it 
contains a special type fo salt ingredient. 
An̂angements for provbing such type of salt 
should be made where such animals live.

Water Is also very essential for the ani­
mals, particularly tor bison. Adequate water 
an’angements shouki be made at the places 
where these animals live. Actually very little 
water is available at such places. Many
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animals die due to scarcity of water. There­
fore, adequate water arrangements should 
be made at such places.

Wild dogs also kill a number of wild 
animals. An'angements should be made to 
ensure that animals are not killed.

I am grateful to you for giving me the 
time.

[EngHsh]

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRIKAMAL NATH): At the fag-end 
of this session, I am sure that everybody in 
the House would agree with me that we have 
seen a rare unanimity in the debate that we 
had on the Wild Life (Protection) Amend­
ment Bill. I thank all the Members for the 
suggestions and advices which they have 
given. We shall try and see what is possible 
to deal with them at the administrative level. 
India is proud of its bb diversity. Bb diversity 
is very essential for our well being and life 
support system itself. India has a gene bank 
of many species and our bk> diversity is 
recognized internatbnally. This Bill and other 
measures whbh we have been taking will go 
a bng way in preserving this very rbh bio 
diversity that we have, spread right across 
the country.

One of the most important things in the 
preservation of our ecology, which includes 
preservation of our wild-life and conserva­
tion of our forest, is awareness. A lot of points 
have been made by our Members about 
involvement of tribals. We all do know that 
tribals and forests go together. There are no 
forests where there are no tribals and there 
are no tribals where there are no forests. 
Keeping this in mind, varbus steps have 
been taken. This amendment which we are 
introducing to the Act also encompasses 
many facets which will, in fact, help the 
tribals in future.

I do agree that it Is not the tribals or the 
people living around these parks or forests 
who have destroyed the forests. It is in fact

the tremendous thrust on urbanisation whbh 
has created problems for our wild-life and is 
leading to destruction of forests.

To get into some of the specifb and 
important points made by the Hon. Mem­
bers, I would like to say very briefly a few 
things. A point has been made about the 
involvement of offbials in poaching and in 
shooting of wild animals. Because of that we 
are trying to involve and we have introduced 
the concept of Honorary Wib Life Warden 
and these will be non-officials. With their 
involvement wefeel that there shall begreater 
partbipatbn from the people.

Another point was made that there 
should be some rewards. There is a provi- 
sbn also in this Bill for rewards. One of the 
other points is that cultivatbn in these areas 
will now be stopped. I do not agree with that 
Legal cultivatbn in these sanctuaries will not 
be stopped and if there is any acquisitbn, 
adequate compensatbn will be pab. So, I 
don’t think Members shoub have any appre­
hension in this regard.

Shri Shahabuddin has made a point 
about punishment to offbials. Sectbn 52 of 
the Bill says that”any person who abets or 
commits any act in contraventbn of it.”This 
"any persons” also includes an offbial.

This Bill brings in that anyone form the 
pubib can lodge a complaint, in a competent 
court. Previously it was only a State Depart­
ment offbial who could file a complaint. 
Folbwing a certain procedure which is of 
giving notbe to the State Gbvernment. any­
one from the pubIb also can bdge a com­
plaint, can file an FIR and go to the court. 
This would be a deterrent to those offbials 
who are neglecting or acting in collusbn or 
derelicting their duties.

Shrimati Vasundhara Raje made a point 
about more fieb staff and about awareness. 
As 1 sab, awareness is one of the most 
important instruments we have in preserving 
our wild life and in conserving our forests. 
We are shortly launching one of the very 
large awareness programmes and this will
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trickle down to the school levels. We are 
trying to introduce education in primary and 
middle schools; in fact in all levels of educa­
tion on the environment which shall cover 
wild life preservation also.

About the question of giving more 
money, we are providing hundred present of 
non recurring and fifty percent of recuring 
funds in tiger project and we are providing 
some funds to the State Government.

About the question of fishing, raised by 
Shrimati Vasundhara Raje, in Gim Corbett I 
think it shall mitigate the very purpose of 
fishing in parks and sanctuaries. But I cer­
tainly think of starting breeding of fish near 
Jim Corbett park.

SHRIMATIVASUNDHARARAJErWhat 
I was mentk>ning was that the malli fish eats 
the mahseer fish, if you albw fishing, per­
haps it will cull mallis so that the mehseers 
can survive. At the moment, the way things 
are going soon there will be no mahseers 
left. A year or two ago fishing was alk)wed in 
bk)cks from time to time. If you can rotate it 
that way perhaps it would work and keep the 
mahseers alive.

SHRI KAMAL NATH; We will took into 
the questton of mallis k)ecause mallis just 
eating the mahseers wrill become a chronic 
problem. We shall certainly took into it as we 
wouto I8(e to preserve mahseers.

My friend. Shri Khan menttoned about 
more funds to be provtoed for zoo in West 
Bengal. I wouki like to only inform him that 
we are giving almost Rs.15 lakhs to Darjee­
ling Zoo per year and we shall took into the 
aspect of provkiing more funds for Zoo au­
thorities, with greater streamlining, the proper 
management, etc.

SHRI INDER JIT (Darjeeling): We need 
a tot more.

SHRI KAMAL NATH: One of the points 
raised is about implemenfatton. It is a fact

that sometimes implementation does be­
come a lacuna. I can assure the House every 
effort wouki be made to ensure that there no 
failure in Implementing this. We have to 
involve the people and the people shall be 
involved in implementing the provisions that 
we are bringing in.

A point was menttoned about 1927 
Forect Act whtoh needs to be revamped. We 
will certainly took into this.

One of the points raised by Shri Ayub 
Khan is about stone mining. We have been 
repeatedly writing to the State Government 
to put some kind of curb or control over this. 
We have also taken it up with the Rajasthan 
State Government. We shall take it up with 
greater emphasis again.

He has also menttoned about Jhunjhunu 
and Fatepur t>eet)rs. I entirely agree with him 
that we should declare it a sanctuary or at 
least a closed area. We shall take it up with 
the State Government - and I took forward to 
his support - that these two beehrsare made 
into sanctuaries or ctosed areas. Shri Bala 
has mentioned that Sunderbans Is being 
neglected. This is not true. Sunderbans was 
one of the first tiger reserves to be created 
and altotted funds from the Government of 
India, it has addittonally been declared as a 
bto-sphere reserve and have received funds 
also under this scheme.

There was a mentton by one of the 
Members about destructton of forest in 
Orissa. I do hope that the Hon. Members 
also shall being it to the nottoe of the Chief 
Minister because I have been repeatedly 
telling him about our concern. He has men­
ttoned about sitting of lakes, specially Chilka 
lake. We have been helping these wet>lands 
like Chilka and would continue to help them 
and I shall took Into as to what I can do.

All these, as you woukl appreciate, 
require, not only help, but cooperatton and 
parttoipatton by the State Government. I 
have taken up with the State Chief Ministers 
this questton and am tooking forward to their 
Ministers this question and am tooking for­
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ward to their support and their more active 
cooperation.

SHRIMATIVASUNDHARA RAJE: Be­
fore the Minister finishes. I would like to tell 
him that two of my questions have not been 
replied to. One was akx)ut forest fires which 
are destroying much of the forests. The 
second was about arming of forest guards 
which I think is very important. Unless you 
arm them, it is not possible for these people 
to go into the forest area without adequate 
security. Thirdly, a very important question 
which I wanted to check up with the Minister 
is that he just mentbned in the Rajya Sabha 
the other day that 1.52.000 hectares of forest 
land was converted and regularised over a 
period of ten years. But in the last one year
1.38.000 hectares of forest land was con­
verted. I just wanted to know as to why this 
discrepancy exists - that is conversion of
1.52.000 hectares of forest land took ten 
years and the conversfon of 1,38.000 hec­
tares of forest land took one year. What was 
the use that land was put to and what is the 
Minister going to do about it? If this kind of 
deforestaticn takes place, we would not have 
any forest cover left much k>nger.

MR. CHAIRMAN: I do not know whether 
the Minister will have these details.

SHRI KAMAL NATH: Habitat is most 
important Habitat of wild life is the forest. It is 
most Improtant to protect the habitat, if we 
are to protect the wild life. There is no doubt 
about that. Sir, I had mentk>ned it in the 
Rajya Sabha. I do not have exact figures with 
me now; but since the Hon. Member had 
folbwed the proceedings in Rajya Sabha 
very carefully. I can only say that it is a fact 
thatt about 1.50.000 hectares of forest land 
was diverted from the inception of the Forest 
Act in 1989 and during the Calendar year
1990, about 1,38,000 hectares of forest land 
was diverted. It Is a factual statement; this 
was the clearance given under the Forest 
Act {Intenjptions) I did say that in the Rajya 
Sabha (Interruptions)

MR CHAIRMAN: For further clarifica­
tions. the hon. Members may write to the

Minister and get the details.

SHRIMATI VASUNDHARA RAJE: He 
has made a comprehensive statement in the 
Rajya Sabha. I am just asking a few clarif na­
tions.

SHRI KAMAL NATH: In 1990. diversion 
of 1.38.000 hectares of forest land-whbh is 
almost equal to what had happened in the 
preceding eight, nine years - took place 
largely beĉseof regularisation of encroach­
ments and because of the fact that some 
mining leases were granted. {Interruptions)

SHRIMATI VASUNDHARA RAJE: It is 
very shameful.

SHRI KAMAL NATH: This is the state­
ment I made in the Rajya Sabha. Now. she 
is saying shameful. I would like to make sure 
of what she is saying. (Interruptions)

I would like to respond to another point 
made by the hon. Member whbh is with 
regard to the arms. We are providing funds, 
especially under Project Tiger, for arms and 
wireless sets. State Governments have asked 
for more staff and we are permitting them to 
have more staff and adequate funding shall 
be provided to them.

Another point which she made was 
regarding non-sanctfoning of projects in her 
Constituency. I shall look at it after the pas­
sage of this Bill with their support. I shall bok 
at it with even greater sympathy.

[Translation]

SHRI MOHAN LAL JHIKRAM (Mandia): 
Mr. Chairman. Sir. I wouki like to know from 
the hon. Minister as to what steps are taken 
to protect the animals who get sk:k as the 
deer become sbk with a contagbus dis­
ease?

[English]

SHRI KAMAL NATH: Sir. I presume that 
he is referring to the problems in Kanha. I am 
aware of this and we are provbing inocula-
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tion; wa are providing medicinal help; provi­
sion has been made in the Bill for prevention 
of communicable diseases by way of immu­
nisation of live-stock in those areas; we are 
funding for setting up of veterinary units in 
natnnal parks, etc. We shall bok at this 
problem in Kanha.

Sir. once again I wouM like to thank the 
hon. Members for the kind of support they 
have extended to this amendment Bill. There 
has been a rare unanimity and I am thankful 
and grateful to evety one.

SHRI  SARAT  CHANDRA 
PATTANAYAK(Bolangir): Sir. maximum 
number of tribal people are living in the 
Western parts of Orissa like Koraput, 
Kalahandl, Phulwani. Bolangir. etc., I am 
from that area. The State Government has 
built a deer park at Harishankar of Bolangir. 
I woukl request the Central Government and 
the hon. Minister to provkle more money for 
that To check poaching if the Central Gov­
ernment takes a big area there and have a 
national paik. that will be betterforthe people 
of western Orissa. That is my request.

SHRI KAMAL NATH: The problem in 
these areas around natkinal parks and sanc­
tuaries has been felt. We have embarked on 
a very elaborate-eco-development scheme 
for these arem. I shall have a kiok at the 
specific problem tfw Member is mentioning.

MR CHAIRMAN: The question is: 
'That the BBI further to amend the 
WiM Life (Protection) Act. 1972. as 
passed b/ Rajya Sabha. be taken 
into consideratton.*

The moOon was adopted.

liin. CHAIRMAN: The House will now 
taka up dause-by-dause consideration of 
the BW. The question is:
*That clauses 2 to 52 stand part of the 

Bar

The  was adopted.
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Clause 2 to 52 were added to the Bill.

MR. CHAIRMAN: The quest'ion is:

"That daojse 1, the Enacting Formula 
and the long tide stand part ofttw B3L

The motion was adopted.

Clause 1. the Enacting Formula and the 
long Title were added to the BiO.

SHRI KAMAL NATH: Sir. I beg to move:

That the Bill be passed.*

MR. CHAIRMAN: The questton is;

“That the Bill be passed.*

The motion was adopted

16.23 hrs.

CANCELLATION OF GENERAL ELEC­
TIONS IN PUNJAB BILL 

PUNJAB BUDGET 1991-92 —GENERAL 
DISCUSSION 

AND
DEMANDS FOR GRANTS ON ACCOUNT 

(PUNJAB) 1991-92

[Engnsh\
MR. CHAIRMAN: The House wiH now 

take up combined discussion on Cancella- 
tk>n of General Electtons in Punjab Bin. 1991 
General Discusskm on the Punjab Budget, 
and the discussion and voting on Demands 
for Grants on Account (Punjab) for 1991 -92 
for which 31/2 hours have been allotted. The 
Minister may move motk>n for consideratton 
of the Bin.
THE MINISTER OF LAW. JUSTICE 

AND COMPANY AFFAIRS (SHRI K. VUAYA 
BHASKARA REDDY): Sir. I beg to move: 

That the Bill to cancel certain noti­
fications calHng for general elec­
tions in relation to the State of 
Punjab, be taken into oonsMerai- 
ttoa*
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As Hon. Members are aware. Elections 
to the Tenth Lok Sabha and to certain State 
Assemblies were announced in April last. 
The Election Commission, however, after 
taking into account all relevant factors and 
the prevailing drcumstances in the State of 
Punjab and having been satisfied that it was 
not possible to hoki fair and free polls in that 
State on the scheduled dates, extended the 
date of polls twice - first from the original date 
of 20th May. 1991 to 22nd June, 1991 and 
then to 25th September. 1991.

After the announcement of elections, 
large scale killings and massacre of inno­
cent people had taken place. Up to 15 July,
1991, 23 contesting candidates had been 
killed necessitating the countermanding of 
elections in various constituencies in the 
State. Because of postponement of elec­
tions protracted security arrangements for 
the safety of candidates contesting the elec­
tions have become imperative. It is becom­
ing extremely difficult to make such arrange­
ments for a long perbd by depbying para­
military forces who are already under great 
strain as they had been sent to that State 
afterthey had completed strenuous election 
duty in other States. In view of all the afore- 
sakl circumstances and difficulties and also 
to guard against further k>ss of lives of the 
candidates and other innocent persons, it 
has become necessary to cancel the notifi- 
catk>ns calling for general elections in the 
State of Punjab for the present. Elections 
shall be held as soon as congenial atmos­
phere is created for holding free and fair 
elections in Punjab.

1913 (SAKA) Budget, 91-92 Demands 146 
for Grants on Account (Punjab), 91-92 

cive for holding free and fair electtons in the 
State and the Government has been forced 
to take the extraordinary step of canceliatbn 
of elections in Punjab. The Government, 
however, have consklered it proper not to 
assume sweeping powers to cancel an elec­
tion by making amendment to the Statute as 
giving such sweeping powers is fraught with 
grave dangers and may be misused. On the 
other hand. Government has brought this 
Bill as a one time measure to cancel the 
elections only in the State of Punjab in view 
of extraordinary situatbn existing there. It is 
my eamest hope that the Bill will have the 
unanimous support of all sections of the 
House.

Sir. I commend the Bill for the conski- 
eratbn of the House.

MR. CHAIRMAN: Motion moved.

That the Bill to cancel certain notifica­
tions calling for general electbns in re- 
latton to the State of Punjab be taken 
into consideration.”

That the respective sums not exceed­
ing the amounts on Revenue Account 
and Capital Account shown in the third 
column of the Order Paper, be granted 
to the President, out of the Consoli­
dated Fund of the State of Punjab, on 
account, for or towards defraying the 
charges during the year ending on the 
31st day of March. 1992. in respiect of 
the heads of demands entered in the 
second column thereof against De­
mands 1 to 30.*The situatbn in Punjab is still not condu- 

Demands for Grants on Account (Punjab) 1991-92 submitted to the Vote of Lok Sabha

No. of 
Demand

Name of Demand Amount of Demands for Grant on 
Account submitted to the Vote of the 
House (Inclusive of the amount al­
ready voted by the Lok Sabha on 
11th March. 1991).

Revenue Capita! 
Rs. Rs.

1. Agricultural ancT Forests 84.98.94,000 27.53.22.000
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No. Of 
Demand

Name of Demand Amount of Demands for Grant on 
Account submitted to the Vote of the 
House (Indusive of the amount al­
ready voted by the LokSabha on 11th 
H4arch, 1991).

Revenue
Rs.

Capital
Rs.

2. Animal Husbandry and Fisheries 34.94.01.000 1.34.62.000

3. Cooperation 12.76.17.000 54,69,05,000

4. Defence Service Welfare 3.73.86.000 37.50,000

5. Educatbn 4.42.88.48.000 23.43,000

6. Elections 5.01,27.000 ...

7. Excise and Taxation 12.62,82.000 ...

8. Finance 2,20.17.48.000 7,75,72,000

9. Food and Supplies 3,64.96.000 6,71,04,48,000

10. General Administration 14,94.89,000 ...

11. Health and Family Welfare 1,38.9839.000 ...

12. Home Affairs and Justice 1.84.04.07,000 7.50,00.000

13. Industries 10.51.38.000 29.63,25,000

14. Information and Public Relations 4.74.93.000 ...

15. Irrigation and Power 11.34,55,47,000 4,74,31,47,000

16. Labour and Employment 4.98.63.000 ...

17. Local Government. Housing and 
Urban development

15.57.45.000 21,20,81,000

18. Personnel and Administrative Reforms  1.76.25,000 —

19. Planning 2.18.59.36.000. ...

20. Programme Implementatbn 3.00.000 ...

21. Public Works 1.42.01.35.000 75,22,00,000

22. Revenue and Rehabilitation 68.00,51,000 ...
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No. of 
Demand

Name of Demand Amount of Demands for Grant on 
Account submitted to the Vote of the 
House (indusive of the amount al­
ready voted t>y the LokSii>ha on 11th 
March, 1991).

Revenue
Rs.

Capital
Rs.

23. Rural Devetopment and Panchayats 32,42,25.000 ...

24. Science. Technology and Environment 90,90,000 63,42,000

25. Social and Women’s Welfare and 
Welfare of Scheduled Castes and 
Backward Classes

39,60,67,000 4,18,82,000

26. State Legislature 1,82,88,000 ...

27. Technksd Education and 
Industrial Training

28,88,04,000 39,63,000

28. Tourism and Cultural Affairs 1,94,76,000 2,59,50,000

29. Transport 88,88,10,000 22,04,11,000

30. Vigilance 1,78,77,000 ...

Ma CHAIRMAN: Shri Bhogendra Jha 
has tabled and Motions for the above De­
mands for grants. He is not present here. 
Shri M.L. Khurana may speak now.

[Translation]

SHRI MAOAN LAL KHURANA(South 
Delhi): Mr. Chairman, Sir, I am thanl̂ful to 
you for giving me a chance to participate in 
the discussion on the Punjab budget and the 
cancellation of Punjab election.

MR. CHAIRMAN, Sir. I have received 
four pamphlets on the Punjab budget the first 
one is of 3 pages, the second one is of 13 
pages, the third one is of 23 pages and the 
fourth one Is of 55 pages.

16.27 hrs.

lUO RAM SINGH in tiie Chair

Further a speech of one page contain­

ing both the version Hindi and English on 
ead) side of the page has also been re­
ceived by me.

SHRI CHANDRA JEET YADAV 
(Azamgarh): Whose speech it is?

SHRI MADAN LAL KHURANA: This is 
the speech of the Minister of State in the 
Ministry of Finance and it relates to Punjab. 
I am stating all this just to show the serious­
ness of the Government regarding this 
budget. The Administrative details of the 
year 1990-91 must have also been supplied 
to us. It is usually attached with every budget 
There is no account of the last year income 
and expenditure in it. Rrst I thought that this 
particular paper might be missing but 1 came 
to know later on that there was no such 
paper. The previous year's administrative 
report which is very much a a part of the 
budget has also not been made available to 
us. I am pointing out all these shortcomings
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to show that the Government has taken this 
budget very lightly in the same manner as it 
Is taking lightly the problems of Punjab and 
Kashmir.

MR. Chairman, Sir, the details have 
been given in this budget Head-wise instead 
of scheme-wise. The scheme wise details 
can be easily studied. The revise estimate of
1990-91 which includes Punjab Pay Com­
mission also has become meaningless as 
one cannot know these two. separately. The 
revised estimates would have been more 
meaningful if the Punjab Pay Commission 
were attached to it separately.

Sir, thirdly. I would like to say something 
al>out the data given in the budget. There 
was an estimate of Rs. 196.94 crores for the 
Health and Family Welfare in the year 1990-
91. which has been reduced this year to Rs. 
185.38 crores. What does it mean? Is there 
no need of family planning or does the 
Government want more procreation of chil­
dren so that there may be increase in the 
numbers of the terrorists? Family Planning is 
a very important issue but the amount on this 
head has been reduced?

The budget for the Home Affairs, law 
and order etc. is Rs. 259.1 crores this year 
against the previous year's amount of Rs. 
248.94 crores. So there Is an increase of 
only 2.5 per cent in the budget for this year 
but in actual sense there Is a reduction in the 
altotment if we take the price-rise into ac­
count which has increased by 13-14 per cent 
this year.

Further, we take the data of Industry 
and Mining. Last year, it was Rs. 17.52 
crores, which has been reduced to Rs. 
15.71 crores this year. The Government 
always claims that it is giving much weight- 
age to agriculture, but the amount albcated 
for the major and minor irrigatbn under the 
Head of Capital outlay has been reduced to 
Rs. 44.87 crores while it was Rs. 52.01 
crores during the last year. Thus almost in 
every sphere there is a reductkm in this

for Grants on Account (Punjab), 91-92 
year’s albtment against that of the prevbus 
year. For instance, the amount allocated for 
the fk)od-control is Rs. 10 crores against the 
last year amount of Rs. 23 crores, for Art and 
culture Rs.3.3 crores against Rs. 3.6 crores, 
for urban development Rs. 5.75 crores 
against Rs. 9.48 crores, for Housing Rs. 
14.39 crores against Rs. 17.29 crores and 
for public works Rs. 7.15 crores against Rs.
11.81 crores. I am referring to these data in 
order to emphasise as to how lightly this 
budget has been prepared, as a 'Munlm' 
maintains his ledger. No one took trouble to 
give due consideration as to what priority 
should be given to whk:h sut̂ect.

We have been observing this practice 
since long that the President's address to the 
Parliament and the Finance Minister's budget 
speech invariably covers the policies of the 
Government for the next year. The same is 
observed also in case of the Govemor*s 
address to the Vidhan Sabha and the State 
Finance Minister’s budget speech. Though 
there is Governor in Punjab but his Address 
is missing in this Budget. Anyhow the Fi­
nance Minister’s budget speech should 
essentially contain the Government's priori­
ties which is no where in this budget This 
budget does not contain any reference of the 
Former Prime Minister's assurance regard­
ing provkiing employment to one lakh per­
sons every year. Contrarily a ban on the 
recruitment has been Imposed. What hap­
pened to that promise? I wouki like to know 
the reason of his silence over the issue of 
S.Y.L in the entire budget speech. He In 
must have clarified the Govemment's policy 
regarding the S.Y.L for whk:h there had 
been an accord with Shri Longowal. What 
are the reasons of destroying that project 
overwhk:h crores of rupees have been spent? 
The constructbn work is at halt even in that 
part whk:h comes under Haryana. Soil is 
filling again in the canal which was dug after 
spending aores of rupees. Thus crores of 
rupees have gone waste without any use.

WoukJ the hon. Minister be pleased to 
state the House about the Thein Dam proj­
ect. When it is going to be completed? Due 
to centre’s indifferent attitude the Thein Dam
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is not being constructed as rapidly as it 
should be and as a result of this slow process 
the target of supplying Ravi water to Vyas 
and there from toSutlej could not have been 
achieved and the result is that the whole 
water which should have been used for India 
soil making fertile and trees, is being sup­
plied to Pakistan. Not a single word has been 
saki by him regarding that dam as to why it 
is not being completed soon. Though the 
nature provided us water yet our soil is 
thirsty. Due to this reason, today the econ­
omy of Punjab is almost on the verge of 
decay. Once upon a time the per capita 
income in Punjab was much more than the 
other States. Today, most of the industries 
like Rice Mills, woollen and Spinning Mills 
etc. in Punjab are closing. Due to the prevail­
ing situatbn in Punjab, the traders of other 
States do not supply their goods to Punjab 
censing bss to the business there. Besides 
there, a new trend has also emerged that the 
trucks sent to Punjab from other places are 
taken to unknown place. It is said that the 
militants stop these trucks and took them to 
some unknown places. As far as. 1 know 33 
trucks have been bst uptill now. There is 
another side also of the picture. A truck 
owner bokily accepted the challenge and 
went to sell his goods in that state and he 
sold his goods there without any diffbulty. 
Actually, most of the trucks are abducted in 
the midway in the name of terrorists by the 
robbers, fraudulents and the criminals hav­
ing politbal patronage. Hence the traders of 
the other provinces hesitate to send their 
goods to Punjab. All these incklents must be 
investigated through the CBI This is a large 
scale scandal whbh is being committed in 
the name of militants only the CBI enquiry 
can reveal the facts. Vajpayeeji also referred 
to the abductbn of trucks. These incidents 
have been taking place for the last so many 
days. Kidnapping cases have also become 
the usual practbe in Punjab. As per my. 
information. 30-40 kidnapping cases have 
taken place, h Is upto the Government 
whether it denies or verifies the inckients. 
These kidnappings Include the maternal 
cousin of the Punjab Polk:e Chief, Shri D.S. 
Manger, the brother of the Distrfct Magis­
trate of Majitha district. Shri Paramjit Singh
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Gill, the brother of the S.P. of Sangrur. Shri 
S.S. Bhullar. two brothers of the Bombay 
Police Commissioner. Shri Charam Singh 
Azad and a near relative of Shri Sandhu. 
These kindnappings are done by the mili­
tants either for ransom or for the release of 
the colleagues who are in jails. Such inci­
dents are taking place frequently in Punjab.

Now. I would like to say something 
about the cancellatbn of the elections in 
Punjab. The Congress has always treated 
Punjab politrcally. They have seen it in the 
light of the interest of their party only. Nat'ion 
is above the party. But the policy of the 
congress is the party first and the natbn 
aften/vards instead of the country first and 
the party afterwards.

Mr. Chairman. Sir. I would like to point 
out that through this budget the Government 
would be able to strengthen Punjab neither 
from the point of view of security nor eco­
nomy prosperity. There is neither any refer­
ence with regard to the rehabilitatbn of the 
migrants of Punjab nor any mention about 
improving the law and order situation there. 
There is no indicatbn about these problems 
in this budget. I am sorry to state that when­
ever any attempt was made to restore nor­
mally in Punjab though you gave a thought to 
it the Central Government did not show any 
encouragement and retracted and the prob­
lems grew from bad to worse and at history 
stands evidence to it. I wouk) like to cite an 
example. Rajiv-Longowai accord took place. 
Dates were fixed for settlement but till now 
this accord could not be implemented and it 
is lying as it was. It resulted in allegatbn 
against you that you retract from your com­
mitments.

Elections were heki in Punjab and Mr. 
Barnala became Chief Minister. The then 
Prime Minister stated that mother India 
(Bharat Mata) has attained victory. After 
that. hon. Preskient praised Barnala during 
his address. Which is not done in ordinaiy 
course. Four months later In a statement 
made in the House by the then Minister of 
Home Affairs it was stated they the same Mr. 
Barnala was stated the most dishor>est per-
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son whereas four months ago he was com­
pared with Ranjit Singh and his administra­
tion. The same Mr. Barnala was dismissed 
after three months because you had the 
eiectbns of Haryana before you. You wanted 
to win the elections, though you would not. 
Keeping in view the election of Haryana you 
took the step to dismiss the Government of 
Punjab. As a result of it the people of Punjab 
bst their faith on you. Elections for Punjab 
were again declared but that too was post­
poned.

You are cancelling the elections only 
because if the elections are held in time, the 
Congress Party would not participate in it. 
But you have committed a mistake. Now you 
want to set it right from the point of view of 
your own party and bring Congress in the 
race of the electfons. Therefore, you intend 
to cancel the election.

On April 21, an all party meeting was 
hekJ in Chandigarh whrch was attended by 
P.C.C Chief Shri Beant Singh. Members 
bek>nging to the left parties. Members of 
Janata Dal, and by us. All of them decided 
that if had to fight electbn. they would do so 
unitedly and if they were to boycott, they 
wouki do so unitedly. All of them stated to 
fight elections unitedly.

MR. CHAIRMAN; All would either fight 
the electbn or boycott it.

SHRI ATAL BIHAR! VAJPAYEE 
(Lucknow): We would unitedly fight the ter­
rorists. and would not fight ourselves.

SHRI MADAN LAL KHURANA : The 
motto was also to isolate the terrorists. The 
Meeting was heki on April 21 .After taking 
decisbn in the meeting they met the Presi­
dent, the Election Commissbn. The Mem­
bers t>ek>nging to the Cogress party also in 
it and all unitedly state that election should 
be heki in Punjab after June 20.1 am under­
lining it. because electbn was being held all 
over the country. The date for June 20 was 
fixed only because they were to get ade-
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quate time for security arrangements. The 
memorandum given bears the date June 20. 
The other point mentioned therein was that 
the candidates should be provided security. 
These two points were made in it. Had the 
President and the Election Commission 
conceded to these two issues it was sure 
that all the parties would have liked to partbi- 
pate in the election. After the decision taken 
at the Chandigarh meeting, this next meet­
ing was held wish the President and the 
Election Commission. As a result of this 
meeting the date for election in Punjab was 
fixed as June 22 by the Election Commission 
at Instance of the delegation in which Con­
gress was also represented. After it the 
situation took a turn. The Congress High 
Command decided not to participate in the 
election. Thus, they betra the decision the 
meeting which was attended by the Presi­
dent of the P.C.C. and thus boycott the 
elections not withstanding the fact that it was 
decided that in the event of boycotting the 
election they would do so collectively, there­
fore. I want to say that they gave importance 
to their party. Mr. Chairman. Sir. the decision 
for holding election on June 22 was taken 
unanimously by the entire delegatbn, the 
History of which is before you and on the 
20th when the election.............

MR. CHAIRMAN: There are 44 minutes 
for your party, and there are 3 members to 
speak.

SHRI MADAN LAL KHURANA 
take some more time.

I will

MR. CHAIRMAN: I am ready, H others 
do not object..............

SHRI MADAN LAL KHURANA:! would 
speak in brief. You are liberal in giving 
time.........

MR. CHAIRMAN: Three and half hours 
have been f ixed for this debate, out of whbh 
44 minutes have been albtted to your party.

SHR! MADAN LAL KHURANA : My 
submissbn is that by postponing the elec­
tion. the Congress Party took care of its own
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interest, but it did not estimate the extent of 
bss it caused to Punjab. After the decision of 
the Government the Punjab Governor Shri 
Malhotra spol<e out that he fought two wars 
but he never rret with such a humiliation. He 
was betrayed, kept in the dark and was let 
down.

Mr. Chairman, Sir, I want to submit that 
it seems to me that the Akalis may come 
under the pressure of militants and may 
boycott election in Punjab. If they do not fight 
election, this election would become mean­
ingless. Five groups of Akalis were ready to 
participate in the election. It is right that Mr. 
Mannhad suggested regarding referendum 
which could be weeded out at the political 
level but not by making any law. All the five 
Akali Dais and all other parties were taking 
apart in that election. But a day before you 
postponed the election because the Con­
gress was not participating in it. Now if the 
Akalis are Boycotting the election, what will 
be the meaning of the election? There was 
election fraud in Kashmir and the terrorism 
spread there. I feel that is the people of 
Punjab feel that they are being humiliated, 
insulted and are not being relied upon, they 
will react and thus we would be giving an 
opportunity to the militants to raise propa­
ganda against us.

Mr Chairman, Sir, my submission is that 
if one is not invited to a dinner he may feel a 
little about it but if some body has been 
invited and the dinner has been served be­
fore him and he gets ready to enjoy it and 
then at once the dinner is removed before he 
enjoys it. how much he would feel about it, 
this is how Punjab has been treated. After 
the declaration for election such a dish was 
served and when the last date was over and 
when on the day of polling the dish (box) was 
to be enjoyed, it was removed...........

MR. CHAIRMAN: Not a day. after rather 
a day before.............

SHRI MADAN LAL KHURANA : Yes, 
Sir, one day before the vote that was with-

1913 (SAKA) Budget. 91-92 Demands  158 
for Grants on Account (Punjab), 91-92 

drawn from there which caused anger among 
them.

Mr. Chairman, Sir, it appears to me that 
by cancelling the election in Punjab today, 
we are taking it to its earlier position. The 
endeavour for bringing all in the national 
mainstream and the efforts made till now. will 
go in vain.

Mr. Chairman, Sir, I would like to State 
that the beginning has been dangerous 
because when any other party forms a 
Government at the Centre and it finds the 
probability of any other party forming a 
Government in a particular State it can can­
cel the elections due in that State by bringing 
a Bill in the same way. Thus, any election to 
be held in any State can be cancelled. It is a 
dangerous beginning going to take place 
through this Bill. I think this is going to be a 
sign of interrogation in the federal structure 
of our country. I want to say the Congress 
Government is playing a very dangerous 
game.

Mr. Chairman. Sir, it has been men­
tioned in its objects and that it has been 
pointed out here that on account of law and 
order problems the elections in Punjab are 
going to be cancelled. As Mr. George Fern­
andes had rightly stated the other day in the 
House that one Home Minister told* ..that 
the law and order situation in Punjab was 
improving. Now you say today that elections 
are being cancelled there due to the law and 
order problem.

[English]
THE MINISTER OF STATE IN THE 

MINISTRY OF  OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF LAW JUSTICE AD 
COMPANY AFFAIRES (SHRI RANGARA- 
JAN KUMARAMANGALAM): Sir. it is the 
convention of the House that we do not 
mention about the discussion heki in * at­
tached to various Ministries. So I request 
that the words/ be expunged from the pro­
ceedings.

* Not recorded
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[Translathn]

SHRI MADAN LAL KHURANA: Such 
statements have been published in several 
newspapers which I am referring to.On many 
occasions you have given such statements 
which have appeared in many papers.

Ma CHAIRMAN: Mr. Khurana. you are 
pointing out it in your second thougth. Your

words will not be recorded

SHRI MADAN LAL KHURANA(South 
Delhi): Mr. Chairman, Sir, Congress has 
repeated it several times. Now I would like to 
state migrants from Kashmir are living in a 
very distressed condition and are disap­
pointed like the migrants from Punjab it is 
very unfortunate that refugees from Punjab 
and Kashmir have been leading a hillish life 
in Delhi and in other parts of the country for 
the last several years. They are compelled to 
become refugees in their own country. No 
provisbn has been made for them in this 
budget. I wouki like to submit that the Gov­
ernment shouki declare its policy about 
Punjabi migrants at once. But the Govt, has 
neither yet declared its polity, nor it has 
made any provision for them in the budget 
also.

Sir. through you. i want to make a re­
quest that when Minister of Home Affairs or 
any other minister, who replies the debates 
should inform the House specifk:ally as to 
when the Punjab election will be heki whk;h 
are now being cancelled. If you make such 
an announcement in the House, people of 
Punjab will feel consolatbn and peace in 
their mind. If you postpone the Punjab Elec­
tion for an indefinite person, you will face 
hardships in restoring normalcy in Punjab for 
wĥch we are trying and all our efforts, made 
till go ki vain. Our hole functioning will go 
waste and h will have no value. So I would 
like to request the minister that while replying 
to the debate, he should announce straight 
away the exact date for th# Punjab electbn. 
thanks.

lEngUsh]
SHRIPAWAN KUMAR BANSAL(Chan- 

digdfh): Mr. Chairmen, Sir, it is with afeeUng

for Grants on Account (Punjab), 91-92 
of cheerlessness despondency that I also 
rise to speak on the Bill chancelling the 
General Electbns in Punjab and also on the 
Budget here today. Year after year this vital 
function of the State Legislative Assembly 
has been performed by us here and that too 
casually. During the last eight years, the 
State Legislative Assembly within whose 
domain this function legitimately falls has 
had an opportunity to discuss the Budget 
only twk:e.

The framers of the Constitutfon pro­
vided that a Proclamation regarding Presi­
dent’s rule could be extended beyond a 
period of one year only if two specific condi­
tions were fulfilled and those conditbns were 
that of Emergency being there or the Elec­
tion Commissbn's certifying akx)ut its inabil­
ity to hold the elections. Inthecaseof Punjab, 
the Constitutbn has had to be amended as 
many as six times to extend the notrfbatbns 
of October. 1983 and May. 1987. At present 
this outer period stands at five years without 
the two conditions that I have just referred to.

None of us can be proud of this inglori­
ous development, rather an aberration in 
Indian democracy. Today, Punjab continues 
to reel under terrorists vblence. it has con­
tinued to do so for the last ten years. The 
period of ten years is not a small period, even 
in the history of natbns. Sitting here today, 
we cannot imagine the plight of Punjabis. 
The brave hard-working, once exuberent 
people, fun-bving and boisterous the eter­
nal guardians of the natbn*s western border, 
are today broken and a forturn bt

Enough has been spoken about the 
Punjab's conditbn in the past. All of gs have 
termed this problem as a national problem 
from time to time. I think it is veritably so. Its 
r̂rcussbns have been felt in many parts 
of the country, ̂ts adverse Impadk 6n the 
unity and integrity of the country is well- 
known. Alive to this problem, we have al­
ways expressed the desire to have a na­
tional approach to the problem. But I am 
soriy iheA we have never given a dmnee to 
ourselves to coiisider the problem that way, 
shorn of nanow poKticairpartlsan conskiera- 
tions. Sir, over the years,Ixsth k\ arid outskie
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the Pailtament, we have vied with each other 
in apportioning blame, never pausing to in­
trospect. deriving a sort of satisfaction of 
scoring a debating point over each other. Sir, 
hile we have been basldng in this compla­
cency, Punjab has inexorably been sliding 
fathoms in an ocean of chaos.

I was Sony that today the hon. Member, 
Mr. Khurana, who Initiated the debate, though 
dwelt at length on the economic ills of Punjab, 
yet when it came to the political part, he 
again launched a diatribe agaiqst the Con­
gress. I want to avoid doing the same but to 
set the records straight. I want to remind him 
that it is the Congress which has always 
sought others’ cooperation. He referred to 
the RajivGandhi-Longowal Accord. The then 
Congress President, Shri Rajiv Gandhi, 
signed the Accord. It was a bold historic 
dedsbn. Exceptionally peaceful elections 
folbwed that because at that time Rajiv 
Gandhi had said that what mattered for the 
Congress was not a momentary or a transi­
tional victory in one election but what mat­
tered for the Congress was that the light of 
democracy keeps alive in the country.

Sir, Akali Dal came to power. We know 
what happened. It failed to rise to the occa- 
ston, it failed to size up to responsibilities of 
the Government. It was rocked by the inter­
nal dissensbns and there was a vertical 
split. After the split, we still endeavoured to 
give support to Shrl Bamala. Yes, we re­
ferred to his Govemrment in the Presbential 
Address.

17.00 hr*.

We went all out to support the Govern­
ment But the Government lacked the politi­
cal wilt to fight teriorism. I do not want to 
repeat what we have been saying in the past. 
But since that subject was tou<̂, t will 
make a reference to it Some ministers in the 
Bamala Government started courting tenror- 
Ist8« lliere wm a reign of lenror let hose 
onoe îain in the St̂e. A wonderful oppor­
tunity ttiat was provkied to us in the form of 
etoctbro wasmlssed. Why they have faulted 
Is agaki history. The party of Shri Khurana

had been exchanging views and notes with 
the Government. We know as to what rea­
sons and what internal contradbtbns, defi­
ciencies and weaknesses were there in 
Barnala Govemment which led to the non- 
fulfilment of the Award.

The Centre, because of the failings of 
the Barnala Government, had to take action 
In the form of an unpleasant and diffbult 
decision to promulgate the Preskienfs rule. 
The results that fbwed from that actbn were 
again before us. Ail religious places includ­
ing the Golden Temple at Amritsar, the 
sanctum sanctorium of the sikh faith which 
were defiled and desecrated by irreligbns 
use, were freed of impious elements.

MR. CHAIRMAN: Hon. Member, you 
please continue after the statement of the 
Home Minister. Now the Home Minister will 
make a statement regarding the inductbn of 
Army in aid to civil authorities in certain 
distrbts of Assam.

17.02 hrs.

STATEMENT BY MINISTER

Induction of Army in aid to c!vU authori­
ties In certain d stricis of Assam

[English]

THE MINISTER OF HOME AFFAIRS 
(SHRI. S.B. CHAVAN): 1 wish to apprise the 
Hon'ble Members of the House that at the 
request of the Government of Assam, the 
Army is provbing aid to civil authorities in 
certain distrbts of the State.

It may be recalled that Presbent's Rule 
was imposed in the State of Assam on 
27.11.1990 and the State Assembly was 
dissolved. After the dissolutbn of the ninth 
tokSabha, ebctbns were heb to the ParOa- 
irient in the Stateof Assam as elsewhere In 
the country. Simultaneously, electbns were 
also heb to the State Assembly and with the 
con̂itutbn of the new ̂ ate Assembly, aa
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popular Gk)vernment with Shri Hiteswar 
Saikia as Chiaf Minister assumed office on
30.6.1991. The very next day. the ULFA 
kidnapped 14 persons serving the Central 
and State Governments and the ONGC 
including a Russian Mining Engineer.

This incident of kidnapping wasfoilow'ed 
by an escalation in the violent activities such 
as extortion, kidnapping, assault and mur­
der. The State Government made every 
effort to secure the release of the kidnapped 
persons and,even released about 500 ULFA 
activists detained under the TADA. Despite 
this generous gesture on the part of the State 
Government, the ULFA continued to increase 
the demand and pressed for the release of 
several detenus who were facing very seri­
ous charges. The Chief Minister had all the 
time been making efforts to secure the re­
lease of the hostages. Shri Bipul Mahanta. 
former President of the Assam Yuba Chatra 
Parishad and self-proclaimed Convenor of 
the Amnesty lnternatk>nal who mediated on 
this issue, was killed by the ULFA. They also 
killed Shri T.S. Raju. Assistant Executive 
Engineer of the ONGC displaying utter dis­
regard to human life. Earlier, they had killed 
the Russian Mining Engineer who was one 
of the 14 kkinapi:̂ persons.

The Govemment of Assam felt that the 
shuatbn had become very grave. They felt 
that a larger inductton of forces was neces­
sary to deal with the situatbn and. therefore, 
to control the situatbn, bring confbence to 
p̂ ple and to restore law and order, the 
State Government requisitioned Army in aid 
Id dvil authorities to operate against the 
ULFA extremists In the following distrbts;-

(1)  Jorhat

t2)  Dibrugarh

(3)  Tinsukia

(4)  Sibsagar

(5) Nagaon

16) Sonitpur

(7) Golaghat

(8) Dhemaji

(9) North Lakhimpur

The State Government informed the 
Central Government through two wireless 
messages dated 5.9.91 that requisition had 
already been sent to the Sub-area Com­
mander for Army help in aid to civil lauthori- 
ties in the above distrbts. The Chief Minister, 
through his letter dated the 8th September, 
1991 addressed to me, requested that in- 
structbns may be issued for Immediate 
depbyment of Army in ab to civil authorities. 
I discussed the situation in Assam with all the 
MPs from Assam individually and collec­
tively.

It was decided to accept the request of 
the Government and the Chief Minister of 
Assam to provide assistance of Army in ab 
of civil authorities in the specified distrbts of 
Assam. The Army has, accordingly, moved 
in Assam in the above districts and has 
started to assist in operatbns against the 
ULFA.

The Chbf Minister has refenred to the 
links of the ULFA with Bangladesh, Pakistan 
and China. He has informed me that his 
reference is based on the |n|errogatbn ol 
some of the ULFA activists and ̂ me docu­
ments recovered from them. These coun­
tries have denied any such involvemerit.

TheGovt. of Indiaaredeeplyooncemed 
about the continued detentbn of three offi­
cers of Assam Government including and 
IAS offber and four ONGC offbers. I trust 
that they will be released soon and normalcy 
in the State wMlbe restored early to enable us 
to withdraw the Army.
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17.05 hrs.

CANCELLATION OF GENERAL ELEC­
TIONS IN PUNJAB BILL - CONTD.
PUNJAB BUDGET 1991-92-GENERAL 

DISCUSSION 
AND

DEMANDS FOR GRANTS ON ACCOUNT 
(PUNJAB) - CONTD.

[English]

MR. CHAIRMAN; Mr. Bansal. you can 
continue your speech.

SHRIPAWAN KUMAR BANSAL (Chan­
digarh): Mr. Chairman, Sir, referring to the 
conditbns which led to the promulgation of 
President’s Rule in Punjab in 1987, I was 
referring to an aria of optimism and hope that 
pervaded the environment because of the 
clearance of the religious places of all irrelig­
ious elements. But, Sir. something went 
wrong thereafter. Forces inimical to India got 
active again and the unchecked flow of 
sophisticated weapons led to a situation 
where the well-planned and the imagina­
tively executed actbns like Operation Black 
Thunder were frittered away. Ever thereaf­
ter, Sir, a bruised and lacerated Punjab has 
been unable to heal its wounds and it is 
presently on the threshokJ of developing the 
dreaded gangerene.

Sir, there is no ready-made formula 
which anybody couki suggest today for solv­
ing the Punjab problem, but we all agree that 
a beginning has got to be made. In the past, 
all-Party meetings were used to apportion 
blame. Sir, I think tor making a new begin­
ning, we have got to sink all our differences 
now because only then can we save Punjab 
and we can save the country from disintegra­
tion. Sir, I feel a Joint Front has to be consti­
tuted, as Vsypayeeji saki, not to fight amongst 
ourselves, but to fight the forces inimical to 
the country. Sir. I feel the Akalis too can be 
enoourŝed to take up cudgels against ter­
rorism. We have got to appreciate the diffi­
culty. the sltuatk>n In which they buckled 
under pressure and announced the boycott 
of electtons and here, if my interpretatbn of
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the Akali Dal declaratbn is correct, I would 
like to remind Shri Khurana that their ded- 
sk>n was not to boycott any election in the 
future, their decision was to boycott the 
election which was scheduled on 30th Sep­
tember and that also would have led to a very 
difficult situation. Shri Khurana accused the 
Congress of backing out of a decisbn ar­
rived at along with other parties to swim or 
swink together, to either fight electtons to­
gether or boycott elections together. Sir. he 
referred to certain dates. I would only like to 
refresh his memory as to what really tran­
spired or what was the crux of the decision 
arrived at. All parties were unanimous in 
demanding that elections to Punjab should 
be delinked from the rest of the country. That 
demand was made. What did the dovern- 
ment of the day then do? They followed this 
technically, but not in spirit. The electbns in 
the whole of the country were fixed for the 
20th of May. Then, a day was fixed for 
elections in Punjab which may have been a 
month away from that day. But an inordi­
nately bng period of campaigning was given. 
We expressed our concern that fixing of 
such a long time for campaigning would not 
be in the natbnal interest and it woukJ create 
problems. I am sorry that we proved to be 
right on that score. Over 20 candkiates were 
killed in that inordinately long period and 
some candkiates could not dare to come out 
of their houses for campaigning. That was 
the environment which was prevailing there.

[Translation]

SHRI MADAN LAL KHURANA: When 
you went to visit the hon. Preskient. you 
were given the date 21 June or not?

SHRI PAWAN KUMAR BANSAL: When 
the representatives of your party visited the 
honourat>le President, you definitely might 
be knowing the details of the discussbn heki 
with the President and I do not want to go In 
that. But it is a fact that at that time also the

election at this time wouRf not be in the 
natbnal interest t>ecause the atmosphere, 
whbh shouki have been created before 
election, has not been created.
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SHRIKALKA DAS: What decision was 
taken there?

SHRI PAWAN KUMAR BANSAL: You 
are aware of the meetings and the decision 
taken in this regard. We had already saki at 
that very moment that etectbn should be 
delinked and should t>e heki meaningfully. 
{Intenvptions)

[English]

That was the stand the Congress Party 
took. We felt that it was not a prudent step to 
call for elections at that time, because the 
necessary ground work was not done and an 
environment was not aeated where free and 
fair electbns couki be held and where the 
people of Punjab coukI have gone to the 
polling statbns to cast their votes fearlessly. 
That is the essential element for the success 
of any democracy.

Sir. unmindful of our pleas, the Govern­
ment of the day, then, went ahead with the 
elections, and in doing so. they betrayed 
some puerile intransigence, because it was 
a desperate act on their part. While going out 
of the offrce, the Government wanted to 
boast of some imaginary success of having 
called electbns in Punjab. As a result, many 
candidates lost their lives. During this inordi­
nately long perbd of five months, when the 
elections have been postpone a number of 
times, how counter-productive the process 
has been is before us all to see. The Bill 
wh»h has now been introduced, I think, is 
the right step in that directbn. This has been 
opposed on various grounds. I am happy 
today that Mr. Khurana M  not really raise 
constituttonal issues, but at the time of intio- 
ductk)n.itwas8aki8o. I do not want to go into 
that soft of debate, but I do want to submit 
that the Bill Is fully within the powers given to 
the PartiameiH  the ConsUtutton. As has 
been sakJ by tiid hon. Minister while moving 
the Billfortheoonskieratlonof the House, it 
is a one-time measure. It is a specific re- 
spiWis# to an extraordinary situatbn that 
prîals today:̂

for Grants on Account (Punjab), 91-92
There was an optten before the Govern­

ment to amend the Representatton of the 
People's Act. We did not do it because that 
could have been on the statute for all times 
to come and any officer or any authority at 
any given point of time, could have misused 
that provision in the future. We have avokied 
to do that and the Government has come 
before the Parliament urging it to exercise its 
collective will to take a decision to this effect. 
This Bill violates no provision of the Consti- 
tutbn. It runs counter to no decision of Par­
liament such as extension of President's rule 
or fixing a partbular time for hokiing the 
elections.

It has been specifically said in the state­
ment of objects and reasons that the elec­
tions are being postponed for the time being, 
and an effort would be made to hold the 
elections as soon as possible. I also feel that 
we cannot wait for all the time to come. We 
cannot really wait for an ideal situation. We 
cannot wait for complete normalcy to return 
to hold the elections. The new Governor has 
taken over the charge. Certain devebpments 
indicating an improvement of the situation 
are before us.

Fight against terrorism has ben given a 
greater impetus. There is also some percep­
tible change in the attitude of hitherto militant 
groups and the rally held at Chandigarh by 
the All India Sikh Students Federation does 
give us some indication of their desire to 
follow a peaceful political approach. We do 
hope that the new Governor who has just 
occupied Raj Bhavan and the Civil Secretar­
iat, who is a person of experience, would 
soon be able to update himself with the latest 
developments, with the new intricacies and 
take steps to ease the situation and build 
some conf kience in the minds of the people, 
thereby paving way for fresh electbns in the 
State.

I wouki very briefly like to turn to the 
Budgetary proposals. A tong spell of Presi­
dent Preskient's rule uncertain oonditbns in 
Punjab have had an advert impact on tha 
State's economy. I am grateful to Mr. Khur­
ana for his support on that srore. It is cred-
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itabto still that dosphe unsettled oonditbns 
there. Punjab still accounts for sixty per cent 
of the natbn's food kitty. Despite this, the 
Punjab farmers* condition is far from being 
satisfactory. Toil and sweat are ail that the 
Punjab farmers know. Something has got to 
be done to make farming remunerative for 
them.

Punjab pays the prk:e demanded for 
Coal needed for running thermal plants. The 
State exchequer pays for the subsidised 
electrk:ity and the benefit of this goes to 
those States to which the foo.d grains pro­
duced from Punjabgo. 1 do not want to sound 
chauvinistic on this score. But when en­
hanced royalty on coal is demanded and 
granted, I suppose, there Is no reason why 
we have a situation where the people of 
Punjab feel a sense of discrimination being 
meted out to them. And we know, such 
discriminatory feelings give rise to many 
other problems.

Look at the plight of Punjab today. To 
check fissiparous activities and to fight ter­
rorism which is nothing short of a long- 
drawn. undeclared war launched by an un­
friendly neighbour. Punjab has to pay for the 
forces depbyed to check the situation there. 
You cannot compare the situation with the 
request of a State seeking para military 
forces from the Centre to fight the law and 
order problem simplicities. I want to take this 
opportunity to Impress upon the Govern­
ment that the Centre should take on itself to 
bear all the expenditure on deployment and 
management of para military forces in the 
State just like it does in the case of armed 
forces on the borders.

Keeping in view the difficult situation 
through whbh Punjab is passing today, there 
is rather strong case for provkiing additional 
financial assistance to the State so that its 
economy boosts up offering new income- 
generating avenues to the youth, the way­
ward youth can be won back to the national 
mainstream. They will then no longer pro- 
vkie a recruiting source to the terrorists.

With the land hokiings having shrunk
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and farming having reached its peak, there is 
need to expand the industrial base of Punjab. 
I urge upon the Government that counselling 
centres be set up where youth are given all 
assistance, all help to set up small self- 
empbyment generating units and all bans 
etc. are made available without any bureau­
cratic hassles.

Sir. though Punjab has so far been 
leading in power generation, there are now 
signs of alarm visible on this front also. The 
State’s need for electric power is expected to 
go up from 3286 MW in the current year to 
4482 MW in the next five years. The commis­
sioning of the third phases of Gurunanak 
Dev Thermal Plant at Bhatinda and of the 
Ropar Thermal Power Plant has been de­
layed because of lack of resources. I am not 
mentioning the names -of those projects 
because of the time-constraint imposed by 
you. Sir. but the work on varbus other proj­
ects is going on at a snails pace only be­
cause of lack of resources. In the larger 
national interest, the Government should 
help Punjab in this matter because by help­
ing Punjab the country would be helping 
itself.

Sir. economic development is vital for 
the long term solutbn of the Punjab problem. 
The Government’s basic concern must be to 
raise the quality of life of the youth. I have 
already referred to the need to create more 
jobs. But I would also like to emphasise that 
something has got to be done; more alloca­
tions have got to be made for education, 
sports, art and culture.

Before concluding, I woub only very 
briefly refer to the fact that apart from food 
production, a very msyor contrbution whbh 
Punjab has made for the natbnal cause is 
recruitment to the Armed Forces. Punjab 
has had the largest number of serving per­
sonnel who have laid down their lives, who 
have brought gbry to. this country. Today, a 
large numt>er of ex-Servicemen are finding 
themselves bte in Punjab. Therefore, some­
thing has got to be done for their rehabilita­
tion. You have got to take them into confi- 
denoe to fightterrorism there, lam sure, if the
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Government take some concrete measures 
in that direction, we will meet success.

Finally, I have to say that Punjab is a 
land of Gurus, Saints and Seers. It is a living 
testament of history and Ancient Indian his­
tory. Treasures from Archaeobgicai exca­
vations in Punjab do pride to the National 
Museum at New Delhi. But an evil spirit 
seems to have cast its eye on Punjab. I am 
sure that with a concerted effort, we can fight 
that evil spirit so that Punjab regains its 
pristine gbry and this country overcomes a 
seemingly insurmountable problem which 
has defied solutbn all these years.

With these words, I conclude. 

[Translation]

SHRI CHANDRA SHEKHAR (Ballia); 
Mr. Chairman, Sir. the House is considering 
the Punjab problem. I will fail to discharge my 
natbnal responsibility if I do not say few 
words about the questbns raised by some 
members. My opinbn about Punjab is not a 
new one, it has long roots in the past. My 
opinbn is that Punjab problem can not be 
solved with the help of oppressive meas­
ures. \ am also of the opinbn that a blunder 
has been committed from the beginning in 
reafizing the Punjab problem and finding the 
solution thereto. I am sorry that the same is 
being repeated and I am sorry to know that 
a man like Shri Chavan, who is a man of 
experience and who is very well familiar with 
the politbs and national problems has been 
compelled to bring this bill. This was not the 
reason for this compulsion as there was no 
alternative left but the reasonsthis compul- 
sbn was the way In whbh the Election 
Commission has postponed the electbn.

After a bng time I want to say it today 
that in my opinion the dedsbn to postpone 
the electbn is the second serbus national 
Clime after the *Blue Star*. This operation 
has diverted the people of Punjab from the 
m  ̂stream for ever. Mr. Chairman, Sir, 
thbugh you I want to inform this IHouse and
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the country that till the last moment I had 
been emphasising that this blunder must not 
be committed. I rejected very politely the 
advice given to me in this respect by the big 
offbials who hold high posts in the Govt, and 
in the State. The decision was taken sud­
denly when election was to be held within 24 
hours. I came to know through newspapers 
only. One day before I had suggested to wait 
for new Government to come. If you are in a 
hurry, let the same Govt, take the oath and 
they should take the decision.

Mr. Chairman. Sir, A lot of discussion 
usually is held here on the issue of seces- 
sionism. In my opinion, it will not be proper If 
the Govt, wants to enact some law or wants 
to promulgate and ordinance imposing a ban 
on Secessbnists from taking part in elec­
tions. 1 think, this step will prove subkJal. 
Postponement of election will also be an­
other subidal step. I do not want to comment 
on Election Commission. 1 do not want to 
repeat that others have already said. The 
Election Commissbn postponed the elec­
tion at 2.00 A.M. without informing the Govt 
or anybody else so the present Government 
has to bear the moral responsibility of its 
deeds. It is very strange ato how the Electbn 
Commission coub muster so much courage 
as it could postpone the electbns suddenly.

Shri Ataiji is present here and he is a 
witness when Annadurai has delivered a 
speech continuously for one and a half hour 
and the whole House beared it silently. It Is 
another matter that we opposed him and told 
him that their polby, their programmes, their 
thinking are not in natbnal Interest but none 
has demanded to get him out of the House. 
None demanded to seize his citizenship, i 
want to know as to how the Government can 
have the right to seee somebody's citizen­
ship? Each citizen who contests the electbn 
takes oath of the Constitution that he has 
faith in the oonstitutbn and maintain the 
propriety of the Constitutbn. if some of our 
members, who are now in power, thir̂ that 
vblatbn of the constitution is a very serbus 
crime, then I would tike to know as to how 
many Artbles of the constitutbn are still 
being vblated even today. Where is that
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right to equality where Is the right to equal 
treatment with harijans and adivasis in our 
country? Our directive principles, which are 
theguiding principles of our Constitution, are 
being continuously violated. But no Prime 
Minister resigns, no Home Minister resigns, 
none looses his citizenship. When we can 
continue with the Prime Minister who vb- 
lates the Constitution after taking the oath of 
the Constitution, why we cannot contest the 
election after taking the oath of the Constitu­
tion. If it Is changed it will prove a blunder.

Mr. Chairman. Sir. through you. I would 
like to make a request to the honourable 
minister to Home Affairs to think even now 
and not to commit more mistakes in future. 
We have time even now to hold election in 
Punjab. Just now one honourable member 
was saying that economb assistance should 
be provided to Punjab. It was the opinion of 
one hon. Member that you have to try for 
economicdevebpment d Punjab if you want 
to fight with terrorism. I think if ten̂orism is 
going on in Punjab due to lack of economic 
development, it wouki have grown in Bihar. 
Uttar Pradesh and Orissa a k>ng back. 
However economb devebpment shoub take 
place in Punjab. But it is our misfortune that 
we have a little knowledge about the prob­
lems In Punjab. Sir. if we do not want to go 
into the deep of the problems, we can not find 
their solutbn. Hundreds year before Guru 
Nanakdev once sab ”Ek onkar sat nam”. But 
Hindu-Sikhs are fighting there itself in the 
name of religbn. They are killing each other. 
This is the question of sentiments. That is 
why, Ataiji was saying just now that Hindu 
and Sikhas are not fighting, but such senti­
ments are being created. I would like Shri 
Ataljl to think senously as to why these 
sentiments are being created. Hindu society 
was believed to accomodate every one. But 
what happened it today. I have repeated 
several times and It is also written outskJe 
the House "There is only one goal to reach 
the God”. Many of our philosophers sug­
gested varbus ways in this regard but our 
society is getting disintegrated in the name 
of religion. We must hold discussbn about 
it.

Mr. Chairman, Sir, we will have to win
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the hearts of the people of Punjab to solve 
the Punjab problem. We have to remove 
frustratbn and the ill feelings whbh they 
have in their hearts. They think that justbe 
has not been done with them, they have not 
been treated equally. I do not say that all this 
is true, many things may be based on doubts. 
But we are going to strengthen those doubts 
by passing this bill today. Doubts have been 
increased due to the postponement of elec­
tion. If the Government commits mistake of 
passing the another bill or promulgates some 
ordinance, we will definitely bose the people 
of Punjab from us. How can t>ear silently the 
disintegratbn of the country before our eyes. 
Mr. Chairman. Sir. I would like to urge you to 
use the dignity of your post, your powers and 
your honour to guide and direct the Govem- 
ment in proper way. We can not change the 
society by using powers of the authority. To 
change the mentality of the people there, we 
must understand the feelings and sentiments 
of the people. We must try to heal the hearts 
of the people whbh have been hurt. By 
repeatedly asserting our power and influ­
ence. we are just displaying our ineffbiency 
and helplessness. The Punjab problem can 
be solved if we try to unite the people of the 
country with strength and force peaceful 
means I do not want to comment whether 
these electbns would have proved danger­
ous for the country or otherwise. One 
hon.member had commented that the step 
had been taken to achieve cheap popularity 
but it shoub be remembered taken to achieve 
cheap popularity but it shoub be remem­
bered that some people had opposed the 
holding of poll not only in Punjab but in 
Assam also. The people who were respon­
sible for the postponement of poll in Punjab, 
opposed the electbns in Assam also. But 
elections were held in Assam peacefully and 
successfully and people belonging to the 
same party emerged victorious. Mr. Chair­
man, Sir. one shoub admit one's mistakes 
openly and honestly, because we cannot 
construct bright future by repeating the past 
mistakes.

Mr. Chairman, Sir. you shoub not allow 
the Government to repeat the name mis­
takes agab. Therefore.l woub like to re­
quest this house not to pass this Bill.
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farpur) Mr. Chairman. Sir. I would like to 
make a few submissions in respect of .he 
Demands for Grants which have been iak) 
before the House.

Mr. Chairman. Sir, as for the budget 
estimates the Government revenue which 
was Rs. 3779 crore during the last year, has 
now increased by Rs. 1621, this year. But 
the documents supplied to us do not make it 
dear as to where from this money has been 
received. Only this much has been men- 
tuned in the Annual Financial Statement 
that inthe prevkiusyearthe non-tax revenue 
including interest receipts Dividends, Profits 
were the tune of Rs. 60 crore only whereas 
this year it has gone up to Rs. 1439 crore, 
has not lieen mentbned. I am at a loss to 
know the reason for such an enormous in­
crease in the revenue. I have studied all the 
documents minutely but failed to find out a 
single sentence regarding its source. Previ­
ous year It was 60 crore before that year it 
was 74 crore and this year it is 1439 crore?

Secondly, in the statement. Finance 
Minister has submitted that the expenditure 
to be incurred on the revenue account is Rs. 
4355 crore. I think this expenditure is up by 
Rs. 1700croresascomparedtotheprevnus 
year. Last year the expenditure on revenue 
account was Rs. 2662 crores and this year it 
is Rs.43S5 crores. Three documents have 
been supplied to us to provkto information as 
to how this money is proposed to be spent 
k has been reffered to at various places in 
the documents, but I would like to point out 
only two places more specifk»lly.

First, on the page No. 7 of the Annual 
Financial Statement under the heading *. 
Energy’ and subheading *Electricity*, it has 
been saM that 1377crorewouM be spent on 
II. Under the Demands for Grants, it has 
been mentkMted. Under the heading 'S-12' 
GovemmentpioposestospendasumofRs. 
1377ciorasand37 lakh for energy as a non­
plan experafture. The sitiM̂on Is not under- 
f9tandable-fo. 1400 crn»s have been pro- 
tewed from unknown soufces and Rs. 1300 
crores are praposedto be speiM on’electric-
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it/ and that too as a non-plan expenditure 
quota. It is deariy a misuse of funds.

In this way, we fail to understand the 
meaning of the Budget. You are showing 
40% to 50% increase in the income arid 
expenditure. You are showing the Income 
through interest and expenditure You are 
showing the income through interest and 
expenditure Is being shown in the fieki of 
electrk̂ity as a non-plan expenditure, after 
payment of salaries. We want to seek a 
darifcatnn from the Government in this 
regard because I doubt that there is some­
thing wrong in the accounts, I am sorry to say 
that only three and a half hour has been 
altotted for this purpose. It is not your mis­
take because it has been fixed wKh the 
consent of all the members due to shortage 
of time. It also indudestime for debate on the 
situatnn in Punjab. I am satisfied to note that 
the Hon. Minister is present in the House. 
Three days t>ack the Kashmir problem was 
discussed here and that too in a very short 
period. That day the Hon. Home Minister 
was not present in the House. Only Finance 
Minister and his state Minister were present 
though he was feeling very uneasy that day, 
yet his presence in the house must be appre- 
dated. I was disheartened to note the ab­
sence of the Home Minister in the Housethat 
day. Under the Presklent's rule it is the duty 
of the Home Minister to understand and 
answer the problems bi the House. I am 
happy to notethat he is present inthe House.

In the documents it has been stated that 
the legislative Assembly in Punjab was dis­
solved on May 11,1987 and since then a 
period of four and a quarter years have 
passed and no poll couM be hekl in Punjab 
and the proposed elections were also can- 
ceHed. If the Govemment continues its pfes- 
ent attitude, pertî there wouki be no 
representatton of Punjab in Rajya Sdbha 
also and then the whole administratkmwoukl 
have to be run by polioe and bureaucracy. I 
wouki Hke to record my ot̂sctkm on one 
issue. A Parliamentary Committee, not a 
conŝative Committee was constituted for 
dealing wHh the Pur̂ab issue and I mi a 
Member of that Committee. Nowtomonow
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the session is going to be over and the 
Members of that Parliamentary Committee 
were present In Delhi. It would have been 
better if this Budget had been put forth be­
fore that Committee before the commence­
ment of the Budget session. Then It would 
have been possible to hold some detailed 
discussion on it. It would have proved useful 
for the Government. Whatever Shri Chandra 
Shekhar has said in the House I agree with 
his views. Today we want answers to some 
questions, is it not a fact that before the 20th 
of this month when you made an announce­
ment for postponing the election, on the 
19th, the Chief Election Commissioner had 
announced through Radio and T.V.

[English]

About the decision to postpone the poll, 
there will be no change at all. There be no 
change at all in so far as the holding of the 
poll is concerned.

[Translation]

Poll will not be postponed under any 
circumstances. Had Shri T.N. Sheshan not 
made this declaration on the nineteenth? 
Had nottheGovernorof PunjabShri Malhotra 
stated on Radio and Televisbn on the 20th 
that all arrangements have been made for 
the security of ail people and the people 
should cast their votes with courage and 
conviction without any fear. Then on the 
same night at quarter past three the Gover­
nor was awakened and told that the poll had 
been postponed; because the conditbn have 
been deterk>rated. The poll Is postponed 
and everything is off. According to an official 
estimate about one hundred crore rupees 
have been wasted during this process. I had 
been on my electbn campaigne. There was 
no escort with me throughout the whole 
electk)ncampaigne. We started our election 
meeting at 9.00 in the morning â  it ended 
by 1200 hrs In the night. We continued our 
election carr̂>aigh even on the day when 
terrorists slaughtered twenty five rail pas­
sengers. I was In Punjab that day and on the 
next day too. But on that day, the atmos­
phere In Punjab was very tense and we 
oould not undertake the electton campaigne.
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After that we carried out the electton com- 
palgn for the next two days and saw the 
security arrangements there. How many 
policemen and Militarymen were depbyed 
there. We observe all this. The electbns 
were postponed and thus the country suf­
fered a k>ss of rupees hundred crore. We 
want to know what are those circumstances 
which compared the Government to post­
pone the electron when Shri Sheshan had 
declared that the eiectbn will not be post­
poned under any circumstances and the 
Governor had asked the people to cast their 
votes boldly. Moreover, firstly you were not 
partbipating in the election and secondly 
you were forming the Government at the 
Centre and the Prime Minister had only a few 
hours to take oath. How ail this had hap­
pened? It should be made cear in the House.

When the election was postponed pres­
sure was put on the Governor, that he should 
not resign, but he resigned. Many Ex-Mem- 
bers of Parliament bebnging to Congress 
Party and other people met him. The Gover­
nor told them that what was going on was 
wrong and he would not withdraw his resig­
nation. I wrote a letter to General Malhotra, 
the then Governor, in which I mentbned that 
the decision he had taken was right and he 
should remain firm on that. He had tried to 
give affection to the people of Punjab. I wrote 
this letter on 27th June. He sent me a letter 
from Raj Bhawan on 7th July. I don*t want to 
read it all. but will present only a few useful 
points here.

[English]

"In view of what had happened in oon- 
nectbn with the electbns in Punjab, I had no 
other alternative but to submit my resigna­
tion to the Preskient.

How I wish we could have completed 
the electbn process.

It wouM have been a correct step to­
wards solving the>problem of Punjab.*

[Translation]

There were the words of the person
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whom you relied upon so much and ap­
pointed as the Governor of Punjab. I would 
like to know whether the Minister of Home 
Affairs had consulted the Govemor on this 
issue. Did anyone tell you how the situation 
has deteriorated and who is responsible for 
it, because the Chief Electbn Commission 
took the decision within eight to ten hours 
and surprised all of us. I would like to know 
about the role played by the Minister of 
Home Affairs and the Govemment in this 
regard.

Captain Amarinder Singh, the Presi­
dent of the Akali Dal Panthk? has said about 
it in today's issue of "Hindu” and I want that 
the ruling party and the Minister of Home 
Affairs shouki read it and pay attention to it.

lEngffshJ

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): You seem to be to­
tally misconceived. I may inform that this is 
dealt, with by the law Ministry and not by the 
Home Minister.

IT/anslatidn]

SHRIGEORGE FERNANDES: Ithought 
that the Minister of Home Affairs is present 
here, because he is worried about the Punjab 
issue and will say something. I withdraw my 
words. I have no objection if the Minister of 
Law makes statement. Both are present. But 
I have objectbn that I was putting some 
questbns before you...

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Perhaps he wants to go.

SHRI S.B. CHAVAN: I have to leave at 
6P.M

SHRI GEORGE FERNANDES: That is 
way f am Insisting on your reading it because 
ki my opinbn, if is related to the problem of 
{Punjab. It has been mentioned in the paper 
-that with best steps were Intended to be 
taken In a planned way by the Governor in
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Punjab to solve their problems. I shall not 
read it because there is lack of time. Today 
the problem of Punjab has become very 
critk:al and do not know whether any efforts 
are t>eing made to solve the problem. But If 
the situatbn remains like this, it is not pos­
sible to predk:! where it will take us. We have 
seen the scene of terrorism in Punjab very 
cbsely. When we were in power, we met 
every person in the terrorist affected area 
and felt that something can be done to solve 
the problems of the people of Punjab. On the 
basis of my experience. I can say that 50% 
of the terrorism in Punjab has been created 
by the police and bureaucrats. I am ready to 
stand witness for it, anywhere. Such a situ­
ation has been created by the police and 
bureaucrats that there remains status quo. I 
have a letter signed by freedom fighter Shri 
Hansraj Mongia, businessman Shri Nirmal 
Kumar and Subedar Shri Gurdeep Singh 
Barar. The Minister of Home Affairs might 
have also received this letter because it 
relates to an incident in which two children of 
16 to 21 years of age were killed on 27th 
December. It happened at Kukhrana bus 
stop near Ludhiana-the name of the children 
are Boby and Bitto. One of them is a Hindu 
and the other is a Sikh. These two children 
were coming in a car with Shri Satnam 
Singh. First of all their car was checked near 
dairy they were permitted to proceed to­
wards Faridkot. When they reached at the 
bus stop their car was stopped by the police 
with torch light and without any inquiry they 
opened fire at the car. They started crying in 
the car, that we are honest persons, we are 
shopkeepers. Don’t kill us. Then they were 
ordered to come out of the car. They came 
out of the car. The fire continued and the two 
children were shot dead inside the car.

[EngBsh]

MR.CHAIRMAN: What is the authentic- 
ity of this document?

SHRI GEORGE FERNANDES: I am 
prepared to authenticate it.

MR. CHAIRMAN: What is the auttMntic- 
ity of the document to say that the police
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opened fire witl̂ any cause on a vehicle?

SHRI GEORGE FERNANDES: Sir, this 
is an affidavit and I am prepared to authen­
ticate it and isq̂* itontheTabieofthel-louse.

MR. CHAIRMAN: I thought that it is a 
letter but it is an affidaviL

[TransbOon]

SHRI GEORGE FERNANDES: Mr. 
Chairman, Sir, the matter does not end here. 
The poKoe committed brutality and Icilled two 
children and asked Satnam Singh to kneel 
down and come towards them. He was 
treated in such a manner that his turban is 
taken out and he was tied with that. Next day 
in the newsp̂rs a statement on behalf of 
poltoe authorities appear:-

[EngBsh]

Two persons, Bobby and Bharpoor 
Singh. i.e. Bittoo, were killed by mili­
tants the previous night at Kukhrana 
village in Farkikot district.’

ITranslatioî

This is the role of polk». It is not the 
story oftwochikirenonly, lean cite hundreds 
of such examples.

SHRI S.B. CHAVAN: Are you confklent 
that terrorists have not done this in guise of 
poltee? Have you satisfied yourself by mak­
ing inquiry?

SHRI GEORGE FERNANDES: We are 
fully convlnoed. We beUved in this document 
and we are saying this.

Mr. Chairman, Sir, I want to say if the 
Home Minister has ever time to listen to me,
I am ready to dte dozens of cases...

[EngSs/i

MR. CHAIRMAN: I doubt that it is a very 
serious matter and I am sure that the Home 
Minister Is taking due note of it.

SHRI GEORGE FERNANDES: Thank 
you. Sir.

[Translation]

One of the Railway emptoyoes at Ka- 
purthaia was arrested In the same manner 
by the Poikse on the plea that he is a tenorisL 
Afteiwards, the General Manager of Radway 
had to go to the pofioe to save an honest boy 
from harassment Four lakhs of rupees were 
demanded. His relatives woridng in Sn- 
gapore and other countries had to come 
here and mortgaged their land, paperty, etc 
and offered money to the police and got him 
released. Today he is woridng at Kapurthaia. 
We are ready to tell you many such cases. 
We are very much disturbed due to the 
deciston you have taken, the law you want to 
legislate and your intentnn to postpone the 
elections. This law would not be able to 
control the situation. But it will further dete­
riorate the situation in Punjab. That is why 
we are opposing K. We wish an immediate 
declaration of hokJing electnns in Punjab. 
Today you have made us of nowhere. The 
Chief Elections Commissbner postponed 
the electtons whbh were due before 2Sth 
Septemt>er. The electkms can not be heM 
today. But the Presklent's rule woukl be over 
on 11th November. Mr. Chairman, we wouM 
like that the Government shouM dedars 
while bring this law, that the electnns wouU 
be heM in Punjab before 11th November and 
an elected Government wouM be formed in 
Punjab. I am going to conclude after putting 
forward two-three demands only.

1.  WewoukllfcethattheGovemment 
should provkie security to all those 
who were the candklates in the last 
electnns.

2.  TheGovernmernisresponsBilefor 
refundirtg the money spent by the 
people who were the candklates of 
the recognised politKal parties in 
the last elections and it shouU be 
refunded by the Government The 
Government ̂ uM also bear the 
extra expenditure to be made by 
the candkiate or the pditical par-
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* As the speaker subeequently dU not accord the necessary permisston, the document was 
not tmaled as laM on the Table
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ties contesting the Assembly or Lok 
Sabha elections as the ceiling on 
expenses has been fixed by the 
Government

Mr. Chairman. Sir. besidesthis we would 
like to urge upon the Government to initiate 
an action to curb the activities of poUce in 
Punjab Immediately. Pollce-terrorism shouM 
be checked. Mr. Chairman, Sir. I demand 
that severe punishment shouM be given and 
cases shouM be filed against those who 
ware the inotivators of 1984 riots after the 
murder of Smt Indira Gandhi and are mov­
ing in the country with honour and respect 
with police escort. A large number of men- 
women and boys bebnging to Sikh commu­
nity were killed in Delhi and other places of 
the country. The Government should take 
steps in this directnn.

17̂9 hrs.

[SHRISHARAD DIGHE h the Chair\

Same is the case of police. Mr. Chair­
man, Sir, I feel distressed as the Hon. Home 
Minister has left the House before conclud­
ing  speech. Three days ago when the 
discussion on Special Piotection Group was 
going on. I taRwd about Shri Rsjdev Singh. 
The Home Minister ensured us to provkie 
him police protedkm and asked us to send 
Shri Rajdev Singh to see him. I toW that he 
win come tomorrow to see him. He couM not 
meet him at the Home Minister had no time. 
Shri Rtydev Singh want to see the Home 
Minister many a time but no time, was avail­
able with him.

l&OOhra.

The other day when he was given the 
time, he met the Hone. Home Minister, who 
after seeing him Instructed hit private Secre­
tary on telephone to ring up the Police 
ComiirisskMMr as wen as particular persons 
in Puî for making immediate arrange­
ments for the security of Shri Rajdeo Singh 
in Delii as well as in Punjab. But till today
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morning when I had a talk with him. neither 
any security was provkled to him by the 
Police Commisstoner nor he received any 
message from the Police Commisskiner. hie 
himself contacted the Polices Commissnner 
on phone who toM him that he had not 
received any such order/message from the 
Ministry of Home Affairs and the moment he 
gets it he would arrange security for him. 
Therefore. Shri Rajdeo Singh contacted his 
men in Punjab also and enquired about it 
They too replied that they had not received 
any instructionsor message from the Minis­
try of Home Affairs. The Hon. Minister of 
Home Affairs had himself promiMd in this 
House that the security wouU be provided to 
him at once. But as yet it he: r.ot been done.

I demand from the Government and the 
Hon. Home Minister to provkie security to 
him. We are ready to extend all co-opera- 
tions the Government wishes from the oppo­
sition parties on the Punjab issue provided 
an announcement regarding holding elec- 
ttons there is made immediately. If It Is not 
done, then we will vehemently oppose this 
Bill.

[English]

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF UW. JUSTICE AND COMPANY 
AFFAIRS(SHRI  RANGARAJAN 
KUMARAkMNGALAM): Mr. Chainnan. Sir. 
ft is nearing 6 o'ctock, the House will have to 
take a dedston on deckling to sit beyond 6 
o’ctock. It is my proposal. Since some lady 
Members have approached me and spoken 
to me about the discussion on the issue of 
atrocities on Women and they preferred that 
the discusskm which Is stotted for tomorrow 
may be taken up during the next Stoston, 
that being the situat'ion. we couki start the 
discussk>n on International Situatkm tomor­
row at 1 o’ctock. Before that let us take up the 
Electricity Laws (Amendment) BiH. We coukl 
complete the Punjab debate. If possble, 
today itself. Lot us sit up to 8 O'clock and 
complete it if the House is agreeable to this 
proposal, ttien it wouM be good.
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MR. CHAIRMAN: Do you agree with 
this proposal that the time of the House be 
extended up to 8 o'clock?
SHRIMATI SUSEEU GOPALAN 

(Chirayinkil): If we get an early opportunity, 
then we woukJ accept this. That shoukJ be 
granted.

SHRI RANGARAJAN KUMARAMAN- 
GLAM: It wouU be granted.

[Translatkm]

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir, we sat the 
other day upto 12.30. a.m. on the next day 
upto 1.30. a.m. Today again you are asking 
us to sit late.

[Eng«sh]

MR.CHAIRMAN: Shall we take it that 
the time of House t>e extended up to 8 
o’ck>ck7

SEVERAL HON. MEMBERS: Yes.

{lnt»nvptions)

[Translation]

KUMARIUMABHARTI(Kh3̂raho):Mr. 
Chairman, Sir, I wouM like to give an impor­
tant informatton to this House. An hour be­
fore, I received an informatnn on telephone 
while 1 was. at my house that the D.D.A. 
officials had started demolishing a300 years 
oM Hanuman Temple k)cated near Uphaar 
cinema In Green Park/Yusuf Sarai. As the 
news spread people began to assemble 
there. I, myself went there and controlled the 
mob, othenwise the tenson would have in­
creased there.

Mr. Chairman, Sir, I wouU Bteto say to 
any representative  the Government pres­
ent In the House that on the one hand, they 
are passing a Bill for maintaining the status 
quo of all religkHis shrines as was upto 1947 
and on tita Mher hand a300year okl temple, 
which does not create any obstruction In the 
tramc, was being demoSshed. Certainly, If
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this incident is not inquired into thoroughly, 
the tensk>n will aggravate in the whole area 
of Green Park and Yusuf Sarai. And ulti­
mately this tenston will engulf whole Delhi. 
Therefore, it is my request to the Govern­
ment’s representative whoever is present 
here to collect full informatnn and take 
necessary actton immediately in this regard.

[English]

SHRI RANGARAJAN
KUMARAMANGALAM: Mr. Chairman, Sir. 
we will look into the matter.

[Translation]

SHRI KRISHAN DUTT SUL- 
TANPURI (Shimla): Mr. Chairman, Sir. I rise 
to support the resolution regarding the elec­
tions in Punjab and the Punjab Budget. One 
of the reasons of terrorism in Punjab is the 
unempbyment among the Punjab youths I 
would like to say that Punjab is one of the 
best provinces of India, whbh provides food 
grains to the whole country and where the 
per-capita income is the highest. The Reso- 
lutbn for postponement of electbns in Punjab 
has come from the Government and it is 
quite reasonable because the contesting 
candidates though not of the Congress Party 
as it was not participating in the electk>ns, 
were being killed by the tenrorists there. 
There was much terror even in the areas of 
Himachal Pradesh adjourning Punjab. Our 
friend Khurana Saheb has sM that on 20th 
June, this and that had happened and that 
the Government was with Shrl Beant Singh 
and he too was participating in the electk>ns. 
But the conditbn put forward by the Con­
gress Party to restore peace during the elec­
tions was not fulfilled. The candidates con­
testing electk>ns incurred the expenses and 
some of them were killed. This is a serbus 
offence, it can not be tolerated.

Mr. Chairman. Sir, today, the Members 
of the B.J.P. say that the Congress had 
signed the Longowal accord. But I wouki tice 
to say that it was B.J.P. who firstly made an 
agreement with the Akali Dal. In 1977, when 
they formed the Government, Shrl, Prakash
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Singh Badal and Shri Bamala become the 
Ministere in the Goramment. As you know, 
then Bamala took Badal to Punjab where he 
was presented a ‘Saropa*.

Shri Shanta Kumar was the Chief Min­
ister of Himachal Pradesh at that time. He 
was also presented a ‘Saropa’. All knows it 
but you tell us that such acts are done by the 
Congress party to get votes. I claim that no 
other Government can do so much work for 
the p̂ress of Punjab as Congress Party 
has done. Ihe works for devek>pment of 
Punjab done by the Congress party wiH be 
written in goMen letters. Bhakhara Nangal 
dam was constructed which is veiy big dam 
and today it is working to bring prosperity in 
Punjab. It’s foundation was lakl by Pt. 
Jawaharlal Nehru. A raihvay coach factory 
was set i4> at Kapurthala in Punjab whkdi is 
very big and people of Punjab were given 
emptoyment in large number. AH these 
acNevements have t>een made by the 
Congress Party.

Mr. Chairman, Sir, B J.P. men marched 
to Ayodhya.lsaytheyshouM have marched 
towards Punjab, only then they wouM have 
come to know the facts. You shouki have 
maichedfrom Amritsar in PunjabtoAyodhya 
instead of marching from Gujarat to Ayodhy a. 
i think that Hindus and Slihs are brothers. 
They are not fighting with each other. The 
views expressed here are wrong, that there 
is no peace and there is enmity between 
Hindus and Skhs. It is not so. People of 
Punjab are very mature and they are not 
fighting. IbeBeve they will take any stepwith 
wisdom. Our Government desires that this 
budget should be presented In Puryab As- 
sembty and Punjab AssembV shouM pass it 
But it can be done only when normalcy 
prevails there. We need co-operation of aH 
paitieslocreate normalcy. C.P. M.men have 
also woifced hard to maintain peace there. If 
a> parties had come together in maintabiing 
peace in Punjab, as have come togMher 
thiouî united fiont and f CoimnurM and 
, CPJtf. men cooperated, perhaps what is 
> going on ttiera fod«qr wouM not have hap*
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pened. But today vire are not in a positton to 
hokl elections in Punjab. We request the 
Govemment to announce an early eieclbn 
in Punjab so that Govemment of the people 
may be formed and assembly may pass the 
next budget.

Nalagarh and Ropar are adjacent to my 
Constituency, i want to Infonn the Central 
Govemment that we get. 2.7% royalty for 
electrkdty. Punjab has got much côpera- 
tk>n from the people of Himachal Pradesh. 
We get less royalty for the electricity pro­
duced at Bhakhra Dam. Joginder Nagar is a 
big electrbity producing cemre but Himachal 
. Pradesh does not get any share from there. 
When Himachal Pradesh, Punjab, Haryana 
were formed, it was deckled that Himachal 
wouM get 7.19 crore as royalty under an 
agreement between CentralGovemment and 
Himachal Pradesh Government According 
to that agreement, a large amount of money 
is due from Punjab through Central Govem­
ment which shouki be provkled to Himachal 
Pradesh. People of Himachal Pradesh are 
economically weaker due to this reason only. 
Your party has won on the name of Ayodhya 
and your Govemment Is compromising with 
the big industrialists. Many big hydroelectrb- 
Hy schemes have been formulated. All the 
rivers that fk>w through the state have capac­
ity to produce 20 thousand megawatt alec- 
trksity. If these schemes are expanded the 
peôe will be benefited. Ail the devetop- 
ments that has took place is due to Himachal 
Pradesh only, but the people of Himachal 
Pradesh are facing a bt of difficulties. When 
there is heavy rains in Himachal Pradesh, 
many areas of Punjab submergeduetofk>od 
and the people there become homeless.

The provision, for har̂ns and adivasis 
in Punjabbudget, shouki be enhanced. Their 
backl̂ shouM be fulfilled ie the services. 
People shouki be provMedprotectton there. 
Atong with it. those who come from Pakistan, 
for imparting trainuig should be kept under 
sun/ilance. Tod«y, Puiqab is a very small 
area. One day the constituenqr which I rep­
resent was also a part of Pur̂. No ̂nqa- 
thy shouki be shown arilh the people who are 
responsible for eirtremisffl and spreading
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hatred there. Those who aretraKors should 
not be handled liberaly. If we want to keep 
Punjab united, and if we have to hold elec­
tions in Punjab then we all should prepare a 
time bound programme to maintain the unity 
and integrity of this country and election 
should be held accordingly. I request the 
Government to hold the elections in Punjab 
as soon as the situation improves. One of 
our hon’ble members has mentioned that 
officials are very inefficient In Punjab. They 
are not working properly but I want to con­
gratulate those offknals on behatf of myself 
and this House. Those who are working in 
Punjab today know very well that under what 
circumstances they are working. I request 
you to provide them full protection. We should 
not comment on them in any way.

In the end. I support this budget and I 
also supportthe Law Minister’s is proposalto 
cancel the elections. I hope that people of 
Punjab will participate in the electbns and 
will continue their struggle for maintaining 
the integrity and unity of country. I conclude 
with these words.

[English]

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Mr. Chairman. Sir, one of the Bills 
that we are discussing now is cancellation of 
the notifk̂atbn for General Elections in 
Punjab. Sincerely speaking, the elections in 
Punjab wouki have been heki long before, 
but it coukJ not be heki due to the inactivity 
thatthesuocessiveGovemment in the Centre 
had indulged in. Many a time in the past, the 
people had given sufficient indcatbn that 
they favour democratk: process to be re­
stored in Punjab. They had unequivocally 
declared that they are against terrorism; 
they are against those forces who are trying 
to destablise Punjab: they are against those 
evil forces who are killing the innocent people, 
who are molesting the womenhood of our 
country in Punjab; who are extorting money; 
who dre indulging in anti-social activities in 
the name of so-called political objective that 
they have In their mind. Many times in the 
past, we came very near to a solutk>n of the 
Pun̂ problem. I can not foreget that. After
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the Blue Stare Operation, the Central Gov­
ernment couki arrive at an agreement with 
the then leader of Akali Dal. Shri Longowal. 
Rajiv-Longowal Accord was signed. Elec­
tions were heki on the basis of that Accord. 
The terrorists gave call for bycotting the 
electk>ns. But. people in large numbers came, 
took part in the electton, gave a clear verdict 
against the secesstonist activities of the ter­
rorists. Still we couk) not avail ourselves of 
that opportunity. The Government that was 
formed due to the exercise of that demo- 
cratte optbn, that Government did take cer­
tain measures. That Barnala Govemment 
sent police into the Golden Temple to vacate 
the holy place from the occupatbn of terror­
ists. And that Government also faced rough 
treatment from the Govemment at the Centre. 
The Central Government dissolved that 
Government. The moderate Akalis did not 
get an encouragement from the Central 
Government orthe party that ruled the Centre. 
So. many a time in the past, opportunities 
came and we ourselves destroyed them 
there is no doubt that Elections should have 
been held in Punjab. But we. the political 
parties, verbally in this House and else­
where reiterated that Punjab problem is not 
a party problem. It should be conskiered 
above partisan ends. But still we do not try to 
arrive at a consensus about how to create 
confidence in the minds of the people, howto 
develop effective resistance of the people to 
combat terrorism, howtogear uptheadmini- 
stratbn there, on whk:h much depends in 
Punjab. I am very sorry to say that today we 
are discussing the Bill to cancel the notlfka- 
tion for Punjab election but when the deci­
sion to hold the electbns in Punjab was 
taken, it was not taken in fight earnest. The 
people who are fighting in Punjab, those who 
are laying down their lives, who are shedding 
their btood, they were not taken into confi­
dence.

I know my party objected to hoUing 
electk>ns in such casual manner In Punjab. 
We suggested that certain positive meas­
ures shouki be undertaken, lice implementa­
tion of the proviskms of Puî Accord. 
Chandigarh has to go to Punjab. There has 
to be a solutbn for the border dispute. For
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that, a Commission should Im instituted. The 
liver water dispute, we suggested, should t>e 
forwarded to the Supreme Court for adjudi­
cation. We also said that action has to t>e 
taken against those criminals who were 
responsible for initiating the Delhi riots. For 
the crime of two sikhs, three thousand Sikhs 
were butchered in Delhi and elsewhere, but 
nothing happened. H we do not take these 
kind of measures, how are we going to have 
peaceful electnns in Punjab? That is the 
answer that has to be given by Chandra 
Shekhaiji who took part in this debate. It was 
not a'problem of Sam«̂adi Janata party, K 
was not a problem of Congress Party or 
CPI(M) or BJP, it is the problem of all the 
natnnalistic. Patriotic parties. Why could not 
we all come together to express a uniform 
kJea about holding elections? It may be two 
months before or two months later, how 
does it matter? It is a very serious situation in 
Punjab. Why can't all those who are pro- 
India, who are against divisiveness, who are 
against secessionists' conspiracy that is 
going on in Punjab, come together?

I am very sorry that those very parties 
who do not have a single worker to lay down 
life In Punjab, become very active to show 
that they are the great democrats in this 
country. We know, our people go there. On 
26th January at Amritsar, CPI (M) and CPI 
gave acallformobilisatk>n of people, despite 
the bandh call given by the terrorists. Five 
thousand people came there. Not a polbe- 
man was there to give security to those who 
came there. Our people arranged their own 
security. They are the people who have to be 
taken into confklence.

Punjab is not anybody’s party problem. 
Electtons have to be held. I cannot oppose 
the canoeUatkut of the Notif icatk>n but to be 
sincere to the people of Punjab, we have to 
simultanaoû declare another date. When 
the eledipns wiyJbftî. that shoiihi be the 
raspp|wft!4% That is
veqf liepesâ vOilî  be under-
«lood  the people thltt ilta are against 
flMn0 damoeraiie  to the people of
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Punjab. No. I am very sure in my mind that 
only through administrative measures we 
are not going to solve the problem of Punjtd). 
We are very sure about it. We have to taka 
certain measures to revamp the administra­
tion.

Mr. George Fernandes has referred to 
certain things. The same copy I have also 
got. Not doutit, para-military forces are doing 
a laudable job. They are passing through a 
difficult time. It is not ordinary time that they 
are passing through in Punjab. But there 
may be some black sheep who have devel­
oped some vested interests. They may be in 
league with the terrorist elements who are 
going on extorting money and kill somebody. 
They are getting money in their pockets. I do 
not know; it may be so. If we raise our voice 
about the allegatbns of excesses commit­
ted, it is not for condemning the whole police 
force or the para military force that is working 
there. It is only to make it appear to the work! 
and show that what is being done is done 
with a purpose and not to harm the people. 
If there have been some excesses commit­
ted, then actk>n is also being taken against 
them. This is very much necessary.

We have some time on our handsnow. 
On the-llth of November the President's 
njle will expire. We havetosittogethertofind 
a solutton. I mean all the political parties 
should discuss. Can the electnns be hekl 
within this pernd? That is the questton. We 
have to do this exeroise very sincerely. All 
polHk»lpartiesshouMdoit. Idonotwantthat 
somebody must be excluded from electnns 
in Punjab. If that happens, we may getoneor 
two seats more. But, for the electtons in 
Punjab, I want even the Congressparty must 
also-take part. They should also take part. 
They are the ruling party. Why do they not 
takepart in the elections? I coukJpppose IL 
if i do thsrt with a petty and sectarian attitude 
ft) my mindthat since they are not taking pari 
we will get two seats more, then tt is not the 
conskleratkwi tor Punjab. We all have to sk 
together. This is the conditkin that wa are in 
Punjab now.

Despite all the problems they araladng
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in Punjab and despite all the difficulties, the 
people in Punjab are secular. They are not 
fighting each other enmass on communal 
lines. They are carrying on the economic 
activity. We have been told that their contri­
bution to the food production this year has 
been great, compared to the previous years.
It has increased. Life in Punjab is going on 
despite all the attempts to bring it to a halL It 
is this which gives us inspiration. When we 
hear that the tenorists came and attacl(ed a 
particular house and they faced resistance, 
we feel proud. Bt{t, all these instances of 
resistance are not properly highlighted.

Tenthousand peoplefrom Punjab came 
just two or three days ago to Delhi. Menfolk, 
women and children • all have come. They 
are demanding early elections in Punjab. 
You Icindly understand what kind of risks 
which are involved for these people when 
they come here and demand the elections 
and demand the restoratton of peace in 
Punjab. They are raising their voice against 
terrorism. Despite all these risks, they still 
came. But our media failed to highlight this.

What is the role of our electronic media? 
We should be politicking all the time. Since a 
particular party has brought the people, do 
not show them - should this be the attitude. 
This kind of attitude has really harmed us 
and will be harming us in the future also.

I do not want to take much time of this 
House. The unity and integrity of our country 
is at stake in Punjab. Democratic process of 
hokiing electtons must be a contributing factor 
In bringing normalcy in Punjab and strength­
ening the forces who unite and who wouM 
stand for the unity and integrity of the coun­
try. K it is to be so, then we have to take 
certain effective steps on the ground to get 
the oonfklence of the people back. That is 
very much necessary. Nothing can be more 
harmful than Just saying that you are a great 
democrat while acting in an irresponsible 
manrter, announcing the date of electton 
without making the ground ready for that and 
for mobilising all the patriotic forces for fac­
ing the electnn. But again we cannot post­
pone it any morê We have time. Pleasetake
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steps and announce a date and jnobilise 
everybody so that the people are inspired 
and we really give a lethal blow to the con­
spirators who are designing to take Punjab 
away from India. With these words I con­
clude. Thank you.

[Translân]

PROF. PREM DHUMAL (Hamirpur): 
Mr. Chairman, Sir, discusston is going on 
two topkss. The issue of budget does not 
seem as important as the issue of political 
process in Punjab. The'Government is ur- 
ther complicating the situation in Punjab by 
cancelling the electtons. Many candidates 
who were contesting for Lok Sabha and 
State Assembly were killed. Shri Rajdev 
Singh's security has been withdrawn. He 
was a member in the ninth Lok Sabha with 
us. He has not been provided securKy till 
now even after raising this issue in this 
House again and again.

I want to know from the Government 
what reply it would give to those families 
whose members were contesting the elec­
tion and were killed. Who spent money in 
electton compaign. You cancelled the Punjab 
elections at the last moment in the interest of 
your party. Due to some reason your party 
had decided to boycott the Punjab elections 
at that time but when your party got power in 
the centre, you cancelled the elections. You 
sakl that you would define when the condi- 
tk>ns become conducive. When will you take 
it as conducive to hokJ electton in Purijab?

Mr. Chairmem, Sir, through you. I want 
to remind the Government that elections for 
corporatton took place in three big cities, 
Jalandhar, Amritsar and Ludhiana, in the 
month of May. If electmns couM be heW tor 
corporatkm, why the electkm can not be 
hekl for State Assembly and Lok Sabha. So 
I request you to take it as granted that our 
party will support your proposal only H you 
announce a particular date for hokiing ela(̂ 
4ons in Punjab. As the hon. Member Safud- 
din Sahab has saM-Prepktent rule is emfing 
on 11th November. On each occasion, 
whenever proposal was brought to extend
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the president is rule fai Punjab, it was ap- 
pealad to extend it for the last time, we will 
hold election next time and democratic pro­
cedure win take place when you used to sit 
on this side, you used to ask very loudly 
about hokiing the electons in Punjab and 
now when you have got a chance, you are 
denying it So you please announce a fixed 
date for the Punjab electtons. Only then we 
will support your bill. What signal do you 
want to convey to the people by cancelling 
the eiedbns? You sakl that

lEngBsH

It is only one time measure who will 
befieve? Whenever the President rule in 
Punjab, it was always said, it was only a one 
time measure, next time there will be a 
democratically elected Government in the 
State.

[TtanslaUon]

And the Minister of Home Affairs comes 
after 6 months by t>earin9 a long face for the 
extensbn of President’s rule for another six 
months. So none will believe you. what you 
are doing in Punjab today is a wrong prac- 
tiee. Tomorrow, you may be out of power, 
other party may oome in the power, they may 
say at any time that the conditions are not 
favourable and they can say it for any state 
and thus that party may try to postpone the 

electbns. So you will be establishing a wrong 
precedent. Therefore, it will be proper if you 
chaHc out a time-bound programme for 
Punjab.

Mr. Chairman, Sir, 1 agree with Shri 
George Fernandes who said that according 
to the figures available. Rs. 100 crore had 
already t>een spent on the Punjab election 
befoie they were called off. The electbns 
were due in June and par̂-military forces 
from all over the country were sent to initiate 
the election process there. Since the elec­
tions had been completed all over the coun­
try, a laige amount of money was spent in 
movement of those forces from different
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parts of the country to Punjab. Has anybody 
kept an account of the money spent in this
regard?

Another important matter which I want 
to raise is that you should distinguish k>e- 
tween the militant activities and other crimes 
in Punjab. The hon. Minister of Home Affairs 
is not present here, the hon. Minister of l̂ w 
is, of course, present in the House. I want 
that you may ask him to kx>k into the record 
of crimes committed during the last few 
years in Punjab. Whenever any crime is 
committed there, it is treated to be an act of 
militants. Quarrels and murders partk:ularly 
due to land disputes used to be a common 
feature in Punjab in the past also. What 
happens today is that every crime is seen as 
an act of militants and no investigation is 
made Into it. Therefore, these two different 
types of crimes should be distinguished and 
properly accounted for. Investigations shouki 
be made into the cases where police are 
alleged to be in collusbn with the criminals. 
The President’s rule is sakl to be a sort of 
heyday for the bureaucrats. It is a fact that 
the people manning the administration are 
working there in very trying conditions. I 
admit it. Butcorruptbn is also rampant. Due 
to such corruption, some vested interests do 
not want elections there. You shouki look 
into this aspect also t>ecause it is not the 
bureaucracy that is ultimately responsible to 
the people.

I want to draw your attentbn to one 
more thing. In Punjab small industries have 
a tremendous contributbn to curb terrorism. 
People get empbyment in such industries. 
But today they are facing economb crisis. 
They do not get raw material on credit They 
purchase it on cash payment but they have 
to sell their products to the outsbe buyers on 
credit. Therefore, the small industries shouki 
be given more facilities. Spedat facilities 
should be given to small industries In three 
border districts of Ferozepur, Gurdaspur and 
Amritsar. These facilities should be piovkJed 
in Jalandhar and Ludhiana also, because 
there is hardly any area m Punjab whbh Is 
unaffected from terrorism. Therefore, small 
industries shoub be given special facilfties 
throughout the State.



I would like to reiterate one more thing 
which I have been mentioning repeatedly. 
Tĥ youths of Punjab. Haryana, Himachal 
and Jammu are fond of arms. If you could 
take a glance over the history, you will find 
that the majority of persons recruited in the 
army comefrom Punjab, Haryana, Himachal 
Pradesh and Jammu. The Central Govern­
ment has amended the rules governing the 
recruitment of youths in the army. Thereby 
making the recruitment proportbnate to the 
populatbn of the State. As a result thereof, 
recruitment in the army and para-military 
forces from these small states has decreased 
sharply. This is turn has led to increase in 
unempbyment there. When you do not give 
arms for the security of the nation to those 
who are fond of them, certain other forces 
arm them to commit wrong acts. This has 
further aggravated the problem. I suggest 
you to make a provision in the budget to 
recruit youths in the army and para-military 
forces from Punjab In the same proportion as 
in the past. Otherwise the terrorists are giv­
ing money to them and hiring them. You pay 
them Rs. 1000 a month whereas the terror­
ists recruft them on a monthly salary of Rs. 
5000.

if you recruit them in the army and para­
military forces they wouki take gp arms 
against enemies. If you fail to cope up with 
their aspirations, they would get their arms 
from the terrorists and use them against you. 
Therefore, the most signifk:ant thing is to 
encourage small industry in Punjab. There is 
a song in Punjabi, i>harti ho jana ukde nahin 
khana” whbh means that it is better to be 
recruited in the army than to live on alms. 
Thus, every school boy in the State thinks 
that he will ultimately have to join the army. 
Since you reduced the numîer of persons 
from Punjab to l̂e recruited in the army, 
terrorism has escalated.

1 still see a silver lining there because 
there is no communal tensbn there. There is 
no feeling of Hinduism or Sikhism, though 
attempts were made at some place to disturb 
amity between Hindus and Sikhs and incite 
fellings against each other. If still there is 
unity or cordiaiity in them, the Government
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must come forward to capitalize on this 
opportunity and channelise the same prop­
erly. Workers of every politbal party are 
being killed there. Those who are fighting for 
the cause of the country and speak of na­
tional Interest, are attacked by the terrorists. 
Yet the majority of the people are ready to 
work for the cause of the country. I, there­
fore, wouki like to suggest you to recruit the 
persons from Punjab in the army and para­
military forces. At the same tome I would 
urge the hon. Minister that if he wants the Bill 
to be passed and declaratbn of elections 
nullified, the date for the forthcoming elec­
tions must be announced forthwith.

SHRIBHOGENDRA JHA(Madhubani): 
Mr. Chairman. Sir. earlier also we had dis­
cussed the Punjab problem. Right now, we 
are discussing the Bill regarding cancella­
tion of elections announced earlier as well as 
the Punjab Budget.  Mr. Chairman, Sir. 
keeping in view the situatbn prevailing in 
Punjab. We had supported the caoncella- 
tion of electbns in Punjab. We dkl so be­
cause we had no other optbn. Mr. Chair­
man. Sir. democracy has may drawbacks. 
But one of its merits is that ft is in ftself a 
panacea.  There was a time when the 
Communist Party was under ban and we 
could not even imagine to partbipate in 
elections in the capftalistb set up. Whenever 
we talked on these lines, we met wfth stiff 
opposftion wfthin the Party. But when we 
decided to partbipate in the Democratic 
system in 1952. Shri Ravi Narayan Reddy 
won electbns from 4 places even though he 
was in the hiding and our party continuted to 
be unlawful. He died recently. Now we 
struggle for our rights In this system. There­
fore. to prevent somebody from contesting 
an electbn on the suspbion of being a 
Khalistani. tenrorist, disruptive agent, will be 
a very harsh step and will amount to a cruel 
injustbe against democracy. Someone may 
like to come and speak here. If anyone does 
so. he will be heard. He will come across the 
actual sftuatbn here. It will be a period of 
transftbn. Thus stepping into the troubled 
waters will not be proper. If we snatch away 
others rights, we too may meet the same 
fate. The happenings in the worid stand
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testimony to this fact. What happened in the 
Soviet Union recently? When democracy 
was advocated a bit too strongly, its very 
purpose received a big jolt with the result 
that they have started realising that such a 
gamble was not worth playing.

Mr. Chainnan, Sir, manifestation of this 
problem is the result of an attacit on democ­
racy when Shri. Darbara Singh was the Chief 
Minister. He was out and out anon-commu­
nal and a freedom fighter. But due to the 
inner factionalism in the Congress Party, he 
was disrnissed though he enjoyed huge 
mŝrity in the Vidhan Sabha. The fate that 
befell the legislature of Punjab is no more a 
secret Moreover, It was the Centre which 
started disruptive and destabilizing process. 
As a result of the inner factionalism in the 
Congress Party, the geographic and political 
fanportance of Punjab was lost sight of. 
Therefore, a chain of events followed. The 
hon. Member, Shri George Femandes said 
that the Governor who was sent there to hold 
elections, recommended to postpone the 
election at the eleventh hour. In past, during 
the discussion on Punjab in the House, the 
galleries used to be packed. Today, I have 
come to know that people are no more 
interested in it nor have they faith in us. To 
postpone election at the last moment is 
wrong. This caused avoidable destruction 
as their demands are geniune. The depend­
ents of the victims were to be given compen­
sation.  Has the Government leamt any 
lesson and does it admit that it has commit­
ted a crime? The Government of India 
should regret that it will not be the adequate 
oompensatton. ttmusLthinkforawhile. It is 
ralated with future. The people there should 
be convinced that this Government will fuHH 
its commitments. But the people of Punjab 
wW hardly beTieve it In Auch circumstances, 
I support this Bill with some resenrations.

Thera is no other wt̂out. We are not 
pitting It as a preconditton. Our BJ.P. 
coleagues have stated that yoo shouM 
•nnounoeihe nmt schedule of elections, f 
Itw schodulMl election Is poslpoMki, it wM

hr Grants on Account (Pur̂ab), 91-92 
be dangerous. There is still danger ahead. 
Still lives are being lost. People have sacri­
ficed their lives for the sake of Independence 
and democracy. Elections were held peace­
fully in Assam. The postponement of elec­
tions has resuKed in further spurt in killings. 
In such circumstances, the fresh schedule 
should be announced. If the Minister of Law 
is not in a position to announce it, the Cabinet 
should do it. This has to be done sooner or 
later. So let it be done right now os that we 
do not have to repeat the exercise of extend­
ing the President's rule in Punjab in the next 
sessbn.  Before November, the date of 
election shoukJ be fixed so that we are able 
to contest elections. Despite the vitiated 
atmosphere in Punjab, I happened to attend 
many meetints there. It is very risky to attend 
meetings in Punjab. It is a matter of great 
pride for the country that a large number of 
Communists in Punjab have laid down their 
lives and become martyrs. About 250 of 
them have attained martyrdom for the unity 
of the country. The previous martyrdom has 
its own importance. The Communists have 
become a team of martyrs for the unity of 
Punjab. Red Flag has become the flag of 
martyrs for unity and saaifk» for the coun­
try.  In The name of all those martyrs, I 
request this Govemment to take steps against 
communafism. The people whose mother 
tongue is Punjabi but are non-Sikhs, are 
asked to learn Hindi. All this started in 1951 
after Independence. Does h enhance the 
dignity of Hindi? If they encourage oommu- 
nalism, theirlanguage becomes Punjabi, but 
many Sikhs assert that their mother tongue 
Is Hindi. It helps the protagonists of Khalis- 
tan to spread their propaganda. This Is 
happening even today. We link language 
with oommunaiism. What name should be 
given to Khallstani communalism? Indian 
oommunaiism is not Hindu faUgkm. But 
some of our cdleagues are bent upon turn­
ing It into a r̂ i6n...<*i(e(n4rt«iMM).„

SHRI RAJVEER SINGM (Aonla): Your 
misundarstanding has bean femovad. 
Thanksforft.

SHRI BHOGENDRA JHA: I ihag not 
raplytoiL Whalherlhavemisundef̂landing
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ornoL You may give thanks but do not give 
It a religious cobur. However, giving tlianlcs 
is better than abusing.

Similarly many things are essential for 
us. As I have already stated that it is not like 
a fight between two soldiers. In it innocent 
and honest people have been misled. They 
believe that if Babri MasjM is demolished in 
Ayodhya then what will be the fate of the 
Gurudwara of Patna  Will that also be 
demolished. {Interruption̂

PROF. PREM DHUMAL: You are devi­
ating from the issue.

SHRI. BHOGENDRA JHA: Please Hs- 
ten. they think that if the mosque of Ayodhya 
is demolished, the Gurudwara of Patna will 
also be demolished. I want to mention about 
it because when talk of demolishing temple, 
mosque and Gurudwara here it has a reao- 
tton on the other side...(/ntem{p(K>ns)... 
Please have patience. I request you to listen 
to me. I went Amritsar and addressed a 
meeting at Putaligarh. There I also met 
same supporters of Khalistan. I told them 
that if they want Khalistan them what will 
happen to Patna Sahib. WhereGuruGobind 
Singh, the founder of Khalsa Panth was 
bom. It is the first gurudwara of the worM. 
Will you leave that? If you want to take that 
gurudwara within Khalistan then you will 
have to extend Khalistan upon Bihar. So tell 
us what will you do? Then, I ask them what 
they will do about the Gurudwara of Nanded 
where Guru Gobind Singh had died, and 
wherefrom our Minister of Home Affairs, 
comes who is not present here, at the 
moment It is the fifth gurudwara of the 
worM. The name of Khalistan will not be 
meaningful without Nanded and if you want 
to extend Khalistan up to Nanded. then you 
fwve to carry fight upto the border of Karna­
taka. tf there is any conf8ct between us, we 
can resolve that by oegotiation. Attheendof 
the meeting when I was coming out four or 
five.Khalistani youth who were taking tea 
eutsfaJe who dkl not recognise me said dur< 
ing thefr conmraatton thst I had created a 
commotton in their mind by disclosing these 
factt tothem. They abused me also which
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proved that they found some truth in my 
words.

That is why I say that there are many 
such people who are smugglers, criminals, 
there are others who betong to such gangs 
who make attacks on the pubKc and save 
themselves from our security police by pay­
ing hush money and mislead the people. 
Thosepeople shouMbektontifiedandshoukl 
be dealt with properly. So I again stress that 
the main solution to the Punjab issue is not 
the depk>yment of Arniy but it is political and 
involves intelligence and intelligency im­
provements. I have visited there many times 
and found that the intelligence service has 
become very ineffective. It cant distinguish 
between real and unreal, right and wrong, 
who wants to unite and who wants to disin­
tegrate the country and who can create 
distrubances to preserve their professnn. 
Some murder takes place and our Reserve 
force para military force and military reach 
there and start firing, those who opened fire 
in the village has fled away and those who 
were innocent were killed. It is defaming us, 
our country and our constitutkm. My sut>- 
mission is that T.V., radk> and the newspa­
pers should not give fillip to this aspect. 
Many of our friends betonging to Congress 
and Shri. Saffuddin saM that recently a big 
processfon with red flags was taken out in 
Delhi, Patna and Amritsar. Such a situatton 
should not be placed before the country....

MR. CHAIRMAN: Please conclude.

SHRI BHOGENDRA JHA: T.V. radio 
and Press do not highlight the efforts being 
made for stabling unity in the country, they 
only give prominence to thekillings in Punjab. 
Tltere Is an old saying that when adog t>ites 
a man, it does not become a news, but when 
a man bites a dog ft becomes a news which 
proves harmful to us. ft is dear that there is 
a foreign hand behind what is happening In 
Punjab and there is aneed to take firm steps 
In this regard. Political process should be 
initiated there. Mrs. Indira Gamttti was as­
sassinated so a wave of anger was natural, 
but what had happened in the riots oil984 in 
Delhi and other places, I wSI die an exan̂
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in that report.

Mr. Chairman Shr, I was in Darbhanga 
A procession of lord Hanuman's statue was 
talcen out titere.  There was nobody in 
Miizapur to chedc the people from replacing 
agurudwarabyaHanumantemple. people 
were already irritated. The population of 
SMi is less there. Moreover, they were not 
in a position to face them, therefore we 
interfered...

MR CHAIRMAN: Please come to the 
point Your time is over..

SHRI BHOGENDRA JHA: I shall con­
clude my speech wheneveryou will ask for it 
When we interfered the crowd left the statue 
of Lord Hanuman and ran away. The statue 
was i(ept for six month in the police station 
but nobody comes to daim it. We made an 
anmuncement that the owner of the statue 
should come forward and talte that away.

SEVERAL HON.MEMBERS; Where?

SHRI BHOGENDRA JHA:  In 
Daibhanga and in Mirzapur. Mr. Chairman 
Sir. the point is that the accused of the 
itaiings in Delhi during 1984 riots should be 
punished and in PilibhiL.

MR. CHAIRMAN: Your time is over.

SHRI BHOGENDRA JHA: Just a min­
ute Sir. strict action should be taken for 
Pafchit incident. I wish that the Government 
should constitute an all party advisory com­
mittee at state level for Punjab and that 
should go to the fower levels. Ti:a parties 
which are ready to save the nation and 
PlMljab should constitute that committee, so 
Ihii a check could be placed over the arbi- 
traiy attitude of the bureaucrates. Mr. Chair­
man Sir. whan I was about to speak. I 
racaivad a letter.

lyn. CHAff«ylAN: Now, pleace leave it.

^1 BHOGENDRA JHA: ft is impor-
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tant. The D.I.G. of Ferozepur range tooktwo 
sons of Pritam Singh from his house in 
village Malhot and shot them. This rumour 
was ̂read that they were related to the 
terrorists. Then insp̂ or of Malhot poHce 
statkm is not ready to commit orally or in 
wrtting that there was a f ued between a land 
tord and aZamindar and DIG acoompfished 
thetask. In this way on the one hand people 
are being made against us and our country 
and on the other hand killings are being 
continued. Therefore the constitutton of an 
all party committee shoukJ be started at once 
and at all levels. Hon.Minister shouM an­
nounce it in this budget and assurance shoukl 
be given that the election will not be post­
poned again and will be completed within the 
fixed perkxi. In the constitutnn it is stated 
that we will hokJ the electbn even at the cost 
of our lives. As we sacrifice our lives for the 
nation similarly we will sacrifice our lives for 
the electbn. With these words I conclude my 
speech and support the Bill hoping that the 
Government will hold election at the eeu’HesL

1̂>.00hrs.

[EngBsHi

MR. CHAIRMAN: Shri Reddaiah to 
speak.

SHRI. K.P. REDDAIAH YADAV (Ma- 
chhlv>atnam); Mr. Chairman Sir, I wouM llw 
to speak in Telugu.

Sirrflormally in public meetings senbr 
leaders wouM be given a chance in the end 
and junmrs speak in the twginning. But hare 
the traditton is reversed, sentors are called to 
speak first and juniors last. Here also wa 
coukf be called in the beginning and afl the 
sentor leaders may be given the chance at 
the end.

I opposê speeding from my party, the 
postponement of electtons to Punjab.

ITrambakMi

*Sir« my submisston to the Hon. Chair* 
man is that normalty in public meetings senior

* Tianclatkm of the speech originally delivered in Telugu.



205 CanceHaSon ofGanmd BHAORA 25.
Bactkms k> Punjti> BM Punjab 

leaden are given chance in the last Junior 
leaders speak first

HON. CHAIRMAN: Your patty has got 
5 minutes.

SHRI. K.P. REDDAIAH: The tradition 
has been reversed here. You called the 
junior leaders first and the senior leaders in 
the last.

Sir, we, the Members of Telugu Desam 
Party oppose the postponement of elections 
in Punjab.

Sir, Hon*ble Members who have partici­
pated in the discussion have already cov­
ered a lot of ground.

Sir, the discussion should not be con­
fined to the only point, whether the elections 
should be held in Purqab or it should be 
postponed indefinitely. In 1991, electnns 
ivere held throughout the country. The re­
turn of the Congress has proved omenious 
to the people of Punjab. Congress retumed 
to power at a time when the people had lost 
their faith in the Congress party and its 
GovemmenL It is unfortunate, notonlytothe 
people of Punjab, but to the entire country as 
weH. Immediatelyaftertheirretumtopower, 
even before assuming power.they cancelled 
in elections in Punjab. They once again 
displayed their characteristic short sight- 
edness, ctookedess and their seifishness 
beyond any doubt The Prime Minister has 
taken oath at 12.50 P.M. Miniutes before the 
oath taking ceremony, the Congress gov­
ernment order the postponement of elec­
tions in Punjab. The Congress culture of 
•(Oppression of democracy, norrow minded­
ness, their preference of the party of the 
natkm were once again made known to the 
world by the dedaratkm of the postpone­
ment of electk)ns. Sir, the people in punjab 
are being projected as antinatkxiai, anti- 
sodals and tenorists. This sweeping remark 

Is being made against them time and again. 
What can be mors far from truth than this 
statement Skhs belive in the unfty and 
MBrl̂ of the nation. They made the su- 
pram* SacfWce for the sake of the nation. .
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History is replete with their heroic deeds in 
saving the national from external aggres­
sions. They feel proud to daim themselves 
as the citizens of this gtorfous land. There is 
not even a single instance «vhich can prove 
that the eittire Sikh Community b anti-na- 
tonal. They are not interested In secesskHi- 
ism. It is the Congress Party which is solely 
responsible for this sorry state of affairs in 
the country. Beitthenaxalismin Andhraor 
terrorism in Punjab, it is the Congress culture 
and the Congress rule which are solely re- 
sponsble for it Disgusted with the tong 
congress rule, the disperate youth in Andhra 
have taken up arms to fight the sodai injus- 
tk». Similar is the situation in Punjab. The 
Sikh youth never wanted to secede from the 
country. In their heart of hearts they do not 
entertain any Uea of separatism. Actuafly, 
they neverfought or fighting for an independ­
ent Khalistan. As a matter of fact, they are 
fighting against injustice perpetrated on them. 
They were denied to rule their own state. 
They were not given any opportunity, sir, 
only this morning, one Hon. Member bekxig- 
ing to CPI-M, had been pleading with the 
Hon. Speaker to give a chance to speak. 
When it was denied to him, as there were 
several other members who too wanted to 
speak, the Hon.Speaker asked him to res­
ume his seat. The agitated Memt>erwenton 
aiguinghiscasewiththechair. But,oncetlie 
Hon.Speakergave him the chance to speak, 
every thing was calm and quiet The Mem­
ber thanked the Hon. Speaker profusely for 
his gesture. This one incklent makes one 
thing very clear that when the opportunity is 
given to the people there will no more be any 
tenston. In politics srt national level too, the 
same approach shouU be adopted. Iwantto 
ask the Congress government at the centre, 
as to how tong are they going to deny the 
constitutional rights to the patriotic Sikh 
brothers who made the supreme sacriRoe for 
thenatton? How tong are tĥ going to deny 
their legitimate right given under the Consti- 
tutton, to the people of Punjab to chose their. 
ownGovt? Howcananyoneintheooufttiy 
forget their herok: deeds? Bhagat Singh 
continues to be a source of patriotism in this 
oountiy even to this dâ. During 1965 war 
wfth Pakistan, thousandsofShhs shed their
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blood to protact our belov«d mother laid. 
Even th« women and children in the border 
areas formed a second line of defence to 
protectthe country. Theyofferedfoodetc.to 
the fighting soldiers. Yet. forgetting this fact, 
the Govemment has chosen to derive them 
of their t>aslc right to elect their own govern­
ment town the state administration. Howls 
that they are being branded as antinationals 
day in and day out? Who is the anti-na­
tional? Is it not the Congress which looted 
the country and brought the country to such 
a pass through BCCI and Multi Nationals? 
Notonly that they did not allow any system to 
take roots. They did not altow any party to 
emerge as an altemative to the Congress. 
Theircrooi(ed and cunning politics destroyed 
everysystem. There is nothing wrong in the 
politics. But to introduce it where it is detri­
mental to the growth of democracy is ab- 
horable. Let the Congress rule the country a 
hundred years more. I have no objection. 
But they should not resort to petty politics 
and destroy the foundations of democracy. 
They should not destabilise the country by 
their politics and actions. Sir, D.M.K. under 
the leadership of veterans lice Anna Durari 
and Naicker, agitated for Dravklastan for 
sometime. Electtons were not heki in the 
State during that time.  Pandtt Nehnj's 
Government, denied them the electnns, 
saying that they were agitating foraseparate 
country. Later on DMK party spOt, thanks to 
the manoeuvres of Congress men. Nowthe 
same Congress Party has alliance with 
AIADMK wirich is an offshoot of the DMK 
party. That is how they managed to remain 
inpcNm. They dkl not allow any alternative 
toemeiga. Sir. ini983. ShriN.T. Rama Rao, 
our batoved leader founded Tehigu Desafn 
in Andhra Pradesh. He was voted to power 
wlh a thumping m<yotity. An alternative to 
Congnaa rule emerged in Andhra. In aH

The Con­
gress, wIM couU not withstand the emer­
gence of SM N.T. Rama Rao was at the 
game again to divfcia the Telugu Desam. 
Tĥ  auooeeded in their attempt and ̂  
Teĥ Dasam was tfvided Into two Teiî 
Peaaih(NadandlaBhaskarRao, andTehigu
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Desam (N.T.R.). This is the true colour of 
CongresscuRure. SImilariyatNattonallevel. 
there was Lok Dal (Ajit Singh) and Lok Dai 
(Bahuguna). Congress is responsible in the 
fragmentatkm of Nation Front also. There 
was a movement in Andhra Pradesh for 
separate Telangana. Congress party dkl not 
altow certain leaders from Telangana to 
emerge. WeH.asisknowntoeveiyone.the 
disgruntled Congressmen agitated for a 
separate State. Similar is the case with 
Punjab. Nattonal level leaders like Shri Tara 
Singh. Prakash Singh Badal and Suijit Singh 
Baranala were not aitowed to emerge as the 
front ranking leaders. There were divistons 
in Akali Dal too. Who is responsible for this? 
It is the Congress. Akali Dal was not aitowed 
to functton. That is the reason. Sir, why the 
Sikhs wanted to teach a lesson to the iead- 
ersĥ at the Centre by resorting to tenvrist 
activities. They are giving a vent to their pent 
up feeling and frustratton. This is the main 
reason for the terrorist activities in Punjab. 
They do not have anything against the coun­
try as such. Sir, the reason why I am nor- 
rating all that what has happened in the past 
is only to remind the Congressmen that they 
should discharge their responsibilities with 
wisdom and sagacity. As a nattonal party, 
they have an enormous responsibility on 
their shouUare. They shouM conduct 
themselves in such a way as to show path to 
others. I want your oiganisatton to be an 
Meal one for others to emulate.  The 
congress. Akali Dal shouM not conduct 
themselves in punjab as they conduct 
themselves in AlCC. Such politics wIB not 
wori( in Punjab. The Punjabis are a brave 
people and they do not toieriate petty politics. 
Sir, we say that we are a democracy. What 
is the fundamental principle of the 
democracy? it is the hammering out a sohi- 
tion to the problems sMkig across tsMa 
through adiatogue. if you open a dialogue, 
something wn come out. Have you evar tried 
to sH with them? You eaH them tenorists; but 
I do not can them So. They are the proud 
sons of mother India Eventfienaxaitesdo 
not advocate a separate State. The Con­

gress has reduced them to such a level. 
There is one rule for the Prime MnistMls sort 
and some other rule for the Common fdc 

They hava one set of rules for tiw indtnMal 
magnets and yet some other set of irules fbr
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th0 ftaiving miOions. Th« muHi millanariss 
am atlowsd to loot th« country white  a 
ttarving man commits a patty thaft to gat 
aomathing to eat, Vne entire state machinery 
will pounoe on him and punish him. Law 
enlbieement is appliad oniyon humble, weak, 
starved and depressed. Hence unable to 
withstand the tragic things that are taking 
place today, the youth In the country are 
taking up to anns and trying to seek solutton 
to their problems through vk)lence. That Is 
the reason why many young educated men 
are resorting to armed struggle against state 
represesston. Yettheyarebeingbrandedas 
antl-natk>nals.naxalites or terrorists. What 
Is strange Is that the present Finance Minis­
ter is supporting BCCI, while many countries 
have already condemned its activities. Such 
a stand taken by the Government wouM 
naturally infuriate the youth. They want to 
take revenge on the politicians and bureau­
crats who are responsible for this sorry state 
of affairs hi a vtolent way. There is nothing 
wrong If they think so. Sir,onei«>pealthatl 
make to this government is to give a chance 
to the people of Punjab to elect their govern­
ment I am sure, they will not go out of India.
I am fully confkJent that they will not form 
Khalistan. They are better patriots than the 
rest of the people. They are certainly better 
than the congressmen Sir, the countiy is 
facing acrisistoday. Situattonisfast slipping 
out of our hands. Veteran leader, Shri Ataiji 
mentbned about it only this morning.  I 
appeal to the Congressman to rise abo ve the 
party politics and think about the nation. 
Today. Shri Madan Lai Khorana is tooklng 
vary confMent Tomorrow, the congress­
man may sea to It that such a disciplined 
party lha BJ.P. is also divMed Into B J.P. 

(Ata|l)andBJJ>.(AdvanijO. Everything is 
dona behind the curtain to dhride the parties.
I am afraU, that day is not far off. If all the 
parties wori( together, we can make India as 
one of the front ranking natkms. lappealto 
the Congress men .to think of the country 
fIrsL Sir, when Telgu Desam, under the 

laadarship of Shri. N.T. flama Rao was in 
powiar in Andhra Pradesh, there was not 
•van « «in̂  communal dash there. The 
moinanl ttNi Congress part returned back to 

powar, ttw old ttydaratad citywas reduced
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to ashes in communal clashes. The state 
was tensbn free during the seven years of 
gokJen njle of Shri. N.T. Rama Rao.

lonce again appeal to the Government 
to conduct electtons in Punjab as eariy as 
possible, if they delay the decisbn and play 
politics, the situatton wilt slip out of hands 
once and for all.

Similarly, f appeal to my Sikh brothers 
through this august forum not to harm the 
innocents. Let the innocent man, women 
and chikJren be spared. Do not hurt them ki 
any way. You may tease and terment the 
poltticians and bureaucrats who crushed the 
society under their iron boots, but kindly do 
not touch the innocents.

With these words, Sir, I conchjde my 
speech thanking you for the opportunity you 
have given me to speak.

[EîBsh]

SHRI. ANNA JOSHI (Pune): Sir, I rise 
oppose allthe three items-16,17and18. Afl 
these items relate to the situation in Punjab. 
Therefore, if we conskJer the situatton fa) 
Punjab, tt has got three corners. Ononeside 
are the activities of the terrorists against the 
peace-k>ving people of Punjab and the sup­
port those militants aregettingfrom Pakistan 
and, through Pakistan, from other foreign 
countries.

The second comer is our aim of keeping 
the people of Punjab in the mainstream of 
nattonal unity and for that, hoWing the eleo- 
tfons and giving them the democratic rule 
there to rule themsehres.

The third point is the present admini- 
stratnn and thedifTicullies they have tofaca.

Year after year, we are discussing the 
budget of Punjab State in this House which 
shouM have tiean discussed in the Assem­
bly of Punjab by the elected represantathras 
of Punjab. As tî hon. friend. Prof. Ohumal 
has pdnted out. on the one hmd, you aia 
hofcting elections for tfie tacal4el gowam-
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ment, corporations, and people are going 
out. In spite of threats, they are voting and 
they are having their leaders there, and they 
are doing the work of local -self government. 
On the other hand, you say that the condi­
tions are such that you cannot hold elec­
tions. This is something contradictory.

When you can hold elections and people 
had voted In Amritsar and Hoshiarpur for 
Municipal Corporations, the same people 
are going to vote for the Lok Sabha and 
Assembly elections also. Therefore, the 
argument that the present situation is not 
proper to hold elections there is not correct. 
At least, we will have belief in the Govern­
ment and vote for the Motk>n if only, as Mr. 
Jha has saki, it will not be postponed for 
unlimited time. You must say here and now 
within how many months you will be holding 
elections there. Only then we can support 
this Motion.

Sir, the main problem in Punjab is the 
militant activities there and these activities 
are supported, accelerated and financed by 
different centres. It has been to the notice of 
the House that there are nearly 51 centres 
created in the Pakistan territory where these 
militants get arms, ammunitk>n, money and 
everything. They get their shelter and train­
ing there.  At the same time, these are 
centres from where the Pakistani trained 
terrorists smuggle drugs and narcotics into 
the Indian territory. Therefore, If ourGovem- 
ment wants to get rki of the militants prob­
lem, Its first duty should be to destroy all the 
centres come what may.

Only the other day, we were talking 
about solving the Punjab problem. We were 
saying that we must have no man's land strip 
abng the Indo-Pak border of one kilometre 
wkie so that we can be more watchful there 
and at the same time, rehabilitatk>n of ex- 
service men is alsd necessary so that such 
activities may be curl>ed.

The next problem is about the hos­
tages. This prĉlem Is not only in India but

for Grants on Account (Punjab), 91-92 
in the whole world̂d nowadays, it is on the 
increasing sîOeT People are taken hos­
tages for getting the militants freed from jail. 
Now, it has gone to such an extent that our 
Gk>vernment and especially the Assam 
Government had freed 500 militants in the 
past. There was a cartoon whbh appeared 
in the newspapers also about two or three 
days back A PA of a Chief Minister was 
hokling his phone in his hand and was talk­
ing to the Chief Minister. He sakJ, "Sir, the 
conditbn of letting free the militants from the 
jail cannot be fulfilled unless we arrest some 
militants and kept them in jail so that we can 
free them”. So, this is the state of affairs. 
How the militant activities can be stopped is 
up to the Government or the party leaders to 
sit and decide. But let a word go to the 
militants that if a person is taken as hostage 
or if he is killed or done something wrong, 
then the person for whom they have taken 
that person as hostage, will not seethe next 
day light. If that kind of a warning is given to 
them, the militant activities will be controlled.

The next point is about the administra­
tion and taking the people into confidence. 
I think as the first step, we should anrK>unce 
the date of elections and only then, we can 
get the confkience of the people.

We will have to face the conditbns 
whatever they may be and under any circum­
stances, the electbns in Punjab should be 
held before this partbular date. So, that will 
be the first step for creating conf kjence in the 
people of Punjab.

Now I come to the second aspect. I 
would like to read out a paragraph to show 
what is the best way for our administration. It 
must be clearly understood that the greatest 
argument against Khalistan can only be 
through civilized methods. I may clarify here 
that I am not criticising all our military and 
people. If some atrocities are committed and 
if people feel that these atrocities are com­
mitted in the name of militants, we shouM 
see that only civilised ways are adopted to 
tackle the problem abng with a firm determi- 
natbn for safeguarding our natbnal Inter­
ests. Unfortunately, at the moment, the
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m«thods appsar to be neither civilised nor 
are they determined against the anti-na­
tional forces and those foreign countries 
who are behind them. Sir. the mettle of the 
Governor or the Government will be tested 
not by the number of militants killed or ar­
rested by the security people, but by their 
ability toaeate conditions in which the people 
of Punjab refuse to be separated from this 
country even if they are offered an opportu­
nity.

SHRI CHITTA BASU (Barasat): Mr. 
Chairman Sir, It is almost a decade that our 
nation has been facing one of the most 
intractable problems in Punjab. Although it 
fe a problem associated with Punjab, it is not 
the problem of Punjab as such; it is a prob­
lem of our nation as a whole. And it is not 
only a problem relating to Punjab and nation 
as a whole, but it relates to the very unity and 
integrity of our country.

Sir, if you allow me to show the genesis 
of this problem and a|so the failure for not 
being able to achieve a breakthrough, I must 
refer to the partisan and narrow poik»es of 
the Congress (I) in sustaining and nourish­
ing the problem as we find it today.

Theshuationhasbecomevftiygrave. It 
has become grave particularly because of 
the fact that forces across the border have 
intensified their evil activities in order to 
create a condition of destabilisatnn within 
our country. Atong with that, the terrorists 
and secessionists in Punjab have also inten­
sified or stepped up their activities by way of 
kkinappings, random killings, extortion of 
money and so on. Sir, K has been further 
complicated and compounded because of 
the coH’upt practices indulged in by the po­
lice officials and persons placed in high 
authorities. With all these things taken to­
gether. the problem of Punjab has become 
intractable. The solution to this problem 
does not lie in the trigger happy police or 
army. The solution to the problem lies in the 
polKical approach. This political approach to 
the problem must be associated with an 
attempt • an honest and sincere attempt - to 
have a demoaatically elected Government
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in Punjab.

Sir, it is unfortunate that the Punjdb 
Budget is being successively discussed in 
this House not in the elected Legislature of 
Punjab. Earlier, the electton used to be held.

As a matter of fact, I rise to support the 
Bill which is now under conskleration for the 
oonceliatnn of process of electton in Punjab. 
There is no other way except to support the 
Bill. It is not possible to hoU electbn in 
Punjab by the 25th of this month. Thereisno 
other altemative for any of us, who are 
responsible to the cause of democracy and 
also to the cause of the country’s democratic 
legacies and traditnns than to accept this 
position. Therefore, I am reluctantly sup­
porting this Bill. Butatthe sametime, this Bin 
will be mis-construed and will give a wrong 
signal to the people of Punjab.

I think none of us is interested, including 
the Government to give a wrong signal to the 
people of Punjab, a wrong signal to the 
secessbnists, a wrong signal to the terror* 
istsofPunjab. Hthiswrongsignal.thatis.the 
Govemment is not willing to hoM elections at 
any given point of time goes around, then it 
is not good. Therefore, in order to give a 
correct signal to the people of Punjab you 
should announce the date. Ifyousaythatthe 
election is going to be heM ‘as soon as 
possible' then it does not give a correct 
impression among the people of Punjab. It 
does not give a dear and k>ud signal to the 
people of Punjab. Therefore atong with the 
passage of this Bill, it is necessary that you 
should announce the date of hokJing the 
election. If we cancel the process of electkm 
and say that it will be heM as and when 
possible, wheh there is a conducive situ* 
atton, then. Sir, H will be a wrong signal and 
I cannot be a patty to that wrong signal. 
Because that signal will destroy the coun* 
try's unity and integrity.  It will further 
strengthen Khalistani forces who want to 
destabilise our country with the aM of the 
foreign imperialists' power.

Therefore,acorrectsignalshouk)go. In 
order to give a correct signal, I want that the
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hon. Minister, who is piloting the Bill, in 
course of his reply, should announce clearly 
and loudly that election will be held by such 
and such a date.

It is not possible to hold the election 
immediately. But for that a conducive condi­
tion is to be created. I suggest that this 
political initiative should be immediately 
taken by the Government, that is a compre­
hensive and multi-dimensional approach to 
the problem to beaf up the security arrange­
ment in Punjab, immediate implementation 
of Rajiv-Longowal Agreement, by transfer­
ring Chandigarh to Punjab, river water dis­
pute should be referred to the Supreme 
Court for adjudication, appointment of a 
Commission for the settlement of the territo­

rial dispute, punishment of 1984 anti-sikh 
rioteers. the new economic package for the 
reduction of the unempbyment problem in 
Punjab and other economic problems to be 
solved and eradicatbn of corruption.

These are the immediate steps which 
the Government should initiate so that con- 
ditbn conducive for free and fair election can 
be created and people’s opinbn can be 
mobilised in favour of unity and integrity.

Sir, my last appeal to the Government 
and to all the parties of the country would be 
that the election should be held only on one 
electoral plank.

That electoral plank should be unity and 
integrity of thecountry. Thebattlelinesshouki 
be drawn between the forces whk:h are for 
the unity and integrity of the country and 
those which want to de-stabilise the country, 
those who want to destroy the country. That 
should be the only electoral plank. Ithinkthe 
partrk)ts, natbnalists and demoaatk: and 
secular forces should be united to fight finally 
the terrorists and secessk>nist forces and 
that will be the only way to save Punjab and 
save India.

Thank you.

for Grants on Account (Punjab), 91-92

MR. CHAIRMAN : If you want to con­
clude this debate I must now albw the hon. 
Minister to reply.

Shri Shantaram Potdukhe

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN­
TARAM POTDUKHE): Mr. Chairman. I am 
thankful to the Members who had made their 
points. They have made useful suggestbns 
also. As far as Punjab is concerned, it is 
doing very well despite difficulties in law and 
order, though it is under a fear psychosis. I 
must say that it is doing well.

As far as the Budget of Punjab is con­
cerned, the Budget provides for a Plan out­
lay of Rs. 1010 crores and the Central Gov­
ernment will be providing a special assis­
tance of Rs. 600 crores to finance the Plan. 
As far as the Plan outlay is concerned, in
1990-91 the Plan outlay was Rs. 905 crores 
and the actual performance was Rs.945 
crores. The growth rate in the Sixth Plan was 
5.08 per cent, and in the Seventh Plan it is 
going to be 6.40 per cent. As far as the 
increase in the Plan outlay is concerned, it is
11.6 per cent. That is the increase in the 
Plan outlay.

As far as agriculture is concerned. I wish 
to inform that with only 2.5 per cent of India’s 
population and 1.54 per cent of the gross 
area of the country, punjab produced 23 per 
cent of wheat and 24 per cent of cotton. 9 per 
cent of rk:e of the country’s total production. 
Wheat production in 1990-91 is estimated to 
be 121 lakh tonnes and of paddy 65 lakh 
tonnes. Punjab’s contributbn to the central 
pool had been substantial, that is. 60 per 
cent for wheat and 50 per cent for rk:e.

As far as industries are concerned, the 
industrial sector has also performed very 
well in the recent years. Up to 31.3.1991 the 
total small scale units were 1.60 lakh and 
they were giving emptoyment to 6.68 lakh 
persons. Similarly, the number of medium 
and large scale units was372 giving empby- 
ment to 1.74 lakh persons. The number of
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Letters of Intent/Registration Issued were 
only 85 in 1987-88 and went up to 229 in 
1989-90.

As far as power is concerned, I must tell 
you that the thermal power plants are func­
tioning at very reasonable levels of Plant 
Loan Factor and agriculture consumes 46 
per cent of the total power. Adequate power 
supply to industries has been ensured. The 
Ropar Thermal Power Plant Stage III with 
420 Megawatt capacity will be commissioned 
in 1992-93. Additional investment of funds 
will be required to meet the needs of the 
consumers.  The Dam Project  is also 
proceeding smoothly and adequately. Suf­
ficient outlays are teing provided with the 
outlay for 1991-92 at Rs.170 crores.

Sir, in Punjab there is decentralised 
planning.  One of the major innovations 

introduced last year was the decentralisa­
tion of planning to the district level. Rs.284 
crores out of the annual plan outlay are being 
provided to the districts to be spent on vari­
ous development schemes at the discretion 
of the District Planning Boards.  These 
Boards, In the absence of elected Zila Par- 
ishads, provide for representation of Sar- 
panches and Gram Panchayats on the 
Boards with four Sarpanches coming from 
each Block. Additionally, representatives of 
the major political parties are also members 
of the Board. Funds placed at the disposal 
of the Boards are utilised in accordance with 
the felt needs of the people and specific 
requirements of the areas concerned in 
accordance with the local priorities. This 
mechanism also encourages voluntary con­
tributions from the public.

As far as employment is concerned, 
about, 5,000 persons were provided sub­
sidy for loans on dairy, poultry, piggery and 
fisheries, eta The youth in the boarder 
areas are especially focussed upon and 
bans upto Rs. 1 lakh are arranged with a 
subsidy of 15 per cent being provkied by the 
Government.  A centre for training and 
empbyment for the body youth has been 
established as a registered society with the 
object of selecting youth for imparting train­
ing in vark>us skills and also social integra-

1913 (SAHA) Budget 91-92 Demands 218 
for Grants on Account (Punjab), 9U92 

tion. Out of 4,304 young men trained during 
the year 1990-91,2,330 have been selected 
fortraining in the Army, Para Military Forces, 
various corporations and private sector units.

As far as relief and resettlement are 
concerned. The Government is provkJing 
relief on a substantial scale to the females 
affected by terrorist vblence, to sikh mi­
grants, who came to punjab after the 1984 
disturbances, and also to internal migrants 
within the State. Subsistence albwance to 
wkiows of persons killed by terrorists have 
been increased from Rs. 250to Rs.1,000per 
month with effect from 1.5.1990. In addition, 
marriage grants for unmarried daughters 
and priority for empbyment are some of the 
other benefits provided. Ex-gratia grants for 
the families of persons killed in terrorist vb- 
lence has been increased from Rs. 20,000to 
Rs.50,000. To facilitate the return of the 
families who have left their homes and gone 
out of Punjab, a number of benefits have 
been provided, including an ex-gratia grant 
of Rs. 2,000 per family to cover expenses of 
returning to Punjab, transport grant of Rs. 
500 and a rental of Rs. 300 per month for 
hiring a private house at the new place of 
resbence. For internal migrants also, the 
same facilities are given at their new place of 
resbence in Punjab. An amount of over 
Rs.34 crores has so far been given as a one 
time ex-gratia grant to the families of 7,057 
persons killed in terrorist vblence. Over
14,000 internal migrant families have been 
given cash relief of Rs. 7.41 crores upto 
June 1991.

Sir, during this debate, some points 
were raised by the hon. Members. Shri 
George Fernandes has said that interest 
receipts, profits, divbendsis Rs. 1,439crores 
in 1991 -92 whereas it was only Rs.60 crores 
in 1990-91. Also he has said that on power, 
in 1991-91 an amount of Rs.4,355 crores is 
provided whereas an amount of Rs.1,700 
crores was provbed in 1990-91. Sir. the 
Punjab Government have committed to 

provbe subsby for rural.. {Interruptions)

SHRI GEORGE FERNANDES : Sir. the 
Minister is getting all my f igures wrong. What 
Isabisthls. Your Budget says that inregard
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to raoeipts, thsra is a not racsipl of interest 
receipis, dividends and profits, of wliidi inter­
est receipts alone are Rs. 1,439 crores in 
tlw cunrent Budget as against Rs.60 crores 
in the last Budget You are saying Rs. 1439 
ciores. In so far as power is concerned, 
whereas in 1989-90 there was Rs. 1000 
ciores, in 1990-91 there was no money at ail 
allocated, in the current Budget, you are 

allocating Rs. 1377 crores. But, you gave 
wrong figures. You gave figures that I have 
not mentnned.

SHRISHANTARAM POTDUKHE: The 
Punjab Government have committed to 
provide sut>sidy for rural electriTication to the 
PunjabState Electricity Board but the amount 
could not be paid any time in the past. 
Punjab State Electricity Board has also de­
faulted on payment of interest on loans given 
by the State Government. This year, Gov­
ernment decided to adjust... {Intemptions)

SHRI GEORGE FERNANDES: Some 
one has to tell us where from this money 
comes Rs.1400 crores? (Intwnptions)

MR. CHAIRMAN: Let him complete. 
You Ksten to him fully.

{htenupUon̂

SHRI GEORGE FERNANDES: I can 
understand the Minister explaining as to how 
tiie money is going to be spent? But, from 
where did the money come? You said that 
the money has come through interest, inter­
est on what? {bitemptions)

THE MINISTER OF STATE IN THE 
MMISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS  (SHRI  RANGARAJAN 
KUMARAMANGALAM): The loan given by 
the Government to the Department of Eiec- 
tricHy.

(kHenuptkMÛ

SHRI GEORGE FERNANDES: Then.

for Grants on Acoom (Put̂ab), 

you have to caH It as loan, not as an interest 
In fad, you are misleading the House (Mer- 
tupBot̂

SHRI. SHANTARAM POTDUKHE: Sir, 
this year. Government decided to adjust the 
two outstandbig that is, interest and subsidy 
and consequently, a provision of Rs. 1377 
crores has been made on receipts and ex­
penditure side for giving to P.S.E.B. These 
entries are only tx>ol< entries but it was 
necessary to provide for it and to obtain vote 
of Parliament Thus, although it is classified 
as non-plan expenditure, it is not for pay­
ment of salaries and allowances.

SHIR GEORGE FERNANDES: Sir, I 
seek your protection. The Budget papere 
sajf...{baerTuptions) Sir, we would like to 
know where dki the money come from and 
where is it going to be disbursed?

On Page 1 of your document you have 
a specifk: entry. The entry is “B- Non-tax 
Revenue in which other Fiscal Servk:es*- 
there is nothing,*lnterest Receipts DivMends 
and Prorits* is the sub-title. Then, you say 
spMificaiiy Interest Receipts FU.14,39,22,77. 
{Interruptions). Now, you have said this year. 
Now, you are teHing that this is a book entry. 
You are saying that this is an interest receipt 
Now, you are telling that this is a book entry. 
Then, you are showing on the other skJe as 
an expenditure of Rs. 137736 lakhs under 
the title power. Now, are you telling me that 
these are being written off. And then you 

sakl that these are book entries. Does it 
make any sense? It does not make any 
sense.

SHRI SHANTARAM POTDUKHE: 
These are adjustments both to the receipts 
and expendtture side.

SHRI GEORGE FERNANDES: Sir, this 
is not adjustme nt You asked under a spe- 
cHictitle. You sakl you have received through 
Interests. Interest Receipts as against Rs.60 
crores last year, this year it is Rs.1439crores.

year’s Interest raceipis were 
Rs.60,11/)0,000 and this year they are 
Rs.14,39,22,00.000. You canmA say that
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ttwMara book entries. Youaieonaspeciic 
point of interest receipts, intereal on what? 
From where? Either he is trying to fudge or 
there is a move somewhere to siphon off. 
Oneof the two things is happening here. Sir. 
The Government should explain what ex­
actly this is. I do not understand this.

SHRI SAIFUDDIN CHOUDHURY 
(Katwa); We can give him time. Sir,

SHRI GEORGE FERNANDES: Let him 
come prepared tomorrow, Sir, You acQourn 
, the House. Let him come prepared tomor­
row. But we need to hear an explanation, we 
must get a reply to 1i\is..{hiterrupthns)

SHRI TARIT BARAN TOPDAR (Bar- 
radtpore): if the Minister is not prepared, 
then the House should be adjourned. This b 
a pertinent proposal. Sir... {Intemptkms)

MR. CHAIRMAN; He is trying his bestto 
explain {Inteiruptions)

SHRI SHANTARAM POTDUKHE: Sk. 
the amount owed by the Punjab State Elec­
tricity Board to the Punjab Government has 
been taken as interest receipts and the cor­
responding amount owed by the Punjab 
Govemment to the Punjab State Electricity 
Board  has  been  taken  as  an 
expendlture..(ilr?t0/r(ftf«ons)

SHRI GEORGE FERNANDES: In other 
words, you are writing off all your expendi­
ture. That is what you are saying ..{Interrup­
tions)

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Sir, with the leave of the hon. Min­
ister, may I kindly intervene? I think if the 
hon. Members are not able to catch on to the 
terminok)gy and understand, we can have 
that exercise later. There « no objection to 
that. But the point is he is making it very clear 
that this is not actual receipts and actual 
expenditure. It is a matter of adjustment of 
account where earlier outstandings have 
been shown as having been brought in. and 
it is being shown as expenditure also. That 
isaliheistryingtosay. If they want to go into
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ihe minor details. he1s wtf Rng to go into that. 
{Interruptions)

SHRI GEORGE FERNANDES: Skr. this 
is nothing private between the junbr Minister 
andmyseff. The House has to be toM what 
they say...(Aif«/n4ptwns)

SHRI RANGARAJAN KUMARAMAN- 
GALAM: This is not the way in which k is 
being done, Sv, I have never seen a budget 
discussed Ike this. After so many years, do 
not  teach  us  how  budgets  are 
d\sc\tssed...{lntem̂k>ns)

SHIR A. CHARLES (Trivandrum): I am 
on a point of order. Sir,

MR. CHAIRMAN: Yes. what is your 
point of order?

SHRI A. CHARLES: Sir. my point of 
order is whether there is a terminotogy llte 
‘junior Minister'. If so. let it be explained who 
is a junnr Minister and who is a sennr 
Minister..(/nre/n4Dfons)

MR. CHAIRMAN: There is no point of 
otdw...{lntenuptions)

MR. CHAIRMAN: The hon. Member is 
entitled to ask clarifications and the Minister 
in charge must explain, and let us see ulti­
mately what is the outcome...

(fnterr(43tk>ns)

SHRI BUTA SINGH(Jak>re): Sir, may I 
with the permission of the Chair, inform this 
august House that the electricity boards all 
over the country, in all the States, are au­
tonomous bodies and they continue their 
day to day business by taking toans from the 
respective State Governments and they are 
shown in the Government's records as 
receipts and expenditure. The hon. Minister 
has explained that positnn to the satisfac­
tion of the House and we are satisfied with 
whatever has been tokf {Interruption̂

SHRI SHANTARAM POTDUKHE: Sir, 
just one more point Shri Madan Lai Khuraha
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(Sh. Shantaram Potdukhe]

has referred about the Budget document. 
The Budget documents presented to Lok 
Sabha in connection with Punjab Budget 
1M1-92 are the same as those presented 
wfth the Budget of any State under Presi- 
denfsrule. These include:

(i)  Annual financial statement;

(iO  Demands for Grants;

(iS)  Expenditure Memorandum; and

(iv)  Vote on Account

No other document is required to be 
presented

[TfansbiiofU

SHRI MADAN LAL KHURANA:... {In- 
tarwptkms) It is very essential to consult the 
last year's Performance Report and Admin- 
istrativa Report fai order to know as to how 
much the amount has been altocated and 
how much has been spent out of it. The 
same has not been supplied to us. IwouM 
ike to know the reasons therefor.

{EngSsHi{EngSsHi

(bttemjptions)

{Intemjptions)

SHRI SHANTARAM POTDUKHE: Sir I 
ShaH supply the informatnn to the Hon. 
Membw Shri Madan Lai Khurana.

MR. CHAIRMAN: You write a letter.

{MenupUons)

SHRI RANGARAJAN KUMARAMAN- 
6ALAM: Mr. Chairman, Sir, firstly I am ex­
tremely giateful to Hon. Members, Shri 
Madan Lai Khurana, Shri P.K Bansal, our 
former PrimeMiraster Shri Chandra Shekhar, 
ShriGeorgeFemandes,ShriK.D.Suttanpuri,

for Grants on Account (Pur̂ab), 91-92 
Shri Saifuddin Choudhury, Shri Prem Dhu- 
mal, Shri Bhogendra Jha. Shri Anna Joshi 
and all others who parteipated and who 
have spoken on the Bill and also all the 
others who participated in the debate.

Some of the speakers dkf  actually 
support the Bill some reluctantly and some 
whole-heartedlY. But the fact is that the 
majority of the speakers have mentoned in 
their own way that there was no other alter­
native but to bring about this Bill to cancel the 
notifk:ation.

I am sure the House and the Members 
must have understood that other potnns 
were available to the Government. One was 
to do interpretative exercise using the Gen­
eral Clauses Act and saying that the power 
to notify has the power to de-notify. We dkJ 
not go through that as we sincerê feK that 
it had legal lacunae as well and it is not really 
feasible in such matters. The other was to 
amend the Representation of People Act 
and give a general power in such cases 
when such situations arise where the Presi­
dent may- of course, on the aid and advice of 
the council of Ministers deckle to cancel the 
electkins. But, because we felt it may not be 
appropriate since cancellatk>n of electton Is 
a veiy important matter, we dki not do it.

Since this is about the first time that a 
general electton in a State is coming up in 
such a manner, we felt that precedent shoukl 
be lakJ down that cancellatton of electnns 
should be by a special Bill of Parliament, a 
special statute, so that the supreme demo­
cratic institutnn. Parliament, representing 
the sovereign people, wouki take a deciskm 
in circumstances which are prevalent and 
which are special enough for canceUatton.

The points that have been raised by 
some of our Hon. Members especially the 
more vocal and stronger Membiars, all turn 
around the fact that there is a presumptkm 
being made by many Members that the 
decisnn of postponement of electton taken 
by the C.E.C. was ours. It was not ours. 
Nether it is by the Government-even when 
we were in power I repeat, even if we were in
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power-let us presume that the Congress 
Government did not-hypothetically-take the 
oath on the 21st t)ut actuaUy took it on the 
19th...even then the power to postpone an 
election is solely with the autonomous au­
thority known as the  Election Commis- 
stoner. And he dk) it as a conscious act 
taking into conskieratkm various reports that 
were at his disposal and I do not think H is 
proper for me to stand up say that these are 
the reasons for whk:h he dkl it, whether they 
are right or wrong. But we fml personally on 
a post facto examinatkm of various reports 
that were available, that It was justified. But 
leaving it askie, the most important issue 
that is before us is that the postponement of 
the electnn. the knpact it had on the general 
frend of electkins as well being conducted in 
the sense that we had to look after thou­
sands of candklatesfrom their security point 
of view in Punjab especially and tooking after 
their security right up to the 2Sth of Septem­
ber is not simple. Before postponement of 
elactkms well as. in fact, just beforeelec- 
tKMis, we saw a k>t of vk>lence. Many of the 
Members have spoken of the kxmase in the 
type of vk>lence and the change also in the 
type of vnlence there in Punjab. Terrorism 
has taken an ugly turn. We are noticing that 
terrorism has kklnapping as a new method, 
kktnapping for ransom, as a revenue earn­
ing technk)ue on one sUe. and the other side 
Is kklnapping for the release of comrades, 
militants and armed terrorists as another 
technk)ue.

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Comrades?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: ObvkMisly they are comrades (Inter- 
ruption̂. ‘Comrade’ is not a sanctified thing 
which only the Communists can have, {tnter- 
niptiomli I beg your pardon, this, I would say.
Is most unfair. You cmnot have a trade mari< 
that it bekxigs only to Communist move­
ment .(In(em4pf»ns) That is the point, some 
of them don't use it nowadays.(i!n(en’(4ptibns) 
But the point which is important and shouM 
be oonsklered is that actually the situatton 
today In Punjab is that you cannot hokl 
electtons without taking immediate steps to 
set right matters there. We wouM need not
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too much time for it, but a little time is 
required, but definitê the point that has 
been made by almost all Members is that we 
cannot have in Punjab a situatkin in which 
we wouM never have electnns. Electtons 
have to be hekl and unless electbn is hekf, 
we cannot bring backfuB normaby in Punjab. 
That is dear, and our Government is totally 
in tune with that. We wouM Ike to hold 
elections as soon as possit>le.

SOME HON. MEMBERS: When? (/Inter- 

ruptions)

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Will you alk>w me to speak?

SHRI ATAL BIHARI VAJPAYEE: Why 
not indicate a firm date?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I wouMtettyou why Icannot. (Aifer- 
njptkms) Shri Vajpayee is a very senk>r 
leader. Shri George Fernandes sakl using 
an English pariiamentaty term calling me a 
‘juntor Minister*. Unfortunately I am not that 
juntor, I come in behween in the ranking. But 
that does not matter. The issue that is impor­
tant is to declare a specific date for hoMing 
electtons. It cannot be done by me here. It 
may be mentnned that under the relevant 
provisions....

SHRI ATAL BIHARI VAJPAYEE; The 
Government has to make a recommenda­
tion to the Chief Electnn Commisskiner.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: The Government does not recom­
mend to the Chief Electton Commissnner. 
[InterripUons)

SHRIATALBIHARIVAJPAYEE:lknow 
all the technicalities. But you can indicate a 
fim date to the House.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: The Government does not recom­
mend it to the Chief Electnn Commissnner.

SHRIATALBIHARIVAJPAYEE:lknow 
all the technicalities. Mr. Mkiister, I know you 
are refen-big to the technicalities. I know, the
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NoUNcation has to oome from the Presktont 
But how is the mind of the Government 
woifcing? Do you want elections?

8HRI RANGARAJAN KUMARAMAN- 
GALAM: Now you aslted aspedficquestion. 
{kaunptions)

SHRI GEORGE FERNANDES:... If you 
want to hold electbns in Novemt>er, you win 
not come with an amendment before the 
House or you will not issue an 
Ofdinance.(/!r)tom4p(ibn5)

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Mr. Chairman, you kindly note that 
I have notyieldedto Shri George Fernandes. 
He has a tendency of taking on the Ministers 
without even asking them to yieW, and then 
talking of parliamentary ethics. H is a little 
unfair. But if I may submit. If you are asking 
what is in our mind, I can tell you, we are veiy 
dear.

20.00 hr*

We wouM li(e to have elections as soon 
as possible in Punjab.

SHRI ATAL BIHARI VAJPAYEE: How 
soon woukl you like to have elections?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: The Presklent’sNoiaicatton is valid 
tin 11th of November. 1991. We have not 
brought anything before you today in the 
form of Statutory Resolutton asking you to 
extend the Preskient’s rule. If you are asking 
how soon the elections wouM be heki there, 
it cannot be tomorrow and we have said that 
the atmosphere is such. (Interruptions)

hr Ctnmts on Account (Punjab), 91-92

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Mr. Chairman, Sir. I am not yielding 
to him and I request you to wî that out of 
the record, because they must learn to ask 
us to yieM at least. I am willing to do it Why 
can they not give that courtesy? {Intenvp- 
tions)

SHRI GEORGE FERNANDES: Will the 
Hon. Minister please yield for a minute? I am 
happy that he is confronting to veiy strkst 
pariiamentary practbe.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: It is not strict paractee; it is com­
mon respect to each other.

SHRI GEORGE FERNANDES: I have a 
spedTic queston. Will the Minister assure 
the House that in the perkxl between now 
and the convening of the next Sesston of 
Parliament- if ft should be after the month of 
November, that is, the convening of the next 
Sesston of Parliament- the Government 
wouM not come forward with an Ordinance 
for extending the President’s rule in Punjab?

SHRI RANGARAJAN KUKAARAMAN- 
GALAM: I think, the law is a tittle unclear in 
the minds of the Hon. Member. He shouM 
kxjk at the relevant article in the Constitutton; 
he will come to know whether we can bring 
an Ordinance or not. Let him get dear about 
it. Then I wouM reply to it.

I can only say so much today and I do 
not think it is fair for me to say more. HI go 
beyond this. I wouM be breaking conven- 
ttons and etk)uettes. We are dear in our 
minds that we want elections to be hekl as 
soon as possible, as soon as the atmos­
phere improves and we wouki like to have 
the cooperation of all the parties in this 
regard, (ilrrtempfbns)

SHRI GEOFIGE FERNANDES (Muzaf- 
farpur): Will the Minister assure that the 
Government wouM come fonvard with a 
notificatkm calling for electkms in Punjab 
before the next Session of Parliament?

SHRI GEORGE FERNANDES: Mr. 
Chairman. Sir. I am sorry; his answer does 
not satisfy us. So, in protest we are walking 
out from the House.
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20.00 hrs

Shri Georgs Fernandes and Some other
Hon. Members then left the House

[Tnnslaaoti

SHRIMAOANLALKHURANA(South 
DfllhO: Since he has not given a definite 
date, we are walking out of the House

ShriMadmLalKhuranafmtsomeolhar 
Hon. Members then left the House

[EngBsti

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): May I, through you, ask a question 
to the Hon. Minister who is replying, that 
about fixing the date for electnns in Punjab 
wOl he or his Government very soon call an 
an party meeting to discuss the matter?

THE MINSTEROFLAW, JUSTICE AND 
COMPANY AFFAIRS(SHRI K. VUAYA 
BHASKARA REDDY): Sir, on this point, we 
are absolutely clear. We will call an all party 
meeting. This is an important matter and this 
is a nattonal issue. As the Prime Minister 
made it very dear, on national issues a 
consensus will be evolved by consulting all 
the parties. We wilt call you and discuss 
about the situatton in Punjab very soon and 
deckie about the date of electtons. We will 
do this at the earliest

SHRI FtANGARAJAN KUMARAMAN- 
GALAM; Sir, Mr. Pawan Kumar Banlas very 
rightly focussed upon the need to take the 
right steps immediately. There shouM be a 
joint front of all like-minded parties who are 
interested in bringing about peace and nor­
malcy for prosperify in Punjab. There is a 
miM meeting of minds already and let us 
hope that this woukl extend and all parties 
wouM together deckle on taking steps.

Lastly. I wouki on̂ like to state that an 
impresekm is being sought to be made out 
by some of the OpposHkm leaders, espe­
cially the former Prime Minister that this 
Government seems to belive only in strong

tor Grants on Acooimt (Pur̂). 91~92 

arm tactics. That is totally untrue; on the 
contrary, we are veiy dear that while we wW 
be very firm with the terrorists and anti- 
natnnals, at the same time, we are open 
totally to discuss with anybody who wishes 
to work within the constitutkMial framework.

Now, I request that the Bill be taken into 
consideratton.

SHRI K. VUAYA BHASKARA REDDY: 
Let me again repeat that we will take all the 
Patties into confkience and we will can and 
discuss with them about the Punjab issue 
and also about hokling electtons in Punjab. 
It will be done as early as possble.

MR. CHAIRMAN: First I tad(e U that we 
extend the time of the House till the business 
is over.

Now the questton is:

that the Bill to cancel certain notifica­
tions calling for general eledions in re­
lation to the State of Punjab, be taken 
into conskleratnn.*

77)0 motion was adopted 

MR. CHAIRMAN: The questton is:

* Clause 2 stand part of the BW*.

The motion was adopted

Clause 2 was added to the Bill

MR. CHAIRMAN: The questnn is:

"Clause I, the Enacting Formula and the 
Long We stand part of the BiK"

The Mmtion was adopted

Clause I, the Enacting Formula and the 
Long TUe were added to the B9

SHRI RANGARAJAN KUMARAMAN- 
GALAM:lbegtomove:

That the Bin be passed."
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MR. CHAIRMAN: Motion moved:

*That the BiU be passed*.

SHRI BHOGENDRA JHA: The Gov­
ernment has moved the Bill to cancel the 
prevbus notifications calling for general 
elections in Punjab. The evasive reply given 
by the Minister will not do here. Tomon-ow is 
the last day of the Session. Thereafter, 11 th 
November, 1991 isthe lastday forthe Presi- 
denfs rule in Punjab. So, I do not require any 
reply frem him. But I feel that if not today, at 
least by tomorrow, the whole country must 
belold thnwgh this House, preferably by the 
Prime Minister or the Home Ministerthatthe 
elections shall be held in Punjab. The condi­
tions are to be aeated there. It is not merely 
the conditions are to be created but he 
should say that the conditions shall be cre­
ated. He should say that with all, out coop­
eration from the Parties, they will hold the 
elections.

DR.  KARTIKESWAR  PATRA 
(Balasore); I beg to know from the Hon. 
Minister one or two things.

I want to know from the Hon. Minister 
categorically what are the root causes for the 
situation due to which the elections in Punjab 
have not taken place.

Who are the terrorists? Why have they 
become terrorists? What is the percentage 
of people’s support in their favour?

Ma CHAIRMAN: The question is:

*That the Bin be passed*.

Th0 motbn was adoptod

20̂  hr*.

DEMANDS FOR GRANTS ON ACCOUNT 
(PUNJAB), 1991-92

[Engm

Ma CHAIRMAN (SHRI SHARAO 
DIGHE): i Shan now put the Demands for

Grants for Punjab 1991-92 to the vote of the 
House.

The questton is:

*That the respective sums not exceed­
ing the amounts on Revenue Account 
and Capital Account shown in the third 
column of the Order Paper, be granted 
to the President, out of the Consoli­
dated Fund of the State of Punjab, on 
account, for or towards defraying the 
charges during the year ending on the 
31st day of March, 1992, in respect of 
the heads of demands entered in the 
second column thereof against De­
mands 1 to 30.’

The motion was adopted

20.09 hrs.

THE PUNJAB APPROPRIATION (VOTE 
ON ACCOUNT) NO. 2 BILL, 1991

[EngHsHi

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): I beg to move for 
leave to introduce a Bin provide for the whh- 
drawl of certain sums from and out of the 
Consolidated Fund of the State of Purijabfor 
the services of a part of the financial year. 
1991-92.

Ma CHAIRMAN: The question is:

That leave be granted to introduce a 
Bill to provide for the withdrawal of cer­
tain sums from and out of the Consoli­
dated Fund ofthe State of Punjabforthe 
sen/ices of a part tif the financial year.
1991-92.*

The Motion was at̂ ed

SHRI SHANTARAM POTDUKHE: I In­
troduce* the Bill.

' Introduced/Moved wtth the recommendation of the President



Ma CHAIRMAN; The question is:

Tliat the Bill be passed

The motion was adopted

MR. CHAIRMAN: Now, the House wiU 
take up Matters under Rule 377.

21.10 hrs.
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SHRISHANTARAM POTDUKHE: Sir, I 
beg to move**

That the Bin to provide for the with­
drawal of certain sums from and out of 
the Consolidated Fund of the State of 
Pu(̂ for the services of a part of the 
financial year 1991-92, be taken into 
consideratnn.*

MR. CHAIRMAN: The questton is:

That the Bill to provkle for the with­
drawal of certain sums from and out of 
the ConsoHdated Fund of the State of 
Punjab for the servk̂s of a part of the 
financial year 1991-92, be taken into 
consktoratnn.*

The motion was adopted

MR. CHAIRMAN (SHRI SHARAD 
DIGHE):TheHouse will now take upClause- 
by-Clausa consMeratkm of the BHI.

The questton is:

That Clauses 2 and 3 stand part of the 
Br.

The mô n was adopted

aausm2and3wereaddedtotheBU

Ma CHAIRMAN: The questton is

That Schedule, Clause 1, the 
Enacting Formula and the Long 
Title stand part of BilL

The motion was adopted

The Schedule, Oause 1. the Enacting 
Foimulaandthe Title were added to the

m

SHRI SHANTARAM POTDUKHE: I 
bag to move:

That the BHI be passed.*

MATTERS UNDER RULE 377

(I)  Need to k>ok into the 
grievances of the work­
ers of Orient Paper Mills 
at Brajarajnagar in 
Orissa

{EngMii

SHRI SRiBALLAV PANIGRAHi (De- 
ogarh): Mr. Chairman, Sir the Orient Paper 
Mills at Barajaraj Nagar is one of the oldest 
and important industries in Orissa. I}ue to 
the sincere and hard labour of the workers, 
this industry has all ak>ng been running on 
profit But the workers of this factory are not 
being kioked after properly. Their demand 
for payment of 20 per cent bonus has not 
been conceded by the management. This 
matter is pending before the Industrial Tribu­
nal since k>ng.

Secondly, the management has penal­
ised the workers Yxf deducting their one 
day's salary as they stayed away from duty 
on hearing of the news oftheassassinatkMi 
of former Prime Minister Shri Rajiv Gandhi, 
to observe condolence day. Such attitude of 
the management b causing serious resent­
ment and anguish among the woriters of this 
factory.

i wouM, therefore, request the Unnn 
Government to t̂ e appropriate acUon in 
this regard urgently.

•• Published in the Gazette of India exUaordhary Part II, Sedton 2.
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00 NmcI to provMo com- 
pcnsation to tha adiva* 
*ls and othara killad by 
Naxalitas In Bastar dis­
trict of M.P.

[rnmsiatfofl]

SHRIMANKU RAM SOOi (Bastar): Mr. 
Churman, Sir. I would like to raise the matter 
under Rule 377 that there is a need to give 
compensatkm to the families of adivasis, 
har̂ s and other people of the village killed 
by naxaOtes in Bastar district of Madhya 
Pradesh. Since 1985, several police person­
nel have been kiled in armed encounters 
wlh the Naxaltes and the families of such 
polioemen have been provided financial 
assistance as compensation at the rate of 
Rs. one lakh per family by the Government.

Naxafiles kffl those adivasis who assist 
tha police in anti-naxalto drive. More than a 
dozen of such people have been killed by the 
naxalites. but their families have not been 
paid any compensations till now. Under such 
drcum̂ances these adivasis are now reluc­
tant to cooperate with the administration.

ft  is, therefore, requested that the 
AdministiatnnshouMgiveoompensatnn at 
the rate of Rs. One lakh each to the families 
of all such persons as have been killed.

(IR)  Need to construct 
shades on railway plat­
forms at Bareilly June* 
tton(U.P.)

SHRI RAJVEER SINGH (Aonia): Mr. 
Chairman, Sir. I would like to present the 
folkMving under rule 377:-

1n the absence of adequate provision 
of shades on the railway platform No. 2.3 
and 4 at Bareffly Juncton, railway passen­
gers have to face a lot of difficulties on 
account of rains, scorching heat of sun and 
coU wkxte, for which I have been repeatedly 
requesting the Government. In spite of as­
surances given by the Government for the 
constniction of shades, nothing has been

done In this regard and the sihiatton remains 
the same. There is no progress in this direo- 
tton. Beskles. the waiting room provkled 
there is very small and H is very urgent to 
convert it into a bigger room so as to provkla 
more space. The public is repeatedly urging 
upon the Government to pfovkletheM fadli- 
ties but the Government is adopting a negle- 
gient attitude.

Therefore, in the put>lic interests. I urge 
iq»n the Government to take effective steps 
to get such shades constructed on the 1 st 
class railway platform at Bareilly junction 
and the wailing room also shouM be made 
more spacious.

(iv)  Need to develop Si- 
tamarhl as a tourist 
placeof Nattonal Impor* 
tance

SHRI  NAWAL  KISHORE  RAI 
(Sitamarhi): Mr. Chairman, Sir. "Sitamarhi. 
the birth placeof Sita, mother of the Universe 
can be devek>p̂ into a place of tourist 
centre of a natbnal level. Many tourists visit 
this place daily, but in the at»ence of ade­
quate hotel arrangements, the tourists 
coming from other places face great difficul­
ties. So the Government can earn consider­
able revenueby setting up hotelthere.Allthe 
more it can help mitigating unemptoyment 
problem to some extent. Constructton of a 
raflway linefrom MuzaffarNagarto Sitamarhi 
which will connect Delhi by direct rail link, 

can also help to increase the numberof tour-

The Central Government should, there­
fore, aHocate special grants and funds for 
developing Sitamarhi as a tourist centre of 
National Level so that the birth place of 
Mother Sita may be developed*.

(iv)  Needtoensurepaynmnt 
of tamily panston to the 
dependents of workers 
under Family Pension 
Schama

SHRI HARADHAN ROY(Asansol): It is
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Iramt that the total accumulation of Rs. 3500 
croras of tha Family Pension Schama has 
bacoma a scandal In tha country. The 
Schama which commancad In 1971 has 
daprivad lakhs of woifcars from tha Famfly 
Panslondaspitathefactthatthayhavemada 
oontrtt)uttons thereto. Their widows are suf­
fering for want of pensbn due to misman­
agement In administration of the scheme. It 
Is necessary to enquire how such huge 
accumuiatton has taken place and how the 
workers have been deprived of their legiti­
mate pension.

Now I understand that this huge amount 
will be forming a corpus of the new penston 
scheme prepared by the Provident Fund 
Organisatton. I want to know what is the 
guarantee that the workers contributions will 
not meet the same fate.

I want that the Government shouM 
ensure that ail the workers’ families who 
have not received the benefits are provkJed 
the pensnn due to them. Otherwise, the 
credibility of the Government of India will be 
at stake and the workers will have no faith in 
this mockery of social security scheme.

(vl)  Need to open a branch 
post office at Kadupls- 
sery In Irlngalakuda

PROF. SAVITHRI LAKSHMANAN 
(Mukundapuram): Sir, I would lice to raise 
the foNowIng matter under rule 377.

Kaduppissery South is 8 kms far from 
Irinjaiakuda and one of the biggest harijan 
colony. The nearest Thumboor Junction is 
also not connected with a Branch Post Of­
fice. The villagers are facing tot of problems 
without a Branch Post Office. In the year 
1982, a Mass petition was submitted to the 
Postal Authorities by the resklents of Kadup- 
plssery South.

In the year 1984, the Superintending 
Officer (Posts), Irinjaiakuda had enquired 
the matter and found It as a genuine case. 
With due recommendattons the Officer had 
forwarded the matter to the Communkatkm

Ministry for its final approval But due to 
financial constraints, this proposal was ex­
tended for another 5 years.

In the year 1989, once again the matter 
was taken up in the Parliamem where upon 
a full assurance was given by the Govern­
ment that It has already been sandtoned and 
by March, 1990, the Branch Post Office at 
Kaduppissery wHI start functtoning. But unti
27.1.1991, ail the repeated reminders got no 
response. And at last on 28.1.1991, the Post 
Master General of Cochin replied to the 
Petitioner that there Is an order from the 
Higher Post Authorities at Delhi, through 
telephonk: communications, to stop ̂  the 
proceedings pertaining to the new post of­
fices, due to general eiectkins.

Now the General Eiectton is over. I 
wouM, therefore, urge upon the Government 
to issue necessaiy orders immediately, so 
as to open the sakt Post OfTice at Kaduppis­
sery.

(vll)  Need to provide regular 
air service between 
Rajkot and Delhi

[Translation]

SHRIMATI BHAVNA CHIKHALIA 
(Junagarh): Mr. Chainnan, Sir, there is no 
direct air link from Junagarh, Port)andar, 
JamNagar, Amareli, Rajkot, SurendraNagar 
Parliamentary Constituencies of Saurashtra 
regton of Gujarat to Delhi. Prevtously there 
was one daily air servtoe from Rajkot but 
later on it was withdrawn.

If ftejkot-Delhi air senrice Is regularised 
on daiiy-basis, all these Parliamentary Con­
stituencies and District headquarters will be 
benefited, because Rajkot Is tocated in the 
centre of these places. The people can reach 
Rajkot with in one or one and a half hour and 
can reach Delhi by plane. It will helpthe M.l>s 
also and they can discharge their Parliamen­
tary duties smoothly.

Apart from this, industry and trade are 
devekiping by and by in aH these areas. The
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people engaged in trade and industry will 

also get the benefit of the service. They can 

reach Delii as well as other northern parts of 
India conveniently.

An Ak Ŝips and other facilities are 
already available at Rajkot atrodrome, be- 
caum Rajkot-Delhi air service was already 
there. Therefore, it wiB not entail any new 

expenditure.

Finally, we the M.Ps from Saurashtra 
regioii and the Public of that area urge upon

the Government to start an itfr seivioe from 
Rajkot to Delhi on a regular basis.

lEngSab]

lylR. CHAIRMAN: The House now 
stands adjourned to meet again tomorrow at
11.00 a.m.

20.21 hrs.

The Lx)k Sabha Otan adjoumad ttt Elavan 
ottha Clock on Tuasday, Saptawbar 17, 

1991/Bhadra26, 1913 (Saka)
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